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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(PaRT I—QUESTIONS AND ANSWERS)

Wadne;sday, 30th November, 1949

The Assembly met in the Assembly Chamber of the Council House at a .
Quarter to Eleven of the Clock, Mr. Speaker (The Honourable Mr. G. V.
Mavalankar) in the Chair. .

STARRED QUESTIONS AND ANSWERS
(a) ORAL ANBWERS

Foop DELBGATIONS

#100. Shri R. K. Sldhva: (a) Will the Honourable Minister of Food be
pleased to state the number of delegations that went to foreign countries during
the period from 1st January, 1949 to date for the purchase of food grains and
for other matters relating to agriculture?

{b) What are the names of such delegations and the places they visited
aud what is ihe cost incurred by Government on each delegation?

(c) Was any order placed through any private firms or were all {ransactions
executed on Government-to-Government basis?

The Honourable Shr¢ Jairamdaa Doulatram: (a) and (b). No delegation was
sent to foreign countries during the period from 1st January 1949 to 3lst
October, 1949 for the purchase of food grains. Fifteen delegations of which
thirteen were single member delegations were however, sent in connection with
food and agriculture matters. Two statements showing the names of such
delegations, places visited, cost incurred and the purpose of the visit sre laid
on the Table of the House. (See Appendix V, annexure No. 1)

(c) In view of the above question does not arise.

Shri R. K. Sidhva: May I know how many Food Conferences were held dur-
ing this period in Delhi, both Ministers and officials?

The Houourable Shri Jairamdas Doulatram: I thought the question related
to delegations sent abroad. I will not be able to give the exact number of the
Conferences held ; it may be two or three.

Shri R. K. Si¢hva: Is a Conference being held yesterday and today in Delhi.
and may I know if the Provincial Governments welcome such Conferences. and
what is the cost of such Conferences?

Mr. Speaker: I am zfraid the Honourable Member is going hevond the szop=
of the question. The question is restricted to foreign delegations.

Shri R. K. Sidhva: He has not mentioned the cost of those delegations.

Mr. Speaker: I think it is included in the statement.

Shri B. K. Sidhva: May T know the cost of the delegation?

The Honourable Shrl Jairamdas Doulatram: The total cost was about
Rs. 2,500 per delegation sent by the Agriculture Ministry. If you will refer to
the statement, you will find the information. We have jiven the cost of each

¢ (69)
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delefation and on an average it works out to Rs. 2,500 per delegation. The
total for agricultural delegations iz about Rs. 88,000. Most of them were
singleman delegations and were sent to nearby Asian countries, some to Karachi,
some to Bangkok, some to Singapore and some to Australia. The cost of the
delegntion sent by the Food Ministry is also small and is shown in the state-
ment.

8bri R. K. 8idhva: May I know the quantity of food grains purchased by
Government during the current year?

8bri L. Krishnaswam! Bharathi: How does that arise out of this question?

8Bhri R. K. 8idhva: The question is about purchase of food grains.

The Eonoureble Shri Jatramdas Doulatram: No delcgation was sent at all
for the purchase of food grains. If I may explain, one delegation was sent to
Iraq. The purpose was to arrange for shipping freight and inspection arrange-
ments. As a result of spending only Rs. 6,418 we have made a saving of Rs. 6
lakhe on shipping freight, because our representative succeeded in reducing
freight by 50 per cent. He was stao sble to reduce the inspection charges by
25 per cent., whick has meant further saving of half a lakh. He was 4iso abl®
to advise, being on the spot bv process of discussion that barley was being offered
at £5 more than the real market rate there and we did not enter into that
transaction. Fach delegation has saved us lakhs of rupees. If you want, I
can give details.

8hri Mahavir Tyagi: Then send some more delegations.

8hri R. K. 8idhva: May T know whether the purchase of these food grains is.
arrfinged throongh private agency or directly by Government?

The Honourd#® Shri Jatramdas Deulstram: It is on Government-to-Govern-
ment acoount, not by private agency.

8hri H. V. Kamath: Does’'the statement include the deal about Brazil barley
mude by our late Ambussador to Turkey after an arduous jouruey from Ankara

%o London?

The Honourable Bhri Jajramdas Doulatram: It is known that no delegation:
was sent from here and the deal did not come off at all.

Shri B. V. Kamath: Is it a fact that the deal saved Government about
£50,000 as stated by the Prime Minister in the last Session?

Mr. 8peaker: It niay be the subject matter of a Question.

Pandit Mukut Bihari Lal Bhargava: Has the Government published any-
account of the avhievements of these delegations?

The Honourable 8hri Jaltamdas Donlatram: I am prepared to give a sum-
marv of what has heen done by ench delegation.

'Shri R. X. 8ifdva: Is the quality taken into consideration while purchases:
are made or only the price?

Mr. Speaker: The Honourable Member is going into administrative details.
Next question. :

PRICES OF SUGAR

*10l. 8hri B. K. BIdh_Vl: (a) Will the Honourable Minister of Agrioulure
be pleased to state the prices of sugar which prevailed in the following areas in.
April. July, Anzust, Septemher and Qctcber 1949: —Bombay, Delhi, Ahmed-
abad, Poona, Nagpur. Kanpur, Amritsar, Lucknow. Banaras. Agra. Calcutta,
Mudras, Simls, Jutbulpore, Hyderabad, Jodhpur and Patna?

(b) What are the causes of the present high pricss of sugar and what in the
ourrent ez-factory controlled price per maund?
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(¢) Have Government taken any steps to check the bigh prices? If so,
what. are they?

{d) What is the amount of expart pool money lying with tbe Sugar Syndi-
cate 7 i

(e) What were the prices of sugar prevailing in Brazil, Java and Mauri-
tius c.i.f. Indian ports in the months of August, September and October 1049
aud what were the prices of Indian sugar in the same months?

The Honourable Shri Jairamdas Doulatram: (s) A statement s}mwmg the
prices of sugar during the months of April to October 1949 in places for which
fermation is available is laid on the 1'able of the House. {Se¢ Appendix V,.
sunexure No. 2.)

(b) The cause of the rise in prices of sugar was the speculative purchases by
merchants due to the rumour that export of sugar to I’akistan and elsewhere
may be atlowed in substantial quantitics and the publication by the Syndicate
of the fact that a very large percentage of the year's production lhad salready
been sold out by the factories and the consequent feeling that there might te a
shertage in the reinaining msonths of the year, in view of iucreased demand.

The current éx-factory price is Rs. 28-8-0 for E.27 Grade sugar.

(c) Government took the following steps to make sugar available to people
at reduced prices: (i) Stocks with the factories were frozen and allott:d to Pro-
vintes and States for distribution, (ii) powers were delegated to Provincial Gov-
ecutnents to license trade and take ewer stecks nud distribute them through
suoh agencies as might be fixed upon, (iii) forwerd trading in sugar was banned,
and (iv) the Provincial and State Governments were asked to take all possible
steps to maximise production in the ensuing season.

(d;) It is understcad that Re. 10 lakhs hawe so far been collected by the
Syndicate as export pool money. N

(e) The prices of foreign sugar, so far as information is available, were 88
follows

Brasil October Ra, 31/4/- per @sund loval gEice thera

Cuba Ouotober Re. 16/15/8,, ,, {f.0.b.)

Java  August to October Rs.21/8{2 ,, . (szwarebouse at Porte).
*

Msauritius — Pricee not available.

The price of sugar in india during August ranged between Re. 88-2.0 and
Rs. 42- 8 0. In September-October the piffee of wncanérolied stosks hisd risen in
some places to Rs. 60 a maund.

8m B, X. 8idhva: May I know the date on which orders were isstred for
freezing the stocks and on what dates they reached the provinecial governmente
and when did they execute them?

‘The Eonourable Bhri Jaramdas Doulatram: I despatched personal telegrams
round about 10 o’clock on 1st September contsining inatructions and they
reached almost all the Ministers concerned early next morning or the same
night.

St R. X. Sithva: When was the first order issued from the Secretariat?
Tke Honourable Sbri Jairamdas Doulatzam: On 2nd September.

Shri R. K. Sidhva: On what ddte was the general information conveyed to
the Press?

Tho Sonowabie Shei Jairamaas Do tram: A note was issued T believe the
same hight to the Press.
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8hri R. K. 8idhva: May I lmow whether, before the orders issued from the
Becretariat here reached the Bihar Government, some 2000 bags were actually
deapatched to Bombay from Bihar and although the Honourable Minister’s
attention was drawn to this, he took no potice of it?

The Honourable Shx Jairamdas Donlatram: I have no recollection of it. I
will certainly go into the matter.

6ari R. K. 8idhva: May I know if the merchants from Bombay went to the
Honourable Minister in October and showed hirmn the railway receipts and the
dates on which they were despatched?

The Hotouradle Shri Jalramdas Doulatram: I have no recollection. I will
go into the matter if given the reference.

8hri T. T. Krishnamachari: May I ask the Honourable Member if in the
atatement he has given regarding prices ruling at various places he has also
indicated the places where no sugar is available?

The Honourable 8hri Jelramdas Doulatram: I have given the prices for the
places for which enquiry was made.

6hri Ajit Prasad Jaln: Is it a fact that the freezing order applied only to
stocks with sugar mills and not to stocks with dealers?

The Honourable Shrj Jalrumdag Doulatram: Yes, to factories. But the pro-
vincial governments were also authorised to deul with the stocks of the whole-

aale dealers if they wanted to.

8hri Ajit Prasad Jain: Is it a fact that no stocls of wholesalers were frozen
and astually large stocks were left lying in the hands of traders?

The Honourable 8hrt Jairaindas Doulatram: That, I think, happened in
many cases.

Pendit Rirday Nath Kunsru: What steps were taken by the Provincial Gov-
ernments, immediately after iscue of the freezing order, to find out what was
the stock with the dealers? How many days did they take to find this cut?

The Honourable 8hri Jalramdas Doulatram: I would not be able to give in
detail the steps taken by the Provincial Governments.

Pandit Eirday Nath Eunzso: Has not the Honourable Member gone into
the serious complaint in regard to the time-lag between the issue of the freezing
order and the examination of the stocks with the dealers?

_The Honouradls 8hri Jalramdas Doulstram: That might have taken place.

. St Ajit Pramd Jain: Is it a fact that for the first ten or fifteen days after
the freezing order was issued, no arrangements for the distribution of sugar by
dealers were mede?

The Honourable 8hri Jairamdas Doulstram: The position is that the Central
Government issued instructions for the freezing of the stocks. The next step
was to allocate the stocks to the provinces. It was not possible for the Central
Government to allockte stocks to the provinces, unless they knew what stocks
existed with each factory. The Provincial Governments were to be given
authority to take certain quantities from certain factories. Therefore, the in-
formation had first to be obtained as to how much stock was available with each
factory, so that the Provincial Governments may place their orders on these
factories in terms of the allocation made to them.

Mr., Spexker: 1 think as the Government are going to allot a day for dis-
cussion of this subject, it is better that we do not take the time available to ¢he
other questions. Honourable Members will have an oprortunity of putting all
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sorts of questions and advancing arguments during the course of the debate on
the day allotted. to this subject. Had there not been allotment of a day fog dis-
cussion, I would have proceeded further with this question.

An Honourable Member: Has. the date been fixed?

Mr, 8Speaker: ! understand it will be during the course of the session; the
date has not yet been fixed.

Pandit Hirday Nath Kunzru: It is astonishing that in view of the serious
complaints with regard to the shortage of sugar, Government should not possess
even this simple information about this matter.

Mr. Speaker: That will be a matter for comment when the subject comes u)
for discussion. Today I am concerned with the question and in the interest of
other questions being put through and answered in the House, I think we need
not take any more time over this.

8hri BR. K. 8idhva: My point is that the subject matter of this question is so
very important that we want to olicit as much information 8s possible so that
we may be prepared to refute the arguments advanced by (Government when
the discussion takes place.

Mr. Speaker: That information can be obtained by having a talk with the
Minister. We need not debar other questions coming up for answer in the
House. .

The Honourable 8hri Jawaharlal Nehru: Sir, Government is desirous that
the House should be in ample possession of as much informat'on as we have and
before the discussion takes place in the House, we will circulate a full note on
the subject.j *

TeE AR INDIA INTERNATIONAL

*102. 8hri R. K. 8idhva: (a) Will the Honourable Minister of Communi-
cations be pleased to state what controlling interest Government have in the
Air India International? .

(b) What has been the loss or profit since Government entered into partner-
ship with the company?

(c) Who represents the Government on the Board of Directors?

(d) What are the overhead charges and other expenditure of the said
company?

(¢) How many passengers have been carried by the said service ever since
its inception upto date and what is the carrying capacity of planes normally
employed by the company?

(f) What is the .income of tbe company on account of passenger fares,
freight and carriuge of Government mails?

(g) Is it a fact that Government have issued instructions that all Govern-
ment officials and Government sponsored deputations proceeding to foreign
countries should make use of this line?

(h) If so, has there been any breach by any officials or non-officials by
travelling in a liner other than the Air India Internationsl although accommo-
dation iu the latter was available?

8hri Khurgshed Lal (Deputy Minister of Communications): (a) Government
of India hold 49 per cent. of the share capital of Air India International Limited
with the option to acqulire at any time an additional 2 per cent. Of the six
Directors of the Company, .ﬂ.)ree are nominated by Government, including the
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Bpecial Government Director who has power to reserve for Governmanb's
approval any project ecsting Ra. 10,860,000 or more; the Chairmin is nominsted
by the Air India Limited subject to approval of the Government.

(b) The total loss, as reported by the Company, for the period 8th March
to 318t December, 1948 is Rs. 53,983,368 made up as follows:

Rs.
(i) Initial depreciation under
the Income Tax Act. 23,97,9623
(ii) Normal depreociation, 13,01,349
(iii) Initial expeases on train-
ing of etaff. 12,70,184
(iw) Opeesting loss {Nett) 4,323,868
 53.93,363

Out of this loss the Government has paid the Company Rs. 19,79,254,
subject to Government audit, to cover the operating loss and the normal depre-
ciation and one fifth of the initial expenses which are spread over five yesrs.
The question of payment of the initial depreciation is under consideration.

(c) The Special Government Director, Shri T. P. Bhalla, Director General
of Civil Aviation, the other two Directors nominated by Government ave

Shri R. Narayanaswami, Joint Secretary, Ministry of Finance and 8Shri M. A.
Brimivaaan,

(d) Excluding capital cost amounting to Rs. 1,22,02,851, and the deprecia-
tion and initial expenses alreagdy specified in answer to part (b), the recurring
cost, 8th March to 31st December, 1948, was Rs. 53,25,139 which, in the
absence of any precise definition of overheads, is grouped as follows:

Re.

(i) Ofice  eXPenses. interest,

empolyess welfare imFaranoe

and fees of the Management,

Directors and Auditors. 9,72,370
(ii) Balaries aad wagese, 18,98,815
(iii) Operational expenses, inoluding

fuel, oil, engineering, mainten.

adoe aud trafls costs. 24,563,954,

(e) Number of passengers carried from 8th June 1948 (date of commence-
ment of scheduled operations) upto 81st August 1949

“apacity offered during the period ... 8,760 seats
Capacity of Constellation aircraft ... 40 seats.

(f) Revenue earned during the period 8th June 1948 to 31st August 1949:

{i) Pamecager fmres % 3 Ra. 98,322,600
(ii) Freight and excess baggage Rs. 13,96,000
(i) Maila . . : Re. 24,96,000

Ra. 1.36,29,000

{g) Instructions have been issued to the effect that all Government officials
and Government sponsored delegations visiting western countries at Govern-

ment expense should make use of the services of Air India International as far
as possible. 3



STARRED QUBSPONS AND ANSWERS ki)

(@) Phere have beem some cases in which Government servants did not or
oould not avail of the Air India lnternational Service and have the}led by
other airlines. Such instances have however become rare.

8hri B. K. Sidhva: Sir, may 1 know whether the staf of the Air India
International is quite separate from’the Air India?

8hri Khnredad Lal: No, in some casas the Air India staff works for Air India
Internationsl apd they are paid for that on the same basis,

8hri R. K. $idhva: What is the highest salary that is paid to Air India
International officers and how many officers are employed by that airline?

Shri Rharshed B8l: I am afrai¢ I eould nod give that information.

8hy R. K. 8idhva: Are Government satisfied that the overhead charges of
the Air India Inteonational ase moderalkk, and that they ars not extravagant;?

Sy Ehumbed 8L Government are examiming the euntirs uccouvots sent by
the Company and they are being audited.

8hri T. T. Krichnamschari: Is the Government in possession of any informe-
#on in regard to the possible losses or profite that will arige out of the operation
of this cempany during the ourvent year?

8hri Khurshed Lal: I am not in a position to make a forecast of the profits
or losses in the current year. It is obvious that in the first year of operations,
the losses would be greater than they would be in the subsequent years.

8hri T. T. Krishnamachasi: I arn  merely asking whether Government is
¥eeping in touch with the Directorate of the Company and asking them to
submit periodical teports, in view of the fact tAat the losses in the first year
happen to be about 30 per cent. of the capital ussets of the company.

Shn med I8l: We have got our officers on the directorate and we are
keeping in touch with the affairs of the company. -

€hri T. T. Krishnamacbari: May I ask, Sir, if the Honourable the Finance
Minister will enlighten this House whether he has any control over this matter
which entails such a heavy loss to the taxz-payer’

The Honourable Dr. John Matthal: There is a representative of the Ministry
of Finance on the Board of Directors, but since the payments which become
due to the company in respect of its losses are payments which have been
abipulated as a matter ef agreewment, there is a8 limit to which we can exercise
any kind of restriction. But as far as the normal operations of the sompany
and the expenses are concerned, they are under the constunt scrutiny of the
representatives of the Ministry of Finance.

8tk . ¥. Rrisbnamaecharj: Will the Honoursble Minister call for a quarterly
report on the balanee sheet of this Company in veiw of the enormous risk that
¢ha taxpayer is undertaking in this concern?

The Homourable Dr. Jobn Matihai: Since a representative of the Finance
Ministry is on the Board, at every meeting the representative of the Ministry
is in a poaithon o acquaint himself with the finaneial affairs of the company
and 1 am therefore in oonstant touch with the matter shrough him.

Prof. N. G. Ranga: May I know who, out of the three representatives of the
BGevernment on the Board, represents the Finance Ministry? Is it Mr. Srinivasan?

Shrj Ehurshed Lal: Mr. R. Narayanaswami who is Joint Secretary, Ministzy
of Finance.

8it. Rohini Kumar Ohlndhmi May I ask the Honourable Minister to read
out once again the answer Jq part (b) of the question which I did not follow?
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8hri Khugehed Lal: Yes, Sir. The total loss, as reported by the Company,
for t.hle period 8th March to 31st December, 1948, is Rs. 53,93,363 made up
as follows:

Res.
(i) Initial deprsciation under tho Income Tax Aot . . 23,97,962
(ii) Normal depreciation A = . g s 13,01,349
(iii) Initiel expensss on training of suﬂ 5 = i " 12,70,184
(iv) Operating loss (Nett) v Z = E i ) 4,293,868

ToTaL ¥ 53,93,383

Out of this loss the Government has paid the Company Rs. 19,79,254, subject
to Government audit, to cover the operating loss and the normal depreciation
and one fifth of the initial expenses which are spread over five years. The
question of payment of the initial depreciation is under consideration.

8jt. Bohinl Kumar Obsudburi: May I know whether the contribution of
Rs. 19 lakhs to cover the operating loss of the company is over and above the
subsidy which is granted for carrying the mails?

8hri Khurshed Lai: I do not know of any subsidy granted. They are paid
for the mails which they carry. Perhaps my honourable friend is confusing the
Air Indis International with Air India.

Sit. Rohin{ Kamar Ohauvdhuri: A certain sum is paid for carrying mails. Is
this in addition to what is so paid?

8hrt Xdurshed Lal: The amount that is paid for carrying mails is in
accordance with the load carried under Internationa! rules.

8jt. Bohini Kumar Chandhuri: May I know what is overhead charges paid
for? Are they different from the freight charges for mails?

8hrt Khurshed Lal: As stated in answer to part (d), it is very diffcult to give
a definition of overhead charges. I have given the details. If the Honour-
able Member wants I shall repeat it.

8{t. Rohini Kumar Ohaudhuri: Does the Deputy Minister accept the position
that in Tndia the air lines which operate do not charge more than 2} annas
per miile?

8hri Khurshed LAl: I could not follow the question.

Mr, 8peaker: We will proceed to the next question.

8hri Mahavir Tyagi: May I know the percentage of this loss to the capital
invested ?

8hri Xhurshed Lal: I could not follow the question.

Bhri Mahavir ‘l'ylgi What is the total capital mvested in the company and
what percentage does this loss hold in relation to it?

8hri Khurshed LAl: The capital invested is about 2 crores. The Govern-
ment share is 49 per cent. or Rs. 98 lakhs.

8hri 8. V. Kriahnamoorthy R3o: Mav I know if the audit is done by the
Auditor Genersl to the Government of India or by private auditors? )

Shri Khurshed Lal: The company auditor audits the accounts, not the
Auditor General of the Government of India.

Shri Mahavir Tyagi: In view.of the heavy responsibility which the Govern-
ment of India have undertaken, will the Government see that the audit is done
by the Auditor General of India?

Mr, 8peaker: Order, order. ¢
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Shri Ajit Prasad Jain: May I know whether a loss of 25 per cent. of the
capital is not excessive when compared with similar losses incurred by, other-
companies. during the first year?

Shri Khurshed Lal: I require notice of the question.

8hri R. K. Sidhva: May I lmow whether any concession has been given in-
the price of petrol to the Air India International?

Shri Khurshed Lal: No concession has been given in the price of petrol to.
this company especially.

Shri R. K. Sidhva: The Deputy Minister stated that the Government are
considering the question of overhead charges. Are they actually considering
or are they contemplating to consider?

Dr. B. Pattabhi Sitaramayya: May I know whether it is not the practice in
joint stock companies not to look upon this loss as loss, but as capital outlay?

Shri Khurshed Lal: I do not think any company considers depreciation as-
capital outlay.

Bhri Mahavir Tyagi: In view of the colossal loss the company is sustaining,
may I know whether the Government are considering plans to avert this loss or-
to make suggestions to the company to wind up or modify its activities? Sir,
may I know whether the Government have seriously made any suggestion to-
the company to avert this heavy loss?

Mr. Speaker: They are all suggestions.

The Honourable Shri Jawaharlal Nehm: In view of the loss incurred this
matter requires careful consideration. But I think we are under a mis-
apprehension about this loss business. There have been losses; but if we study
any of the big air lines developing, we will grant that certain initial expenses-
will have to be met. They are heavy. But, on the whole, instead of stopping
this, I am prepared to congratulate the company on the way they have con-
ducted their business.

DuTcH PLaNE CBASH IN* BOMBAY

L‘IO& Shri R. K, Sidhva: Will the Honourable Minister of Communications.
be pleased to state:

(a) whether a communique has been issued by Government regarding the
recent crash in Bombay of a plane belonging to the Dutch Airline;

(b) if not, what the reasons for the delay are;

(¢) whether it is a fact that a committee was appointed by the Govern-
mtglt of India and the Dutch Government to make a report on the incident;
an ;
(d) if so, the extent to which the report has been finalised ?

Shri Khurshed Lal (Deputy Minister of Communications): (a8) No Sir, no-
communique has yet been issued on the results of the enquiry into the accident.

(b) to (d). A Committee was appointed by the Director General of Civil
Aviation to investigate into the accident and to make a report and a group of
officials and Technical Advisors of the Dutch Government were associated with-
the enquiry. A provisional Report has been prepared by the Committee and the
Director General bas invited comments from the Dutch Aviation authorities,
since their representatives rendered assistance in the enquiry.

L]
Shri R. K. Sidhva: May I ask whether the committee has made a report?
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My, Bpoaker: The Honourable Member said that a Provisional reporé has
been prepared by the Committee.
8hrl R. K. 8idhva: May I know the recommendations made in the report?

8hri Khurshed Lal: As I said, we have sent.the report to the Dutech Govern
ment who assiated us in the enquiry. We do not propose to publish the reporé
without their suggestions.

6hnl R, K. 8idhva: May I ask whether the Committee has suggested the
cutting down of the Bavai hills and if so what the cost of it will be?

8hri Khurshed Lal: I am not prepared to give out the contents of the report.

8hsl R. K. 8idhva: Is there any secrecy about it?

Mr. 8peaker: He does not wish to disclose the contenta ef the report.

8hri B, K. 8idhva: Is it because it is confidential?

Mn, S8peaker: There i8 po use making reference to a report which is in the
:hands of the experts.

Shr H. V. Eamath: In view of the fact that Santa Cruz is fast beooming
or has become an International Airport, have the Government taken care to see
that the nerodrome is equipped with the most modern appliances and devices?

B8hri Khurshed Lal: All possible efforts consistent with our financial position
have been made to equip this air port with the necessarv equipment.

Shri H. V. Kamath: Is there any truth in the report that the K.L.M. Limer
was warned off the runway, because it was under repair?

Shri Khurshed Lal: That is again entering into what happened at the time.
It is going into the contents of the report.

Pandié Hirday Nath Kunxzru: How long after the accident was the L.og Book
at Santa Cruz taken possession of by Government?

Shrt Xhurehed EAl: T require notice of that.

Shri R. K. Bidhva;: May 1 know whether, when the plane was flying over
Santa (Cruz serodrome, uny signal was given by the Santa Cruz aerodrome that
‘the weather was not good #ad therefore the plane must direct to some other
place?

Shri KharaBad Tal: All these are matters which are invelved in that repord.

st R, K. 8dkva: May I know what is the secreqy about all these things?
After all, the publio is interested in kmowing the facts.

My, Speaker: It is not a matter of secreoy. Ib is a mather of courtesy to
thoee who helped in that enquiry. It is not thought preper to give any publi-
<ity to what we think about it without comsulting them. There Beems to bs
pothing confidential or secret about it. Next questiong ; '

RALWAY BOARD

/21, ®ri B. K. 8idhva: Will the Honourable Minister of Railways be
ed te state:

(n) whether any change has beer made in the oonstitution of the Railwa
Board after the attainment of Xndependence and if so. the partioulars thereef;

(b) it pot, whether Government intend to make any change now;
() if the answer to part (b) above be in the negative, the reasons there.

»

L]
(@) how many referenees have been made to the Honourable Minister by
the Railway Board since 15th August 1947; and . .
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(e) how many cases the Railway Board have dispossd of after 15th August,
1947 with the powers vested in them, whioh are equivalent to the powess ot
the Minister, without consulting the Ministry?

The Honourable Shri N. Gopalaswami Ayyangar: (a) No. The Railway
Board as constituted under. the Indian Railway Board Act, 1905 (Act 1V of
1905), was reconstituted into its present form im 1923, but it has not undergone
any change in constitution since the attainment of Independence.

(b) Government have uader examinstion the question of the character and
composition of the autbority which will control railway operation and policy
from the Centre and as part of this examination the question of whether any,
and what, changes are requised in the Comstitution and functioning of the
Railway Board will be gone into. d

(¢) Does not arise.

(d) and (e). The Railway Board functions like any other Ministry of Govern-
ment in that all questions involving pokcy and majer administrative arrange-
ments are submitted to me for orders. Cases which have any financial implica-
tions are examined by the Financial Commissiaber who functions in respect of
railway finance in the same way as the Finance Secretary does in relation to
general finance. Thus, though the decisions are ordinarily those of the Railway
Board, they are, particularly in impostant matters decisions of the Railway
Ministry.

Tt is not possible to state the number of cases disposed of by the Railway
Board without reference to me except that they must constitute the great bulk
of the cases coming up for disposal. I might however mention for the informa-
tion of the Honourable Member that the full Bogrd not only takes my crders on
all matters of importanne but also. meets me at least once a week when im-
portant issues are discussed; in addition, individual members of the Board and
the Chief Commissioner meet me or the Minister of State whenever necessary
to discuss important cases, or obtain our orders in writing on such cases.

Shri R. K. Sidhva: May I know whether there is any written constitution
for the Railway Board?

The Honourable Shri N, Gopalaswami Ayyang'&r: The Constitution is con-
tained in orders issued by Goverpment.

Shri R. K. &idhva: May I know whether, in view of the fact that the Railway
Board are in charge of large sums of money, there are any rules or regulations
showing what are the powers of the Railway Board?

Mr. Speaker: It is obvious.

Fari B. K. Sidhva: May I know what are the financial powers of the Railway
Board, of the Chief Commissioner and the General Managers?

The Honourable Shri N. Gopalaswami Ayyangar: There is an Indian Railway
Board Act under which powers are delegated by Government vesting in the
Railway Board all the powers of the Central Government in regard to railway
operation and finance. It is under that Act that powers are conferred on the
Railway Board.

Shri R. K. Sidhva: May I know what is the maximum amount that the
Railway Board can spend without referenee te Government?

Mr, Spe3der: If it is a matter that can be obtained from records, the Honour-
able Member can refer to the relevant records.

Shri R, K. SidhvaieIs it a fact that, while the Honourable Minister says
there is a Constitution for the Railway Board, the Secretary says that there

is nothing like a Consti'tution?. .
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The Honocurable Bhri N. Gopalsswam| Ayyangar: This is not a correct repre-
sentstion of what the Secretary told Mr. Sidhva. .

B8hri R. K. 8idhva: It is not a question of his telling me. It is in writing.

Mr. Speaker: There must be some nolification or publication on it.

Prof, N. G. Ranga: We would like to know whether such orders have been.
published at all. from which members can know the extent of the powers of
the Railway Board.

The Honourable 8hri N. Gopalaswami Ayyaungar: The Railway Board’s
powers can be found in publications which are published by the Railway Board,

giving their financial powers, their powers in regard to staff and so on.

8hrl M. Tirumala Rao: Are Government under any obligation, has any
undertaking been given, to the present incumbents of the Railway Board that
so long as they are iu service their salaries. etc., will not be touched just as in

the casc of the Indian Civil Bervice ?

The Honowsahble Shri N. Qopalaswvami Ayyangar: There are assurances given
to them similar to those given to the Indian Civil Service personnel, and these
assurances have got to be respected.

8hri T. T. Krishnamechari: May I ask the Honourable Minister if the recon-
stitution of the Railway Authority will be made the subject of an amending Act
or if it is going to be done departmentally?

The Honourable 8hri N, Gopalaswam| Ayyangar: That is being taken up along
with the scheme for the integration of the railway systems in this country, and

if legislation is required, it will be undertaken.

Shr{ T. T. Kriahramachari! If legislation is not required. mav I know
whether Government will take the House into its confidence before taking the

final decigion?
The Honourable 8hri N. Gopalaswamy Ayyangar: Certainly.

Shei M. Tirumala Rao: Whatever the reasons for the undertaking given to
the Indinn Civil Service personnel in the interests of retaining their experience,
was 8 «imilar undertaking necessary in the case of the Railway Board members?

Mr. Speaker: I am afraid the Honourable Member is trying to argue.

Shri Arun Chandra Guba: The Nailway Board seems to enjoy something like
autonoiny and is somewhat independent of the Railway Ministry and, if so,
is it not necessary to change the position?

The Honourable S8hri N. Gopalaswami Ayyangar: 'The Railway Board
exerciser powers which have heen delegated to them under law by the Govern-
ment. They are sutonomous in the sense that, within the sphere of delegated

authority, they can pass any orders they like.

Shrimati @. Durgabai: May I know what is the position and status of the
Public Relations Officer in between the Railway Board and the Ministry of
Railways, nnd also whether Government have any intention of having the
Public Relations Officer directly under the Ministry of Railwaye in view of
the fact that he is to have independence of action?

The Honourable 8hri N. Gopalaswami Ayyangar: We have Public Relations
Officers both at the Centre and in connection with individual railway administra-
tions.  They work in close liaison with the Information and Brosdcasting
Ministry, so that publicity is done both in the interests of the railways and in
co-ordination with such publicity as is done in resvect of the Government as a

whole. .
'Y i
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Shri H. V. Eamath: Have the members of the Railway Board accepted any
voluntary cut in their pay or is the compulsory savings scheme being applied
in their case?

The Honourable Shri N. @opalaswami Ayyangar: They have behaved in
exactly the same way as the I.C.S. officers have done.

Pandit Hirday Nath Kunzru: Is'it a fact that the impression that the Rail-
‘way Board is in many matters independent of the Government absolutely
unfounded ?

The Honomable Shri N. Gopalaswami Ayyangar: 1 think strictly speaking
it should be described as unfounded because there is nothing which prevents the.
Minister from giving instructions in respect of any matter even if it is within
the sphere of the Railway Board’s delegated authority.

Shri R. K. Sidhva: Morally; not legally.

Mr. Frank Anthony: Is it not a fact that because in the past the Railway
Board did not have sufficient powers of co-ordination and control that the
different railway systems operated according to disparate standards with conse-
quent loss of efficiency?

The Honocurable Shri N. Gopalaswami Ayyangar: I think that would be an
inaccurate description of the reasons for such want of co.ordination as the
Honourable Member may have found.

Shri Arun Chandra Guha: The Honourable Minister stated in reply to my
question that Government have delegated certain powers to the Railway Board.
Following our Independence, do these powers now conflict with the powers of
the Ministry and when the Government intend to make the Railway Board just
as amenable to the discipline of the Ministry in line with other Departments?

The Honourable Sbri N. Gopalaswami Ayyangar: Sir, even before we
attained Independence, there was, not the Minister for Railways. but a Member
for Railways in the old Ezecutive Council; but now after Independence, I have
already said that the Railway Board functions like any other Mini<try of Gow
ernment. It functions under the general supervision and= control of the
Minister in charge.

Shri R. K. Sidhva: The Honourable Minister stated that he is considering
the revision of this Railway Board Constitution. May I know whather he will
take the Finance Railway Committee into confidence and this House into con-
fidence. '

The Honourable Shri N. Qopalsawami Ayyangar: The Honourable Member
knows that I do not keep anything away from the Railway Standing Finance
Committee. If they want the information, it will be furnished.

Shri R. K. Sidhva: At least in the Railway Board matter, I think it was
not taken into confidence, when 1 put a question . . .

Mr. Speaker: It ic very wrong to base criticisms in that manner.
MANUFACTURING OF LOCOMOTIVES

1*105. Shri R, K. Sidhva: (a) Wil! the Honourable Minister of Railwavs be
pleascd to state whether it is & fact that the Finance Commissioner for Rail-
wavs had heen to Londor: to negotiate for the purchase of machinery for manu-
facturing locomotives in India? If so, what is the result of bis visit?

 (b) When are locomctives likelv to be manufactured in India and what is
likelY to be the total cost for installation of mecessary factories?

+ Answer to this questiow laid on the table, the questioner having exhausted his quota.
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The Haonourable Shri N. Gopalagwaimi Ayyangar: (a) No and, therefore, the
second part of the question does not arise.

(b) It is presuned that the Honourable Member is referring to the pro-
duction of lo~omotives in the new factories which are under construction. The
first locomotives from the Locomotive Manufacturing Works, Chittaranjau, are
likely to be completed during the last quarter of 1950.

The total cost of the project at Chittaranjan is8 expected to be about
Rs. 14'75 crores.

DT.S. 8STrIER

#108. Dr. Mono Mohon Das: Will the Honourable Minister of Transport be
pleased to state:

(8) the loss incurred by the Deihi Transport Service due to the last strike
by its employees;

(b) the number of emplayees discharged for striking work;

(c) the number of new appointments, both temporary and permanent, made
during the strike; and

(d) the number of these mew empioyees wtill in service ?

The Honourablc 8hri K. Santhanam: (a) About Rs. 1,88,000.

(b) 1,227.

(c) 696, all temporary.

{d) 170,

Dr. Mono Mchon Das: May I know what were the grievances of these
emplovees of the D.T.8. on which they ‘had % take $hig extreme course?

The Honourahle Bhrl X. Banthanam: So far as the actual grievances are
concerned, there is another question to which I sball be giving dstailed
answers.

Sardar Bhopinder Singh Man: How many of these employees who were
discharged for striking were re-abserbed?

The Honourable Shri K. Santhapam: All, exocept 141.

Sardar Bhopinder S8ingh Man: What were the reasons as to why these 141
were not employed again?
The Hooowrghle 8hr K. Santhanam: It was because there were no

vacancies. We had to absorb them gredually and we bave mot been sble to
find place for these 141.

Sardar Bhopirder 8ingh Man: Msy I talte it ¢hat these 141 people will be
absorbed eventually?

The Honourable Shri K. S8anthanam: Yes, Sir. We have given instructions
that they should be given prefarence ower other epplicants whenever there are
vacancies.

Shri R. X. Sidhva: The Henourable Minister stated that when the next
question oomes, he would like to give an answer. It may not reach; it is not
possible, I do not know. Will he therefore giwe us the answer here ? =

Mz. Speaker: What is the next questian ?

Shr{ R. K. Sidhva: T do not know what is the numbder of the question he
was referring. We will not reach that.
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The Honourable Shri K. Santhanam: May I also point out that &he actual
complaints are not inwelved in this actual question. I can read the reply to
question No. 130, if you so permit but it will only be taking up the time of
other questions which come before this question. )

Prof. Shidbban l.al Sakwena: Will the Honourable Minister lay before the
House the report of the Committee of Inquiry appointed by the Minister which-
led. to the dismissal of the General Manager.

The Homourahle ‘S8hri X. Santhanam: Sir, there was no committee of inquiry
appointed by the Ministry of Transport nor did it result in the dismissal of the
Manager.

Prof. Shibban Lal Saksema: Has the General Manager been dismissed ?

The Honourable Shri K. Santhanam: No, his term of service was over and
someone else bas been appainted.

Prof. Shibban Lal Saksena: Mav I know the cause of removal or the termi-
nation of his service.

The Honourable Shri K, Santhanam: I have already stated that he was ach
dismisscd st ali. Be wae only a temporary servant and his services were termi-
nated in the usual course, and someone else appointed in his place.

Prof. Shibban Lal Saksena: Did the General Manager and anether person
make an inquiry into the affairs of the D.T.S. and was some action taken on
the result?

The Honourable Shri K. Santhanam: On technical matters we asked certain
persons to advise s and ‘two persoms were asked to advise on specific: matters
and they have given us some. advice, but there was no formal committee of
enquiry.

Prot. Shibban Lal 8aksena: Will the report of these persons be placed before
the House?

afr. Speaker: Order, order.

Dr. Mono Mohon Das: May 1 know whether the workers &f the D.T.S. have
gol s Union of their own, and ‘if eo, umder ke I.N.T.U.C.?

The Honourable Shri K. Santhanam: Not so far as I know.

Shri H. V. Bamdlth: In spite &f the fact, Sir, that the strilze was wot declared’
llegzl hy ‘Governinent why was ‘punitive aotion taken on such a large scale
against the employees of the D.T.S.?

‘The Howoursble Shti K. 'Santhawsm: The ¢trike was wholly uncalted for
and it did cause a great des] of harm to the public, and therefore no one cen get
off with impunity.

Prof. Shibban Lal Sahsena: Does the Honourable Minister say that any
lawful strike will not be permitted because it caused incoavenience?

Mr. Speaker: This is a hypothetical argument.
Winp MirLs

*107. Dr. Mono Mohon Das: (a) Will the Honourable Minister of Agricul-
ture be pleased to state whether Government have carried out any experi-
ments regarding the use 6f wind mills as a souroe of power for irrigation or any
other purpose?

(b) If so, what are the results of such experimentie?
The Honourable Shri Jairamdas Doulatram: (a) Some experimental work

has been carried out at the Poona Observatory on the utilisation of windpower
for pumping water. 4
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(b) The results obtained at the Poona Observatory were not cobsidered ep-
-couraging for the extended use of wind mills for crop irrigation requiring large
-quantities of water at specific periods of crop development. But an expert
con:mittee which examined the question has suggested that experiments may
‘be carried out to investigate their suitability for large scale irrigation by install-
ing wind mills at certain selected places in .different parss of India, where the
necessary velocity of the wind is maintained during a certain period of time
and the Provincial and State Goveroments have been requested to prepare
schemes for the purpose  Twelve places have been recommended for the
.experiment.

Dr. Mono Mohon Das: May know, Sir, whether these cxperimuents that
bave been carried have given a promising result?

The Honourable Shri Jairamdas Doulatram: Not those that were carried
out at the Poona Observatory.

Dr. Mono Mohon Das: May I know if the result of such expeciuments are
promising?

The Honourable Shri Jairamdas Doulatram: These experiments are to be
carried out now by the Provincial Govermments at places selected.

8hri R. K. 8idhva: May I ask when we can get the report?

The Honourable Shri Jairamdas Doulatram: The experiment has not yet
‘been started.

Prof. N. G. Ranga: What are these 12 places where these experiments are
being conducted?

The Honourable Shrl Jairamdas Doulatram: Allahabad, Ahmedabad, Rajkot,
Bhuj, Pusa, Bombay, Poona, Pelgium, Melgaon, Coimbatore, Trichinopoiy und
Vizagapatam.

Dr. P. 8. Deshmukh: Have Government explored the possibility of manu-
facturing wind mills in India ?

The Honourable Shri Jairamdas Doulairam: I require notice of that
question.

8hri Mahavir Tyagi: Is Allahabad reported to be windy enough to enable
the Ministry to have its experiment with ‘“Wind Mills’’?  Are these places

selected on the basis of any observatory report?
The Honourable Shri Jairamdas Dovlatram: Yes; they are selected on the
basis of reports as to the velocity of wind in those places.

CoLLAPSE OF HUTMENTS

*108. Dr. Mono Mohon Das: Will the Honourable Minister of Works, Mines
-and Power be pleased to state:

(a) the action taken against various officers whose defective supervision
was found by the Enquiry Committee to be responsible for the collapse of a
number of hutments in the Northern Extension Area (Pusa Road), New Delbi,
after heavy rains in last July; and

(b) the action taken against the contractors who built those houses?

The Honourable Shri S8atyanarayan 8inha (Minister of State for Parliamen-
tary Affairs): (a) Charges have been framed against the officers who were
prima facie responsible for the defective supervision, and the discipiinary pro-

ceedings are in progress.
(b) All the damage, which on investigation was found to have been due
to faulty construction, is being repaired at the expense of the contractors, who
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were responsible for the work, except for the five seriously damaged houses,
the site for rebuilding which is under consideratica:.

Dr. Mono Mohon Das: May I know whether any other hutments have
collapsed after July last?

The Honourable Shri S8atyanarayan 8inha: No. .

Dr. V. Subramaniam: Has the Contractor been removed from the list of
authorized contractors?

The Honourable Shri Satyauarayan Sinha: Most of these contractors were
refugee contractors.

Dr. Mono Mohon Das: May I kncw, Sir, what is the average life of these
hutments according to (Government ?

The Homourable Shri Satyanarayan 8inha: These were temporary houaes.

Shri H. V. Kamath: Sir, is it fair to this House that the M:nister concerned
should be absent from the House wher the business of the House should have
top priority with him, and that the officiating Minister should be burdened
with his duties? :

Mr. Speaker: Order, order.
Shri Mahavir Tyagi: I do not want to embarrass the officiating Minister.

May 1 Lknow swhether the wmembers of this enquiry committee belonged to the
sume department ?

The Homourable 8hri Satyanarayan 8inha: Of cowrse the Chief Engineer
was a member of the Committee and there was also an officer of the Ministry
.of Health on the Committee.

Sardar Bhopinder 8ingh Man: What are the results of this enquiry insti-
tuted into this whole affair? U

The Honourable Shri Satyanarayan 8inha: The report of the enquiry
<ommittee has been received and the Ministry is scrutinising it.

Sardar Bhopinder 8ingh Man: Is it a fact that after the collapse of these
Tiutments the contract for the erection of further hutments has been given to

the same contractor? .

The Honourable 8hri Satyanarayan 8inha: 1 require notice of that.

Pandit Hirday Nath Kungru: What is the number of the hutmeuts that
diad collapsed altogether?

The Honourable Shri Satyanarayan 8inha: Out of 2,452 houses constructed.
56 were damaged during the rains.

8hri Mahavir Tyagi: How much loss was involved to the Governnient on
account of this?

The Honourahle 8hri Satyanarayan 8inha: Practically no loss, because most
«f the loas has been recovered from the contractors. The Government will have
to bear a loss of Rs. 9,000 which will be met out of the maintenance charges.

SussmiarY Foop PropucTioX COMMITTER
*109. Shri Satis Ohandra Samanta: Will the Honoursble Minister of Food
be pleased to state:
(8) when the Subsidiary Food Production Committee was formed;
(b) the names of the members on the Committee;

(c) whether there is any non-official member in the Committee; and

(d) how much progress thg Committes has made so far?
. L L}



86 CONSTITURNT ASGEMBLY OF INDIA (LBGISLATIVE) {30TH Nov. 1949

The Hanowrsbly Bhri Jaimmdas Iwulatsmm: (a) The 6th of May, 1949,

(b) The Committee consisté of a Chairman (Minister for Food and Agricul-
ture), s Vioce-Chairman (8hri 8hri Ram) and two members (8hri S. V.
Ramamurti and the Joint Becretary of the Ministry of Food, sz-officio).

(c) There are two non-oficial members: (i) Bhri 8hri Ram and (ii)
Shri 8. V. Ramamusti.

{d) A note detailing the progress made by the Committee up to the end
of October, 1949, is laid on the Table of the Heuse. (Se¢ Appendix V, annexure
No. 8.)

Dr. Mono ¥oha Bas: Haw many epecial oficers have been appointed by
this Committee?

The Hamoumble Fhri Jaamdas Benlatpm: § do not think there sre many
oflicers but if the Honourable Member wants to know the exact number I shall
be sble to give it.

éart R. K. Bideva: How muck money has been set apart and how much
hars heen spent towards this Subsidiary Food Production Committee?

The Honourable Bhri Jairamdas Donlatram: Rs. 10 lakhs was set apart and
we have so far spent about three lakhs.

Ghri B. X. 8i{dhva: How much addition has it meant o the éood production
of the country?

The Hananrable Bhrl Jatramdas Doglatram: Aa the House knows this is a
programme which has besn sterted only recently. We are proceeding on two
lines' first, to increase the production of subsidiary foode through a larger
acreage under subaidiary foods in different parts of the counfry and secondly.
introducing the flour of sweet potatoes and groundnuts in the rations issued.
'These things will take time. At preseni about 20,000 acres heve been put
under sweet potatoces and bananas. In the sphere of rationing we have issued
oui about 1,000 maunds of sweei potate fiour and 1,000 maunds of groundnut
flour. We are watching the public reaction to this and also as seeing how far
we can maintain the flour in a healthy condition for human consumption.

Prof. N. G. Ranga: Hnw much additional quantity of subsidiary food does
this Committee expect, to be ubie to place at she disposal of the Government
during this year?

The Honourable Shrt Jairamdas Douvlatram: It is not possible to give any
figure in this tnanner. As I said we ure experimenting with the initial plans.
We are trying to ree how long we can keep the rationed sweet potato flour
before ‘t deteriorates, how long it can be kept in healthy condition when mixed
with wheat tlour. All these experiments would take some time. It is im-
possible to forccest what would be the quantity of flour which will be made
nvailable to tee publie.

Shrtmatt G. Durgabal: May I know whether any committee has been consti-
tuted to advise with regard to the matters connected with the reclamation of
wastes Innd and allied subjects. as indicated in the reply of the Honourable
Minister to the point raised by my honourable friend Shrimati Renuka Ray
during the budget debate? If so, what bas been the work done ov . that
committee?

Mr. Speaker: I do not think that this is the duty of the Subsidiary Food
Production Committee. This question s not related $o the present one.

8ardar Bhopinder 8Singh Mam: These 20,000 ésres which have been put
under subsidiary foods, are they new land or they hare been released from the
land which bas alrendy been under cultivation with other food crops?
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The Honourshle Shri Jairmmdia Podxtam: I would not be able to give you
a reply straight off. These are foods whith give a higher yield per acre. Even
where a certain area is taken fram rice or wheat the net yield of foodstuff by
cultivation of subsidiary foods would be muoh larger. :

8hri M. Ananthasmiymnam Ayysagss: Whab exveeptional quslifications did
these two non-cfficial members possess either as scientists or as agriculturista
ar as businessmen desling in food crops ? : ‘

The Honoutalile Shti Jairathdss Podlatrami: They are members becausé they
were greatly interested in these mstters and had certain knowledge of the
subject.

Shri M. Apnanthaszyznam Ayyxmgar: Is it as consumers?

8hri Mahavir Tyagi: May I know whether the function of the committee is
operational in encourngement of the cuMiwation of food crops or only scientifie
research?

The Honourable Stxi Jasiramdas Doulatram: The function of the Committee
is to organise cultivation ttrough the provincial governments.
8hri Mahavir Tyagi: Is there any agriculturist on this committee?

The Honourabie Shri JatrmmAss Doulatram: No agriculturist is needed
because we have plenty of agricultural experts. These are people who will
organise, not themseives eultivate.

Shri H. V. Kamath: Hazs this Subsidiary Food Production Committee
resulted in the produetion of many subsidiary officers as well?

The Honourable Skrf Jairzindas Doulstram: I do not think we have got
more than two or three officere warking under this Committee.

Shri P. T. Chacko: May I know if $uber cultivation is being experimented
on and if so what is the result?

The Homrourable Shri Jairamdas Doalatram: Sweet potatoes~and tapioca are
tubers. There has been no large scale experiment in regard to tapioca.

Dr. P. 8. Deshmukh: Are the Government satisfled with the results obtained
and the success uchieved in <poiling the =lementary basic {oods?

Mr. Speaker: O:xder, order It is a matter of opinion.

S8hri R. K. Sidhva: When this Commifttee was appointed was any plan
made out as to what will be the actual extra food available?

The Honourable 8hri Jairamdas Doulatram: It will depend on the results
achieved. How can a paper plan #ell you as to what will be the extent of oulti-
vaton and production?

Shri M. Ananthasayanam Ayyangar: Has the nutritive value of these subsi-
diary foods been made the sebject of rescarch?

The Honourable Shri JaUamdas Duulafram : It is well known that these are
nutritious foods.

APPOTRTMENT OF CATERING CONTRACTORS

*119. 8bri Satis Chandra Samemydm: Wil the Honourable Minister of
Railwavs be pleased to state:

(a} wirther the recommendations of the Railway Advisory Board to appoint

local professioral men @ catering contractors in small stations have been
given effect o,
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,(b) # the answer {o part (a) above be. in the affirmative (i) in.how many
'wtations and (ii) on which Railways:.and

{o;j if the answer to pert (a) above be . in the negatlve. by what time
(Government propose to implement them? .

The Honourable Shri K. Santhanam: (a) The recommendations are being
&ivea effect to.

(b) A statement giving the information desired is laid on the Table of the
"¥leuse- (Ses Appendix V, annexure Na. 4.)

{c) Doeg¢ not arise.

Shr} Sat{s Chandrs Samants: Is it a fact that the D.G. Food, B.N. Rail-
\\f&ﬁ invited tenders for catering tea, aweets, etc. in small stations on the
_B.N. Railway from Howrah to Puri by advertisements appearing in local
English und Bengali newspapers on 5th February last?

The Honoursble Shri K. Santhamam: It is obviously impossible for mu
0 reply to a specific question like that without proper notice.

Mk Salis Chandra Samaata: Is it a fact that Ishardas Ballatdas were
‘severn] times fined and warned and they still' continue to te contractors?

Xr. 8peaker: Order. order. It is a question relating to an individual
eontractor. =

Shri Afit Prassd Jaln: On what date was the recommendation made by
the Certral Advisory Council?

“The Hounouradle Bhrx{ K. Santhanam: The recommendation was made by
ihe Ceontral Advisory Council for Railways at their meeting held on the #th
February 1049

8hri Afit Prasad Jain: Is it a fact that the eontractor who Held a large
contract over a Iz area still continues to bold it?

Mr. 8peaker: That is the same question coming in a different form.

8bri Ajit Prasad Jain: 1 wunt to know whether that recommendation has
besn actually given effect to.

Tes Honourable Shri K. Santhanam: I am placing on the table a state-
ment shewing that 113 contracts have been given to local contractors in
accordence with the recommendstion of the Central Advisory Council.

Shrl Mabavir Tyagl: Arc thes: contractors allowed & have sub-contractors
wnder them?

“The Honoumble Sbri K. Santhsoam: The terms of the contract prohibit
the subletting of contracts.

My. Prank Anthony: Is it not a fact that the standard of catering and
the guality of food are steadily deteriorating?

The Honourabie Shri K. SBanthanam: I do not think so. To the extent
that the quality of the basic food stuffs have deteriorated to that extent the
catering also has to deteriorate.

My. Bpesker: The question hour is over.
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(b) WRITTEN ANSWERS

CLASSIFIOATION OF RATLwWaAY COMPARTEENTS

+111. Shri H. V. Kameib: Wil the Honourable Minister of Railways be
pleased to state:

(n) whether the new c'aasification of compartments introduced on the
Kailways in Jenuary 1949 has been productive of greater income;

() if so, the income derived from passenger fares from January, 1949 up.
till 30th September 1949, and the receipt for the corresponding period during
the years 1947 and 1948;

(¢c) whether it is a fact that the new classification has entailed considerable
discomfort to railway passengers; and -

(d) whether Government are conaidering any revision of the classification,
ad if so, on what Iinee?

The Honourable Shri N. Gompmlasvami Ayyangar: (a) The re-classification
was in respect of the Upper classes only and this has uat heen productive ‘of
Jreater income.

(b) Does not. arise.

(c) Government have received eomplaints to this  effect.

(d) A special class between Class II and Class 1 with amenities wery
nearly same as those provided for the old Second Cluss is being introduced
from tomorrow. The fare for this class which is designated 'Class II Special®

will, however, be 14 pies per mile instead of 16 pies per mile charged for the
old Second Class.

SUGAR SHORTAGE

*112. 8hri R. L. Malviya: (a) Will the Honourable Minister of Agricual-
ture be pleased to state what steps Government have taken {oJight the suddem
scarcity of sugar crested in the country?

(b) Do Government intend to import sugar to ﬁght this shortage?

{c) If not, why not?

The Honourable Shri Jairamdas Duulatram: (a) The Honourable Member’s
attention is drawn to the emswer given in reply to question No. 101 part (e).

(b) No.
(c) The main reason is the difficult foreign exchange position.
TABOET DATR OF Foop IMPORTS

*113. 8bri R. L. Malviya: (a) Will the Honourable Minister of Food be
pleased to state whether it ia a fact that the target date of 1951 for stoppimg all
food imyorts has been changed to 19507

() What intensive mesasares have been adopted by Goverumeunt te make
possible this change in schedule?

(c) Do the Goverument of India propose to. build up a large food reserve by
that date so as to meet any unexpected ahortage of food in India?

The Honourable Shri Jairamdas Doulstram: (a) No.

(») and {(c). Do not sarise.

Co-OPERATIVE FARMING
*114. 8eth Govind Suz Will the Honourable Minister of Agrieultore ba
am

pleased to state the tot ount of land area under co-opérative farming and
the step. tbut are being takbp to enoourage co-operative farming in India?
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Tho Honourshle Shri Jairamdas Doulsgam: The fotal area under Co-
operative Farming in various Provinces and States and Unions of States
{excluding Patiala and East Punjab 8tates Union and Travancore and Cocl;m
States Union for which information is not available) was 40,065 acres during
1948-49. 7

The steps taken to encourage Co-oparative Farming are assignment of Gov-
ernment land for Co-operative Colonisation. free grants and subsidies, loans.
for purchase of inanure, implements, bullocks, ete., free services of agricul-
tural and Co-operative staff, and rebate or remission of land revenue assessment
for the first few veara.

L.axD ror Foop or Fopber Croprs

4115. 8eth Govind Das: Wi'l the Honeurable Minister of Agriculture be
pleased to state whether Government propose to conseder the ndvisability of

fixing A minimum area of land in each village where enly food or folder crops
must be yrown and if not, why not?

The Honourable Shr: Jairamdas Doulastram: The suggestion is not practi-
cable as the soil in curinin villages may be more suitahl: for other crops.

CATTLE SLAUGHTER

*]116. Seth Govind Das: Will the Honoumable Miaister of Agriculture be
pleased to state:

(8) the number of cows, hejfers, calves, bulls and bul'oeks, slaughtered in
the years 1947-48 and 1048-49 in the Municipal Slavghter Houses, and the
number killed in private butcher houses during the same years; and

(b) how many of the slaughtered animals were ocertiied hy the Veterinary
Doctors as unfit for work. breeding or milk yield purposes, and how any rcn-
officials were ussocinted with the Veterinary Doctors to examine the utility or
otherw'se of the eattle killed?

The Honourabls Shri Jairamdas Doulatram: (a) and (b). The information
is being collected from the Provineial Governments, l.ocal Administrations.
States and Stat2s Unions: and will be fumished to the Hous= in due course.

FoonstUF#3 SGPPLIED OX THE RAILWAYS

*117. Beth Govind Das: Will the Honourable Minister rf Railways Le
pleased to state:

{a) tle number of cases reported to Railway authorities regurdng adultera-
tion of foodstuffs sujpplied on the Railways during the finaneial vear 1918.49:

(b} the number of such cases that are being followed up by instituting
prusecution proceedings; and

(c) the number of prosecutions already made®

The Honourable Shri K. Santbanam: (a) The nuviber of reported cases
of adulteration of food supvlied in Railway premises over the Indian Govern-
ment Railways during 1948.49 was fifty-eight. ;

{b) Prosecutions have been instibuted in twenty-five cases.

(o) Of the twenty-five cases in which proceedings® have been instituted,
convictions have been obtained in thirteen; the others are peuding.
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New Rannway Livms

*118. Beth Govind Das: Will the Honourabe M:nister «f Railways , be
pleased tn etate the number of additional railway lines that are proposed to be
opened in the financial year 1849.60?

The Honourable Shri N. Gopalaswami Ayyangar: The following additional
lines of railway have already been opened in the year 1949-50:

(i) Dahinsara-Malia on the Saurashtza Railway.

(i) Himayatnagar-Dhanora section of Mudkhed-Adilabad Branch on the
N.S. Railway.

(iii) Kanore-Bari Sadri section of Mavli Jn-Bari Sadri UBranch on the
Rajasthan Railway.

The following lines are expected to be opened within the current financial
year:

(i) Assam Rsil Link, (ii) Khirsadoh-Rawanwara N.G. section on the B.N.
Railway, and (iii) Kanalus-Gop Branch on the Saurashtra Railway.

PRICES OF SUGAR

*119. S8hri O. V. Alagesan: (a) Will the Honourable Minister of Agriculture
be pleased to state the extent of the rise in price of sugar above that fixed by
Governmert before stocks were frozen?

(b) What is the estimated loss to consumers on account of the rise in price
« sugar?

{¢) What steps have Government taken to prevent sueh rise in priee of sugar
in future?

The Honourable Shri Jairamdas Doulatram: (a) The rise in price bas varied
from place to place. The rise at Hapur on 31st August 1949 was Rs. 9 per
maund above that fixed by Government when the stocks were frozen.

(b) Tt is not practicable to estimate this as the quantity of sugar purchased
and the prices have varied from place to place.

(c) The question of steps to prevent steep rises in prices in futur: is under
consideration. .

SueAR FOR PROVINCES AND StaATES

*120. 8hri O. V. Alagesan: (a) Will the Honourable M nister of Agriculture
be pleased to state what are the quantities of sugar that have been allotted to
the various Provinces and States after sugdr stocks were frozen?

(b) What is the basis 6n which these allotments are made?

The Honourable Shri Jairamdas Doulatram: (a) A stat>meut showing
allocations of sugar made out of frozen stocks, is laid on the Table of the
House. (See Appendix V, annexure No. 5.)

(b} The allotment of sugar to various Provinces/States Unions/Stetes out
of the frozen stocks was made after consideration of the following factors
generally:

(}) Sugar alieady received from UW.P. and Bihar factories from Ist
December. 1948 to middle of August, 1949 by each area.

{ii) Total and urban population of each area.

(iii) Per capita consumption of sugar in each area during the Control
vear 1945-46.

(iv) The average off-take of eaeh area per month from December, 1948
to June. 1049 during whieh period the sugar situation was more
or less normal.
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(v) Any special circumstances existing in any particular area.

FROZEN STOCKS OF SUGAR

+121. S8hri Basants Kumar Das: Wlll the Honourable Mmuter of Agricul-
ture be pleased to state:

(a) the total stocks of sugar frozen by Government in the month of Sep-
tember, in different provinces;

(b) the individual rationed quota and the controlled price of sugar in
different provinces; and

(c) the estimated shortage of sugar for six months from October 19497

The Honourable 8hri Jairamdas Doulatram: (a) A statement showing the
stocks freezed in different provinces and allotmente made to them and other
areas is laid on the Table of the House. (See Appendix V', annexure No. 3.)

(b) A statement showing the quantity issued per person or family by
different provinces and states is laid on the Table of the House. (Se¢¢ Appendix
V, annexure No. 8.) Information in regard to prices charged is being collected
and will be submitted as sooh 88 received.

(c) It is difficult to give estimates of the supply and demand position for

the period mention:d until production for the next season hes appreciably
advanced.

LocaTioN or FEbERAL. CeUrT

*122. 8hrf O, V. Alagesan: (a) Will the Honoursble Minister of Worka, Mines
and Power be pleased to state whether any decision has been taken r.garding
the location of the Federal Court?

(b) If so, what is the decision?

The Honourable Shri Satyanarayan S8inha (Minister off 8tate for Parlia-
mentary Affairs): (a) and (b). Government have decided that the Federal
Court should be located in Delhi. Due to financial stringency, it is not possi-
ble to construct a new building for the purpose at present. The question
whether the Court should continue in the Council House for {he interim period
or be shifted to some premises in Delhi is still under consideration.

T'UBE-WELLS FOR IRRIGATION

#123. 8hri Klshorimohan Tripathi: (a) Will the Honouradle Minister of
Agriculture be pleased to state the totai number of tube-wells the (3overnmsns
of India proposed to bore during the financial year 19498-50?

(b) In which of the provinces were these wells to be bored?

(c) How many of these wells have already been bored and are ready for
irrigating land ?

(d) Did Government execute the work through their own men and machinery
«r through some private agency?

(e} If through private agency, what was the agency employed?

(f) What has been the expenditure on e2ach well bored and what will bé the
additional yield from each scre of land irr'gated by such a well?

The Hogpourable 8hri Jairamdas Doulatram: (2) The Goverument of India
did not propose to construct any tube-wells themselves during the jyear
1949.50. The few wells dug were as part of training and exploration and not
part of any construction programme which is a Provincial responsibility. But
8 programme for the construction of 4,000 tube-wells and 500 feeder-wells
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during a8 period of three years by the Provinces of E.P., U.P. and Bihar has
been under consideration. No specific target has yet been fized for the
financial year 1949-50, but the concerned Provinces have been asked for &
target on ‘the basis of the machinery available with them. It will be leid on
the table of the House 8s soon us it is received.

(b) to (f). Do not arise.
INSURANCE OF CATTLE AND CROPS

*124. Shri Kishorimohan Tripathi: W1l the Honourable Minister of Agri
eulture be pleased to state what exploratory or experimental measures the
(tovernment of India have undertaken to insure cattle and crops in India?

The Honourable Shri Jairamdas Douladram: A rcsearch pilot Scheme for
crop and cattle insurance, to be put into operation in selected aress, is being
worked out on the basis of the reports of the Special Officer appointed for this
purpose and will be considered in consultation with the Provinces and States.

DiISRASE-FREE SEEDS

*126. Shri Kishorimohan Tripathi: (a) Will the Honourable Minister of
Agr'culture be pleased to state if any researches have been carried out under
(Government auspices to obtain diseasefree seeds of wheat and paddy?

(b) If so, what have been the results?

The Hoaourable Shri Jairamdas Doulatram: (a) Yes.

tb) A statement is laid oh the Table of the House. (Se¢ Appendix V,
annexure No. 7.)

{2 .
AGRICULTURAL QUOTA OF IRON AND CEMENT

*126. Shri Kighorimohan Tripathi: (a) Will the Honourable Minister of
\griculture be pleased to state what quota of iron and cement is made avail-
able each quarter to the different provinces for agricultural purposes?

tb) 1s the quots constant or variable from quarter to quarter?

(¢} How do the Government of India ascertait whether or not the sagricul-
tural quota of iron and cement is used for the purpose for which it is intended ¢

The Honourable Shri Jairamdas Doulatram: (a) Iron and Steéel.—The quota
of Iron and Steel for agricultural purposes has been separated from the
general quota allocated to the Provinces and the States with effect from
quarter 1T (April to June) 1949. Quota-wise allocations from period IT cf 1949*
to period I of 1950 gre as follows:

Quarter IT of 1949 218675 tons.

Quarter IIT of 194924370 tons.

Quarter IV of 1949—24370 plus an ad hoc allocation of 15,000 tons.
Quarter T of 1950—34880 tons.

In addition, the Provincial Governments have agreed to utilize 50 per
cent. of their general scrap allocation of approxzimately 16.600 tons per quarter
for agricultural purposes.

(Cement.—The quote of cement for agricultural purposes has been separated
from the general guota allocated to the Provinces and the States with effect
from quarter IV (October-December) 1949. ‘The total quantity allocated for
this period for agricultural purposes was 75,000 tons. Two statements show-
ing the Province-wise break up of the iron and steel and cement allocated for
agricultural purposes afe laid on the Table of th: House. (See Appendx V.
anitexure No. 8.) -
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(b) Quosss vary from quarter to quarber deperding on the total availability
and the demand.

(¢) ‘As the Government of India do not have an inspection agency
functioning inside the Provinces and States, the responsibility of safeguarding
against misuse of the quotas has been laid on.the Provincial and State Gov-
ernments concerned. Their attention has been invited to the necessity for
introducing proper system of distribution, and most of the major Provinces
and States have taken action. A note on the distribution arrangements pre-
‘valent in the Provinces is laid on the Table of the House. (See Appendix V,.

-annexure No. 9.)

PRICE OF AGRICULTURAL PBRODUCTS

*127. Shrj Kishorimohan Tripathi: (a) Will the Honourable Minister of Agri-
culture be pleased to state whether there s any proposal before Government to
make certain legislation for ensuring minimum fair-price of agricultural products

'such as wheat, paddy, cotton and jute?

(b) Tf so, when do Government propose to come forward with the said
tegislation before this House?

The Honourtble Bhri Jairamdas Doulatram: (a) Minimum prices for raw
«cotton and sugarcane have already been fixed. In the case of foodgrasins also,
procurement prices have been fixed by the various Provinces and State Gov-
ernments in consultation with the Govermment of Ihdia.

(b) There is. for the time bemg. no such proposal under the consideration
«of the Government.

Niear Armr Marn Suwvice

*128. 8hrl V. C. Kesava Rao: (a} Will the Honourable Ministerl of Com-
mun cations be pleased %o state whether it is a fact that representatiors have
heen received by Government from air lines authorities against the resamption
«of night air mail service?

(b} What is the nature of the representation?

(¢) Why has it been considered necessary by Government to restart the night
air :nail service?

£hrl Knurshed Lal (Deputy Minister of Communications): (a) and (b). The
:-air transport companies had represented that without a guarantee from Gov-
crnment of a minimum revenue per mile flown, the night a'r mail service would
result in heavy losses to the operater and would deprive the day services of a
substantial load of mail and revenue. The fare of 12} per cent. over the first
class railway fare would be uneconomic and, besides the wastage of fuel and
«<quipment in its operation, there would be no appreciable saving of time in the
deliverv of letters.
(¢) The night a’r mail services enable material saving in the time necessary
for transport of mails and meet the proved requxrements for air transport of
persons who cannot afford the higher rates of air travel by day.

Grow More Foob

*129. 8hri V. C. Kesava Rao: (a) Will the Honourahle Minister of Agricul-
turre be plensed to stete what are the latest plans that have been drawn up to
wproduee more food?

(b) How do Government propose to implement them?

L'}
L] L]
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The Honocursble Shri Jelmmdss Donlawram: (a) sud (b). The latest food
production plans of the Government of India consist of a series of short-term
Grow-More-Food Schemes both of permanent and recurring nature. The fypes
of such schemes which are taken up by the Provincial and State Governments,
and financed by the Government of India are of the following categories:

I. Permanent Schemes.—(i) Land improvement schemes including land re-
clamation, and (ii) Minor irrigation schemes like construction of wells, tanks,
channels, small dams, lift irrigation.

IT Recurring Schemes.—(i) Distribution of improved seeds, (ii) Distribu-
tion of chemical fertilisers, (iii) Distribution of manures like oil cuke, compost,
green manure, and (iv} Plant protection schemes and other schemes of mis-
cellaneous nature designed to increase food production.

DT.8. S'rmx

*130. Shr! V. O. Kesava R80: (a) Will the Honourable Minister of Trans-
yort be pleased to state whether all the workers of the Delbi Transport Service
who wert on strike in August 1949 have been reinstated?

(b) What are the major demands of the workers and what action have
Government taken to meet their demands?

The Honpurehla Shyl K. Santhanam: (a) No. One hundred and forty-one
sirikers have not so far been re-employed. Their re-employment will be con-
s'dered as and when vacanc’es arise.

(b) The major demands of the workers are:

() recogniton of the Delhi Tranaport Service Labour Union; (ii) grant
of annual increment and bonus; (iii} pavment of house rent and
compensatory ailowanecss to clerical ard supzrvisory (traffic) staff;
(iv) running allowance to the Yine staff; (v) supply of uniforms to
certain categories of staff; (vi) application of Cegiral Government
se'vants leave rules to Delhi Transport Service employees; (vii)
provision of medical facilities and arrangements for residential
quarters; (viii) extension of facil'ties of provident fund to all the
staff; and (ix) abolition of ‘candidate’ 8ystem and svst:m of keep-
ing unpaid apprentices in the workshops.

Demands relating to the provision of med‘cal facil'ties. deurness allowance
and abolition of candidate system have ulreadv be:n met. Facilities of the
Provident Fund have alreadlv been extended to the staff tsken over from
G. N. I. T. The rest of the demands are under active consideration..

Posts axD THLEGRAPHS

*181, Shri Aran Ohandra Guha: Will the Honourable Minister of Communi-
catians be pleased to state:

(a) whether the Posts and Telegraphs Department has been running at amyv
profit;

(b) if 8o, how the profit is disposed of;

{c) whether there is any accumulated surplus fund; and
(1) if so, how it is kept and how it is going to be spent?

8hri Xhurshed La! (Deputy Minister of Communications): (a) Yes Sir-

(b) The net profit has been shared equallv in 1948-42 and 1949-30 between
General Revenues and the P. & T. Department. Prevously the ratio was
dfferent. .

¢ ®
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(c) The accumulated surplus till the end of 1948-49 amounted to 9-€4 crores,
and as the finances of the Deptt. form part of the general finances of Govern-
ment of India, the accumulated surplus remains merged in the general balances,
and is not kept in any seprrate fund. A separate proforme account is, how-
ever, maintained, and in the interest which the Department has to pay to the
general revenues on account of its capital at charge, the Department get a
rebate, for the amount of accumulated surplus.

(d) The accumulated surplus should normally be available for improvement
. of services after providing for a reserve to meet possible losses in the future.
But for the current year and probably for sometime to come, this is likely
to be practicable only partially, taking into account Government's financial
position as a whole.

ExTRA DEPARTMENTAL EMPLOYEES

*132. Shri Lakshminarayan 8ahu: (a) Will the Honournble Minister of
Comnwunications be pleased to state whether the Extra Departmenta’ Sub—and
Brunch Poxtmasters are entrusted with the duties that are performed by the
Departmental Sub—and Branch Postmasters?

(b, If the reply to part (a) above he in the affirmative, do they get the
same or proportionate pay and allowances based on the actusl hours of duty
performed by them?

(c) 1s it a fact that there are about twenty lakhs of E. D. employees serving
the Posts and Telegraphe Department?

(d) Is iz a fact that these employees have asked for recognition of their
unions by Government?

(e) If so, has the recognition been given?
8hrl Ehurahed Lal (Deputy Minister of Communications): (a) Only such of
them as are most elementary.

{b) Their pay and allowances are considered commensurate with the work
performed and the hours of. duty put in by them.

(¢} No. There are only about 25,000 E.D. employees serving the Depart-
ment.

(d) Yes.
(e) No.

PLANT AT CHTITARANJAN
*133. 8jt. Enladhar Chaliha:

Shri Lakshminarayan Sabu:

(2) Will the Honourable Minister of Railways be pleased to state what pro-
gress has bee:n made in the scheme to start a plant at Cbittaranjan for turning
out railway engines locally?

{b) Has the plant begun working and if not. when will it begin to work?

Tae Honourable Shri N. Gopalaswami Ayysngar: (a) Out of ¥ main units
comprising the Workshops, 2, viz., the nght Machine S8hop and the Pattern
8hop have been erected and work on the remaining 5 shops is well in hand. In
the Colonv, 1100 houses out of 5,000 have been completed and the construc-
tion of another 1.500 is in progress. Work on other ancillary works like roads,
water supply and sanitary arrangements is also advancing satisfactorily.

%) The plant has not yet gone into actual productlon. which is antcipated
to commence during 1950.
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Arr-vp PosTaL BcEEME

~'*184, 8hri Ajit Prasad Jain: (a) Will the Honourable Minister of Commu-
nications be pleased to state what was the tota’ average monthly income from

the Air sureharge during the period of one year preceding tbe mtroduction of
All-up Posts! Scheme? A

(b) What was the average monthly expenditure during the preceding one
vear on the Air Mail and what would be the expenditure if the same nail was
carried otherwise than by Air?

(c) What is the average monthly increased income «n all mail resuiting
from the increased postal rates since. the introduction of the Allup Pestal

Scheme?

(d; Whai is the average monthly extra expenditure incurred due to the
Afl-up Postal Bcheme since its introduction?

8hri Khurshed Lal (Deputy Minister of Communications): Statistics in such
dctail as asked for bv the Honourable Member are not maintained by the
Tosts and Telegraphs Department. On sample statistics, however, the approxi-

mate figures will be as follows.
(a) Rs. 1,39,000/- p r mosth

{(b) Ra. 93.000/- p2r month, Ther would be no »Xtra
expenditure if the mnils
were ra-ried by rail.

(o) Rs. 30,90,000/- per montp.
(@) Rs. 8,30,000/. Per moath.

Rannway CLEARING AccouNTs OFFICE

*185. Shri A{it Prasad Jain: Will the Honourable Minister of Railways be
pleased to stata:

(a) the functions performed by Railway Clearing Aceounts Office;

(b) the number of officers and ministerial and inferior staff employed tl.ere;
(c} thi: expenses annual’'y incurred on the office: and

(d) whether there is any scheme for reducing the expenses?

The Honourable 8hri N. Gopalaswami Ayyangar: (a) The Functions of the
Railway Clearing Accounts Office are as stated below:

() Utilize the agency of the Railway Clearing Accounts Office for purpose
ol +heck of documents relating to Inter-Railway trafic (Assam, E.l., E.P.,
R.I3. & C.I. and G.I.P. Railwaxys), technicallv known as ‘Foreign traffic’ and the
apportionment of the earnings between the Railways concerned.

(ii) Similarly, G.I.P. and Assam Railways utilize this organization ‘for the
check of documents relating to local traftic originating and terminating at

statious on their systems and for the valuation and hilling work relating to
Military and Civil credit notes,

. (it) Compilation of initial statistical data for the five railways mentioned in
‘(1) above relating to all traffic dealt with m the Clearing Accounts Office.

(iv) Compilation of zonal trade statistics for the Director-General, Commercial
Intelligence and Statistics, Ministry of Commerce, Government of Indin.

(b) Gazetted Officers 9.
Class III Staff 1,801.
Class IV Staff 235.
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(c) The expenses incurred for the year 1948.43 were Rs. 34 05 lakhs, the
average annual expenditure for the quinquennium ending 194849 baving been
about Rs. 30'50 lakhs.

(d) Im conmection with the mtegratlon of the railway system, the future of
the organization will come under review. -

AR ComPANIES IN INDIA

*138. Shri Ajit Prasad Jaln: Will the Honourable Minister of Communi-
cations be pleased to state: E

(a) the names of Air Companies operating in India and their routes;

(b) the names of the Air Companies which have ceased to operate since
the 15th August, 1947;

(c) which of the existing Companies are working on a profitable basis; and

(d) what steps, if any, Government propose to take to stebilise the
position of these Companies?

8ari Khurshed Lal (Deputy Minister of Com'nunications): (a) I lay on the
Table a statement giving the required information. (Ses Appendlx V, annexure
No. 10))

(b) Jupiter Airways Limited and Ambica Airlines L'mited.

(o) Accordmg to the latest availohle balance sheets of the companies, four
companies, nainely, Air India Limited, Air Services of India Limited, Air-
ways India Limited and Indian Overseas Airlines. have been operating on profit-
able basis.

(d) The attention of the Honourable Member is invit.ed to the reply given to
Prof. K. T. Shah's 8tarred Question No. 1392 on the 25th March 1949. The
muximum all-up weight of the Dakota has s‘nce been increased by about 25 per
cent. to enable the companies to take in more pay load and provision has been
made for a system of progressive Certificates of Airworthiness which saves an
aircraft from being grounded for long periods. Further measures to improve the
position of the air transport companies are constantly under review.

Post Canps AND ERVELOPES IN HYDERABAD STATE

*137. Lala Raj Kanwar: Will the Homourable Minister of Communicstions
he pleased to state:

(a) whether the rates of postcards and envelopes intended for internal
traffic within the Hyderabad State arc different from those in force in the rest
of the country;

(h) if so. what steps Government propose to take to br.ng the existing
rates on level with those obtaining in India;

(c) whether there are any other states in India in whvh postal unity is
oot observed in the matter of rates of post cards. envelopes, stamps, ¢te.; and

(d) if so, what their names are?

8hri Khurshed L2l (Deputy Minister of Communicvations): (a) Yes.
(b) The matter is under consideration.

(c) Yes.

(d) Rajkot and Junagad (merged in the United State of Saurashtra),
Kisengarh, Udaipur and Jaipur (merged in the Rajasthan Union).
Travancore snd Coclin  (Travancore and Cochin Umon)

(] [
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Poer Cands a¥p EwvELorm
*188. Lala BRaj Eanwar: Will the Honourable Minister of Communicatiobs.
be pleased to state:

(a) whether Government ere aware that the quality f paper used in the
making of inland post cards and envelopes has deteriorated m recent years; and

(b) if 80, whether there is any possibility of better quality paper being used
for this purpose in the near future?

Shri Khurshed Lal (Deputy Minister of Communications): (8) No.

(b) Does not arise.

Posrs A¥p» TexzoraPEs Poekwr Guinx

¢189. lLala Baj Kanwar: Will the Honourable Minister of Commumnications:
be pleased to state:-

(3) whether it is a fact that no recent edition of Posts 2nd Telegrapba
Pocket Guide is available; and

(b) if so, whether Government, propose {0 consider the advisability of
htipging out & hew edition of the sate at an early date, and yuhlicshing it at
regular intervals in fubure?

Shri Eburghed Lal (Deputy Minister of Communications): (a) Yes; the latest
odition is dated July, 1948. - ;
(b) The next edition dated December, 1949 will soon go into print.

STaMP BOORLETS .

*140. Lala Raj Kanwar: Will the Honourable Minister 6f Commun‘cations
he pleased to state:

(2) whether it is proposed to revive the previous practice of the Posts and
lelegraphs Department of supplying stamp bodklets containing a dozen or
{wo stamps of a. few main denominations in a handy form for the convenience
of the public: and

(b) if so, when thia proposa’ is likely to materialise?

Shri Khurshed Lal (Deputy Minister of Communications): (a) No, not at
present wh'le the financial stringency lasts.

{b) Does not arise.
IMPORT Or FOODSTUFFS

*14!, Lala Ra{ Kanwar: Will the Honourable Minister of Food be pleased
to sntate:

(a) the quantity of (i) rice, (ii) wheat, (iii) maize and ,iv) barley, imported
from foreign countries during the current vear and the price paid or to be
ra'd for the same;

(W) whether the import position during the current vear shows a distinct
improvement a8 compared to the previous year, i.e., whether there will be
lesser imports than last year; and

. ‘(c) the names of cduntries to which payment was made for these commo-
ities at the highest rates and the rates o jail!
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‘The Honourable Shri Jabramdas Doulatram: (a) The following quantities of
rice, wheat, maize and barley have been imported up #0 end of October 31949:

(i) Riwe 749,000 tone
{ii) VWheat and .

Flour 1,776,900 tons
(i) Maise 133,800 ton>
(iv) Barley 188,300 tons

(b) Total imports in 1950 are expected to be very much smaller than in 1949.

(¢) The grains mentioned in reply to part (8) above have been imported
from under-noted countries:

Rice from Italy, Wheat from U.8.S.R., Maise from Yugoslavia and Barley
femm Iraq.

Tt would not he in the public interest to publish ‘the prices naid to the difierent
«ountries.

NEw TELEGRAPE Lmp

*142. Shr. Santanu Xumar Das: Will the Honourable Minister of Commu-
nioations be pleased to state what progress has been made in regard to th:
.opening of s teegraph line between Jaipur Post Office and Bm)harpur Post
‘Otfice (District Cuttack), Oriesa?

8hri Xhurshed L&l (Deputy Minister of Communications): The project is
wunder consideration and if found remunerative, it will be executed when the
finunc'al position of the Government of India warmnts it. If found unremuner-

ative, a guayantee will be asked for.
RampBacHE PostT OFFICE, CUTTACK
*]143. Shri Santanu Xumar Das: Will the Honourable Minister of Communi-
oations be pleased to state: .

(a) what progress hss been made in regard to the oconstruction of buildinz
of the Rumbagh Post Office, in Distriet Cuttack;

\b) if the construotiob work has not yet been étarted, when Government
#ropose to do it?

8Shri Xhurshed Lal (Deputy Minister of Communications): (») Plans for the
huilding have been prepared by the Centrul Public Works Department who are
now working out the detailed estimates.

(b) The construction of the building is likely to be taken-in hand in 1950-51.
REvENUE FBOM Ramwavys

*144, Dr. P. 8. Deahmukh: Will the Honourable Minister of Railways be
pleased to state:

% the income from passenger traftic for each of the Classes I, II, Inter
:and IIT for the year 1948 and Classes I, II, and IIT for the year 1949 month
by month, from January to October; and

(b) the revenue derived from goods traffic during the same period?
The Honourable Shri XK. Santhanam: (a) and (b). A statement is placed on

the Table of the House. (See Appendix v, annexvra No. 11,
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IxrorTED Foop GRAINS (PRICE)

*145. Dr. P. 8. Deshtmukh: Will the Honourable Minister of Food be pleased
to state:

(a) the rate in rupees per maund at Indian ports of the foodstuffs, namely,
wheat, rice, milo and wheatflour imported during the years 1947-48, 1948-49
and 1949-50;

(b) the rate at which wheat would be imported into India in terms of rupees
per maund at Indian ports during the year 1950, 1951 and 1952 under the
Wheat Agreement; E

(c) the percentage of wastage and dust allowed;

(d) the percentage of cost incurred in arranging for internal distribution;

(e) the rates at which wheat and other cereals were obtainable by Govern-
ment in India iteelf during the years mentioned in part (a) above; and

(f; the amount of subsidy given by Government during each of the above-
nentioned periods ?

The Honourable S8hri Jairamdas Doulatram: (a) to (¢). Three statements

giving the necessary information are laid on the Table of the House. (Sses
Appendix V, annexure No. 12))

(d) No uniform percentage of cost can be worked out as transport charges
vary considerably according to the distance between ports and the receiving
areas and the incidental expenditure including cost of storage and internal
distribution also differ from province to province.

(6) A statement showing the procurement prices is laid on the Table of
the House. (8¢¢ Appendix V, annexure No. 18.)

(f) 1947-48 Rs. 17-12 crores. 1948-49 Rs. 2650 crores (provisional). 1949-50
Ra. 2500 crores (estimated).

-

ReveNUElTROMIPoST CARDS, ENVELOPES, ETC.
L

*146. Dr. P, 8, Deshmukh: Will the Honourable Minister of Communioa-
tious be pleased to state:

(a) the income derived from post cards, envelopes, air letters and registered

letters and parcels for each of the months from April to October in the y2ars
1948 and 1949;

(b) the payment made to the Air Services carrying air mails in the years
1946, 1947, 1948, and 1949; and

(c) how the profit and loss for the months of April to October 1949 on each

of the items, such as post cards, envelopes and air mail letters compare with
ttose for the same months in the years 1947 and 1948?

Shri Khurshed Lal (Deputy Minister of Communications): {a) The informa-

tion is not available as separate accounts are not maintained of the Revenue
denived from each class of article.

(b) 1946-47. Rs. 23,45,000
1947-48. Rs. 22,17,000
1948-49, Re. 65,30,000 (includes Re. 35,77,000 on
account of arrears.)
1949-50. Rs. 20,17,000 (April 1949 to August 1949—
. 5 months)

(¢) The informatioh is ;:ot’availl!ble.
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*147. 8it. Rahin! Eomar Ohandhwri: (a) Will the Honourable Mlimster of
Food be pleased to state whether it is a fact that the Deputy Commissioner
of Sylhst in the Province of Eastern Pakistan is supplying rice to the people
of’ i and Jaintia living on the barder of Easterr Paldétan and if so, under
what terms and conditions?

(b) Why. are the Government. of India net.in-a pesiliem to-give these people
the required quantity of rice?

The Honourable Shri Jalramdss Doulatram: Full information bas been
called for from the Government of Assamy end will be: supplted as soon as
received,

Bamway Dzpanemzents (Ecoxomy DRIva)

*148, Paadiy Mukut Bfimrl Eial Bhargva: Wilf the Honourable Minister
of Railways be pleased to state whether any economy drive has been introduced
in the Bailway Departments, and if so; bow- this wauld: affeat..

(i) the staff:of Claas 1M1 & IV-—botls permanent antt temparary,

(ii) the various sanctioned programmes--both Capital and Revenue-—
being worked through on difieren$ Railways;

(iii)- the programmes for providing grester faeititise and emenities to
(laps 111 paswengers, - ‘

(iv) the new open line progremmmes ocartrected with the introduotion
and expansion of strategic snd commesrdial lines; and

(v) the Rail-Road Co-ordination Beherm—both im the provinces and
Centrally Administered areas?

The Honourable Shri N. Gopalaswemi Ayyangar: Yee, sn econamy dtive bas

been launched on the Railways:

(i) Permanent staff in classes IIT and IV will not be affected by the economy
measures adopted. It is proposed; in respees of texaporary staff, te rebaim as
many as possible in service by the suspension of recruitment and: the adjustment
of existing staff between different departments. If thereafter there is a surplus,
staff engaged after 15-9-1945 will be affected to the extent necessary, beginning
with those having the least period of service.

(ii) The Works Programmes—both Capital and Revenue—have been curtailed,
hut care ha: - 3n taken in the review to exemg‘t from- qut items: which relate
to the maintenance of efficiency in operation. The current Capital programme
of Rs. 64 crores has been reduced by Rs. 6.75 crores. Sitnilérly, the revenue
programme of Rs. T-65 crares has been reduced by Rs. 1-25 crores.

(i) The present economy drive will not affect the programme for passenger
amenities and steps have been taken to utilise the allotment in full. In faot,
provision has been proposed for doubling the allocation to Rs. 3-crores in 1950-51.

(iv) So far as strategic lines are concerned, the programme—both Capital and
Revenue—will not be affected and in fact, the Assam Rail Link is being accelera-
ted. In regard tp non-strategic lines, the schemes kave been reviewed and only
those projects whiek are n the national interest will. Be taken up.

(v) The schemes for such co-ordination in most casgs are only in their initial
stages aud have not’ progressed to the extent estimated. The reductibn: proposed
will not, therefore, affect the accepted programmes ‘and the allotment of Re. 40
lakhs will meet the full requirements of th curtent yeax.
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Favped CONDITONS

#149. (Paniiis -Mulmt ‘Bihay! Lal Bhargsva: (a) Will the Honourable Minis-
ter uf Agricultwe be pleased to state what parts of Indis, if any, are et
present ‘Bmine stricken and what ateps are being taken to ensure tbe supply of
requisite quantities of fuod grains and fodder .in such areas?

£b) What siepshave been teken to relieve the famiae econdilions in Ajmer-
Merware, and.have eny evangements ‘been made fer ensuring the Asu]z‘l‘ of
foodgrains, fodder and cotton seeds to that area? If so, from where -and im
what quantities?

(c) Whst guauiity of loan, srd in whst form do Government intexd .40
advance by way of Tsaccavi to relieve the suffering peasantrv?

The Houourable Shri Jfwireiidas Botlatemm: (a) and (b). wLswing to feilure
of rains, there has been partial failure of crops in parts of Aymer.Merwara and
Jodhpur Division of the Rajasthan Union. The Government of India have made
specisl allocations of food grains for distzibution in both of these areas and will
eontinue to maeke further allecations as required. The special allocations made
so far are 1,000 fans of grain, 2,800 .tons of barley and 2,000 %ons of Bajra fer
Ajmer-Merwara, and 20,080 tons of food-grains for Rajasthan to meet the deficit
estimated fur two months i.¢., November and Vecember. 13.000 tons againet
this, have already moved .into Rayssthan and further supplies will follow. As
regards requirements of fodder arrsngements for importing fodder are being made
on the same lines as last year.

(c) A sum.of Rs. 3,30,900 hag been sanctioned for being advanced to eultivatars
a8 Taceavi loans,

PuAnE4, A P1anT PEsT (DaMage To KEARIF CORPS)

#150. Pandit Mukut Biharl La) Bhargava: (a) Will the Honourable Minis-
ter of Agriculture be pleased to state whether it is a fact that Phadka, a
Plant Pest has caused vast damage to:the Kbarif crops in the-Brovinee of Ajmer-
Merwara?

(b) If so, what steps were taken to control this evil during the Kharif
crop, and how far have such control measures proved successful?

(c) ‘What amount was provided in the budget for 1949-50 for fighting .this
pest, and how much money has actually been spent during this year?

(d) Were the measures to vontrs! this evil taken all over the Province, or
in a particular number of selected villages?

The Honourable Shri Jairamdas Doulatram: (a) Yes.

(b) Control muusures were taken to deal with the situation. These eensis-
ted mostly of dusting the affected areas with insecticides amd for this purpose
the Province was provided with 118 tons of insecticides and 200 . dusting
machines. In order to save the largest possible amount of crops, special
attention  wma -given to:.arsms where the crop were better.  The oontrol
measures covered about 27,600 acres and resulted in a saving of about 138,000
maunds of grains and 1,10,000 cart loads of fodder.

(c) A total provision of Rs. 1,83,000 was made in the year 1949-50 hudget
for the control of this pest. The amount which has been spent will probably
be slightly in excess of &his figure.

«(d) Priority for contmlewrork was, given to irrigated fields becguse of much
heavier and luxurient crops heing in danger.
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Mica Moaxne fANDiMioa MARKET

%151, Pandit Mukut Blhari Lal Bhargava: (8) Will the Honourable Minis-
ter of Works, Mines and Power be pleased to state whether Government intend
to start imparting technical training in Mica Mining? If so, at which place
and by which date? If not, why not? -~

(b) What is the tctal production of Mica in India in different Provinces,
?tatee and Unions of States, and what quantity is exporfed every year since
947-48?

(c) What quantity of Mica is lying accumulated for export at Calcutta and
.warious other places, and what are the reasons for such accumulation?

(d) Do Government consider the advisability of fixing 8 minimum price
fcr each grade and quality of Mica ? If not, why not?

(e) What steps, if any, have Government taken so far or propose to $ake
in future to improve our Mica market in America and other foreign countries?

The Honourable Shri 8atyanarayan Sinha (Minister of State for Parliament-
ary Affairs): (8) The Mica Enquiry Committee recommended the establish-
ment of Mica Mining classes to train Managers for mica mines. The recom-
mendation is under consideration but no decision has been reached yet as to
the location of the classes, or the date by which they should be opened.

(b} The production figures for mica in India are extremely unreliable. In
any case, production figures Province-wise or State-wise are not available,
though it is known that Bihar produces, roughly, two-thirds of the total pro-
duction, while the remainder is divided between Madras and Rajputena. As
there is practically no indigenous consumption, the size of the industry is
best reflected in the export figures, which are 2'8 lacs cwis. for 194748, 3'4
lacs cwts. for 1948-49, and 0.7 lace cwts. for the quarter April-June 1949.

() Government of India have no information.

(d) The matter is under consideration.

(e) The Mica Enquiry Committee recommended the establishment of a
Mica Marketing Control Board for marketing mica. The recommendation is
still under consideration, as its implementation depends upon the successful
establishment of international standards in respect of the various grades and
classes of mics.

SoclAL GUIDES ON THE RAILWAYS

#152. Shrl Damoder Swarup Seth: Will the Honourable Minister of Rail-
ways be pleased to state:

(8) how many Socia] Guides have been appointed uptil now on each of the
.various Railways in India;

(b) the task or duties allotted to them; and

(¢) whether the posts of Social Guides are permanent or temporary?

The Honourable Shri K. Santhanam: (s) A statement giving the informae
tion asked for by the Honourable Member is placed on the Table of the House.
(8¢¢ Appendix V, annexure No. 14.)

(b) The duties of Social Guides are to render social service to passengers,
particularly those travelling in Class IIT and be generally helpful to them in
obtaining tickets and booking of luggage, finding aclommodation, giving infor-
mation required on the journey, making avallable the services of luggage

“ - -



STARRED QUESTIONS AND ANSWERS 108

porters, statieu vendors, watermen, and protecting them from any possible
harassments, etc., ete.

(c) The posts are temporary.
Fisaive

*153. 8hri P. T. Ohacko: Will the Honourable Minister of Agriculture be
pleased to state:

(a) whether Government have takeh any steps to increase the output of
coastal fishing;

(b) whether Goverument have taken any steps to transport fish from sea
coast to inland regions; and :

(c) whether Government are giving any facilities to the fishermen for cur-
ing tish and if so, what are the facilities thus given?

The Honourable 8hri Jairamdas Doulatram: (a) Yes.  Government bave
given financial assistance to the maritime provinces of Madras, Bombay,
West Bengal and Travancore for improviag coastal fishing by the use of power-
propelled vessels. Government have also established a Deep Bea pilot fishing
station at Bombay.

(b) Government have afforded facilities for rail and road transport specially
in Madras, Travancore and Orissa.

(c) Yes. Facilities are provided for curing fish under hygienic conditions
and proper supervision in the fish curing yards established in the main fishing
centres by the Governments of Orissa, Madras, Bombay, Travancore and
Cochin.

The Governmrent of Indisa have given financial assistance to effect improve-
ments in the fish curing yards in Bombay, and for the erection of a model
fish curing yard in Travancore.

The facilities provided are as follows: (i) enclosed spags for the processing
of fish, (ii) bringing tubs and cement platforms, (iii) supplies of salt, (iv) plat-
forms or open space for drying of fish, (v) godowns for storage of cured fish, (vi)
water for washing of fish and fresh-water for drinking, and (vii) technical advice
and supervision.

NEw Ramway Lmes]J(HYDERABAD)

*154. Prof, N. G. Ranga: Will the Honourable Minister of Railways be
pleased to state:

(8) whether the possibility of comstructing a railway line between Ongole
and Cumbum, and between Nellore and Cuddapah was ever studicd by the
reilway authorities, and if so when, and how much was it expected to cost at
that time; and '

(b) whether the Nizam's Government Were "contemplating to constrict a
railway line from Hyderabad to Buster State and if so, whether the Railway
Board propose to take up that project with or without contribution from
Hyderabad Government ?

The Honourable Shri N. Gopslaswami Ayyangar: (a) The answer is in the
negative,

(b) The Nizam’s Government did contemplate laying a Railway line from
Ramgundam on their Railway to Bailadilla in Bastar State. This project will
be considered in dueecourse, by the Central Board of Transport along with
other rail projects to serve Kankar and Bastar States.
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Mapnas.DELEY Main Trarv

4185, Prot. N. G. Ranga: Will the Honourable Minieter of Railways be
plemsed to state whether Government havc again examined the pessibility of
eunning a fagt mail train between Madmes and Delhi in addition to the Grand
Trunk Express and if so, when and how soon do they expect to be able to run it?

Yhe “Honourable Shri N. Gopalaswami Ayyangar: No. The feasibility of
introduction of such a train can be considered only when the power and coach-
ng ‘stobk podition further improves sufficiently.

- ¥HRIQATION ProrecT

*+156. .Prol. A. Q. Rapga: Will the Honourable Minister of Works, Mines and
Power be pleased to state:

- (a) what irrigation and flood control projects are affeeted by the Ecamomy
Hve;

%) ‘what projeots are being developed during this year and next year; and

{0) whether the proposed Conference of Chief Engineers to setile the
priorities for these projects is likely to materialise?

The Honourable Shri Satyanarayan Sinha (Minister of State for: Puriiamentary
«&ffwirs); (a) The Eeconomy Drive may affect all such projects, including the
Damadar, the Bbalva:-Nangal and Hirakud Dam Projects.

(b) The Central Government are mainly concerned with the Damodar and
the Hi d Dam Projects. The Central Water-Power, Irrigation and Navi-
pdion Commiddion has also undertaken construction of the Kakrapara Weir
1t the expenee of $he Bombay Government. In addition, Central Waterpower
Irrigation and Navigation Couunission has in hand preliminary investigations
on the Kosi, Narbada, Tapti etc. Amongst major schemes taken up by Pro-
vincial Governments may be mentioned the Tungabhadra Project, Machkund,
8arda Power House, Pipri Dam, Mor Project and Ghataprabha Valley Project
in Bombay. Thsre are also gome other projects being developed by Provincial
Governments of which details are not readily available.

(c) The question of priorities for river valley projects is constantly under
consideration, But it ‘is niot ‘proposed to hold any conference at this stage,
when sufficient financial and material resources are not available to undertake
new gchémmes.

Traoross yor P.EP.K.U.

#3167, Kaks Blagwam Boy: (8) Will:the Homourable Minister of Agrisuiture
be pleased to state how many tractors from the Central Tractors Organisation
bave been allocated to P.E.P.8.U.?

‘tb) “Wimt is-the number already sent?
(c) When will the remaining tractors be sent?

“Tho Honvigteble ‘Shif Jakrumdas Dovtatram: (a) to (c). No reclamation unit
of tbe Centrsl Tractor Organisation has been allocated to P.E.P.8.U. However,
es the requess 0f $he Union Government this Ministry undertook the supply of
twolve frectere’ On payment baeis. Out of these six tractors have already been
spplied and the belance tre expected to be received fipm U.8.A. during the
the firet quarter of 1950.



UNSTARRED  QUESTIONS AND' ANSWERS.. Jon
Grow Moza Foor CAMRIAX .
*168. Eaks Bhagwant Roy: (a) Will the Honouriishe. Mimistue of. Agriculture

be pleased to state how much subsidy under ‘‘Grow Mére Féod* Cimmpeign bas
been allocated to PEPSU for sinking tubewelle during: the omeont yoas?

(b) What part of it has already been paid?
The Honourable 8Shri Jairamdas Doulatram: (a) The Government of Thdis-

have sanctioned to the P.E.P.S.U. Government a loan of Rs. 2,00,008 for
sinking of tube wells in furtherance of the ‘Gmow More Fead! camgpnign.

(b) The amount mentioned above has-been ssnctimned: by the. Gowarnment
of India and can be drawn by the P.E.P.S.U. Governmeptrse the werk umdde:

the scheme progresses.

UNSTARRED QUESTIONS AND ANSWERS
PrreorLEUM AND PrPTrBOLEUM PRODUOTS

4, Shri 0. Subramanlam: Will the Héoourable Midister of Works; Mioes
and Power be pleased to state what was the: tobal comsumplien of geireleum
and petroleum products during {i) the half year ending 30th September, 1849
and (ii) the preceding two half years?

The Honourable Shri S8atyanarayan Sinhs (Minister of 'State for Parliamen-
tary Affairs): (i) 1,256,368 Tons.
(i) Half year ended 31-349—1,124,665 tons. -
Half year ended 30.9-48—942,822 tons.

NoTte.—Figures of consumption of lubricants atfl Asphalt are not included
in (i) and (ii) above as they are not available.

MoTor VEHIQLES

5. 8hri 0. Subramanlam: Will the Honourable Minister of ‘I'ransport be
pleased to state the total number of motor vehicles vis., motor cars, buses and
lorries in India as on 16th August 1947 and 1st QOctober 1949?

The Honourable Shri N. Gopalaswami Ayyangar: The totsl number of
vehicles in the Dominion of India on the I6th August, 1947 and 1st October,
1949 viz., rgotor cars, buses and lorries was 196,463 and 265,848. The details
are as follows:

16-8-1047 1-10.1848
Motor cars 113,290 153,360
Buses 24,349 29,884
1.or1ies 58,334 82,13¢
[ ] —— —
196,463 265,348

L] -
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DEeaiawNTS AND COMPENSATION
. J Bit. Kuladhar Chaltha: '
* | Shri Lak*hminsrayan Sahu: o
Will the Honourable Minister of Bailways be pleased to state:

(a) the number of serious derailments to passenger and mixed trains tnvolw-
ing loss of lifo or serious injury to persons that have occurred during the
present year sp far;

(b) the causes for such derailments;

(c) the number of deaths caused; and

(d) the number of cases where compensation has been paid and the total
amount of compensation paid?

The Honourable Shri N. Gopalaswam! Ayyangar: (a) The number of derail-
mente of trains carrying passengers, involving loss of life or serious injury to
persons, which occurred on the Indian Government Railways during the present

year so far is four. - .

(b) Three of these derailments were due to the track having been tampered
with by some person or persons unknown. The exact cause of the accident
cquld not be determined in the fourth case.

‘(o) These deraitments resulted in the death of 15 persons.

(d) Rs. 688 in four cases of simple injury.
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CONSTITUENT ASSEMBLY OF INDIA (LEGISLATIVE)
DEBATES

(PART II—PROCEEDINGS OTHER THAN QUESTIONS AND ANSWERE)
Wednesday, 30th November, 1940,

The Assembly met in the ‘Assembly Chamber of the Council House at a
Quarter to Eleven of the Clock; Mr. Bpeaker (The Honourable Mr. G. V.

Mavalankar) in the Chair.

(QUESTIONS AND ANSWERS)
(8%s Part 1)

1145 A M.
RESOLUTION RE ABOLITION ©F NIGHT AIR MAIL
AND PASSENGER SERVIEE'

S{t. Rohinj Eumar Obaudhuri (Assam: General): Sir, I beg te move:

""Thia Assembly is of opinion that the aystemn of carrying mails and passengers by air by
night should be abolished forthwith.”

Bir, at the outeet I want to make it clear that by ueing the womd “‘forth
with”” I do not mean that this system should be abolished tomorrow or as
soon as the Resolution is passed. What I mean is this: I understond tbat
the present licemce will continue till tbe 15th of January, 1950. What I
would request the hon. Minister in charge of Communications to do is this.
name'y, that he sha'l not renew that licence after the I5th of Janmary, 1950
without carefully considering the points whick .1 shall place before the House
today. 1 am glad to have this opportunity of tnoving this resolution as it will
enable the Government to clear many things which have been given out in
the press and elsewhere and which have to some extent prejudiced our mind
alea. 1 believe that the hon. Minister in charge of Communications will also
welcome this opportunity of explaining the position of the Government in
baving the Night Air Mail Service. o

First of all I would request the hon. Minister to refute, if possible, the fol.
lowing charges, namely, that the Government haa been favouring and sup-
porting a particular concern—the Himalayan - Aviatin Co. Ltd.—although
this Compsny has not been working properly in the past and although because
of certain allegations or certain facte being proved against them, their licence
was suspendezf What bas induced the Government to overlook tbat fact and
now place that company ip a_very euowviable position, namely that of carrying
all the importapt mails in India practically and also the privilege of carrying
passengevs by night although it was stout]y stated by the Goveroment in reply
to certain questions last year that the industry has not arrived ‘at eucb perfec-
tion in which you can allow pasgengers to be carried at night? In spite of all
this why is it that the Government has now favoured this particu’ar company
and allowed them to carry passengere by night?
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Then it is ulso slleged by some that this policy of carrying mails and pas-
sengers by night bas been resorted to as a resu’t of a programme chalked out by
the Government itself for nationaligsation of the industry. If that je go and if the
Government, intends to nationalise the industry, although that is not the policy
of the Govemment—a Resolution to that efifect was moved on the floor of this
House in 1946 and was negatived by the Government itself......

Shri M. Ananthasayanam Ayyangar (Madias: General): No, no.

Bjt. Robini Kumar Chaudhuri:' Not quite negat'ved, but they said that the
existing lines should not be interfered with and the Resolution was then
withdrawn.

Sari M, Ananthaasyanam Ayyangar: They said they would examine it.

Sit. Bohini Kumar Chaudhuri: I stand corrected, I am only speaking from
memory. Certainly there will be a large number of peeple in this country who
are now wedded to the policy of nasionlisation in every branch of activity. I
do like the word ‘‘nationalisation’’, however impracticable it may be; 1 wou'd
welceme it. But if that is the policy of the Government why adopt this
indirect metbod of killing some operators first and then adopting the policy of
nationa’isation.

Thirdly it is alleged that in respect of the Licensing Board, which was
presided over by a High Court Judge betore, the Rules bave been revised and
the Bigh Ceurt Judge or an independent persen does not find a place in the
Board now. The Director-General of Civil Aviation who was never a Member
of thiz Beard and who was alwavs only consulted as an experb--that gentieman,
together with his Deputies—bes been appointed Member of the L’censing Board.
And it is al'eged that the Licensing Beard has been conceived in such a way
that it is now at the beck and call of the hon. Minister or the Government
Department.

The Honourable Mr, Raf Ahmed Kidwal (Minister of Communications):
1t is there to carry out the policy of the Government.

Sijt. Rohini Kumar Ohaudhuri: I am only stating the allegations which have
been made. I have not got facts in my possession by which 1 can contradict
these allegations. It is up to the hon. Minister of Communications to do that.

The grounds on which I object to this Night Air Mail 8Service are thege.
First of all, censidering the present state of - ground organisation, want of
proper lighting arrangements, want of proper radio and other srrangements it
15 absolutely unsafe now tc carry passengers and mail by night. And the fact
tbut it is unsafe has, in my opinion. been carried home to-the Government
because this Night Air Mail Service was suspended during the months of the
monsoon. I should Yke to know from the hon. Minister if any improvement in
ground organisation has been made in the meanwhile which would justify the
resumption of the Night Air Mail Service. and if he bas got sufficient assurance
from the company concerned or from any @ompany that they would be able to
operate the service at night during the next monsoon. If no such assurance has
been given and if the Government is not in a position % give that assurance,
namely, that they will be able to catry mails and passengers at night in the pext
monsoon season, then 1 submit that it iz cruel and absolutely futile te have
deprived a few existing operators from carrying mai's by day and te bring
abeut the run of their business. If the hon. Minister i in a position today to
satisty this House that. the ground s:Tangemente and other tbings are complete
and that without anv risk and without, any fear tis: Night Air Mail Service can
be carried on not only pow but also during the. :1ext monsoon, then of course
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there will be something to aay in his favour so far as the question of safety is
concemed.

Shri Suresh Chandra Majumdar (West Bengal: General): May I know what
is your precise objection?

Sjt. Bohini Kumar Ohaudhuti: My precise objection is thia. Considering
the present condition of arrangements in respect of ground orggmsat.on even
at the principal stations where the migbt air mails are now operating I cpnazder
it absolute y unsufe for the Government to resort to the carrying of mails and
passengers by night. I do not think any improvement has beex made in the

round orgunisation since the time when it was considered prudent to suspend
g\e a-cht armuil systern. 1f my information is eorvect, then even suoh an
important............ :

Shri R. K. Sldhva (C.P. and Berar: General) May I kmow whether the
hon. Mewber hus visited Nagpur during the night?

Mr. Speakar: Iet him firet finish. Why are Members so impatient to get
at points which they comsider of importance? I.et him state his case to the
House, then hon. Members will get a chance of replying.

8jt. Rohlnl Kumar Ohandhurfi: Why are you so unkind to me, Mr. Sidhva?
Mr. Speaber: Does the hon. Member know there is a timelimit?
Sit. Roblnl Kumar Ohaudhwi: Sir, I did not know that.

Mr. Speaker: For the benefit of the House I may say that the timelimit is
15 minutes for each speech excepting for the mover who will get half an hour
at the mnst and the Government Member who will also get half an hour in his
first apeech but not in the second speech.

The Honocurable Mr. Ral Ahmag Kldwai: What about the second speech?

Mr. Gpeaker: If necessary, 15 minutes.

Sit. Rohin{ Kumar Ohaudhurii That being the position of timelimit. I
would ask hon. Members not to interrupt me but al'ow me to speak.

That is the-first point about pub'ic ssfety. The second point to which J
would refer is the economic waste which has been caused by the introduction of
the pight airmail. The present position is that the night airmail service gets ail
the mails. Tt is only in some other routes such as between Assam and Calcutta
where the night airmail system is not in operation that the others get mail‘to
casrv dwring the dav. Otherwise the entire mail is carried by this night airmail
service. H this system is allowed to operate for some t‘me the day operators
Thor will have to elose their business and practically the night airmail

service and the night operators wilt be the only agencies in the field.
It is meaningless even now to call it the ‘‘night airmail” because during the
day no wirmail is carried by any plane.

Speaking of the econom‘c waste, I submit it will be up to the hon. Minis-
ter to contradict that, but now an additional 11.000 hours are being run on
account of tb's night airmail. That is to say, 13 million miles of distance is
being operated by the night airmail and about 74 lakhs of gallons of petrol is
lLeivy: additionally consumed by this service. The mail was very convenient'y
carvied during day prior to the introduction of the night airmail system and if
any 'arge additional advantage has not been gsined by earrying the mails st
o'ght then °t is purely an economic waste and is an irresponsible act on the
part of the Government. We want petrol and petroi products for various puor-
veen,  Tf we could have saved this 74 laki eafions of petzol, we right have
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got from the dollar countries petrol products or kerosene and the increased sup-
ply of kerosene to that extent would have been a great advantage to the rural
pubbe. Then we have the Grow-more-food cempaign and the relief and reba-
bilitation of refugees. The Government of West Bengal have a project of
rebabiitating the refugees by alowing them to run motor buses in the mofus-
sil towns. The Magistrates of those Districts say that there is more room for
running of bus services and thus giving an occupation to the refugees but on
account of the order of the (Government of India, due to shortage of petzol,
that scheme has been kept in abeyance by the Prowince. If this petrol which
is now being unnecessarily consumed by the night air services had been released
for such opersations then a 'arge number of refugees might.have been rehabi-
litated.

Then petrol is required for the Grow-morefood camnpsign also. It is more
so when the campaign is undertaken on the basis of cooperative farming run
by refugees, as for example in Jalpaiguri. Tractors are being used which now
get a limited supply of petrol. That being so, the extra petrol consumption
by this night-flying service should be stopped. Furthermore, for procurement
of food grains from district areas, for transport of food, cement, iron and steel,
sugar and salt, buses are being used in larger numbers in West Bengal be-
cause there the rail transport has become extremely difficult. These essential
services a'so need an increasing amount of petrol but they cannot get it on ac-
count of shortage. While they cunnot get petrol. we shoud not unnecessarily
and uneconomically waste it for the luxury of night-fiying schemes. So, as it is
well-knowan to the hon. Minister. for various kinds of productive services a
larger number of buses and motor cars and jeeps have to be used but they
cannot get their full requirements of petro' because of a shortage. For this
reason at least. the night air service should be suspended at least for suck
pariod as the position of petiol improves.

‘Then I come to the question of the schedu'ed air operators. There are six
schedu’ed air operators who work during the day. They bave been carrying
$he mails to the great advantage both of the public and of themselves. I say
‘themselves’” for this reason, that no air service in India and very few air ser-
vices in Europe or America have been able to earn much profit because the in-
duatry sfter &1l is in an infant condition. In other countries like America if there
is a loss to any aviation company that 'oss is met by the Government itself at the
end of the year just as.was done in the case of Air India where Ra. 19 lakhs
have been contributed by the Government of India to that eompany so that
their losses may to some extent be met from this out€ide grant. I from these
scheduled operators the entire maii service is withdrawn, the result will be
that they will run at a very heavy loss. They are already raaning at a loss
in spite of the subsidy but when that subsidy is withdrawn from them then
their losses wil be heavier. I think it was stated by the hon. Minister some-
whers that the number of passengers in the day services has not diminisked
on account of tbe operation of the night airma’l system. The night airmail
service, as my hon. friend Mr. Kamath has said somewhere, was a ‘‘night-
mare’’ service at the beginning, but when they are assured that they are going
to get sooner or later the entire passenger service as they have alreadiv get
the entire mail if they a'so get the entire passenger service by killing all the
other operators. then they are quite prepared to pive ‘‘additional ccmforts'
necessary for night buds. And after all what comfort do vou need at night
excepting a plae to sleep? Even now you have got to spend about eizhé
hours to go from Delh: to Calcutta. You start at 11 and arrive in Calcutta at
7 the next morping. Is it for such a slow service that aeroplanes are needed ?
The inventor of the aeroplane will shnply bang down his head in shame if he
knew that for a distance of 800 miles, it takes 8 hours.
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Stri M. . Anaghassyanam AyyepgAf: You want fo return at midnight?
Bjt. Rohini Kwmar Chaudhurl: You cannot return at midnight.

Now, as regards the mail itself. you bave got now only one time when y6u
can send the mail by air from Delhi to Calcutta, that is at 7 p.M. If ¥you
want to send another letter, you have to wait till 7 p.M. the next day.

Shri M. Ananthasayanam Ayyangar: It can go by the morning plane.
8i8, Bohini Kumar Ohsudhuri: There is no morning plane.. By morning
train it may go, but it does not go by the moming plane. But if you bave a

day air mail! eervice, you may post a letter in the morring and it will reaoh
Calcutta by noon.

The Honourable Mr. Rafl Ahmad Kidwai: It goes by both. Mails go in the
morning aleo.

8jt. Robini Kumar Chaudhuri: Am I to understand then that these .eche.
duled operators,” who operate during the day, get some traffic?

The Honoursble Mr. Refi Ahmad Kidwai: They get more than half the .
mail.

8it. Rohini Eumar Chaudhlﬁi: If that is so, then.my objection on that
ground does not hold good.

Dr. P. 8. Deshmukh (C.P. and Berar: Geueral): 8o your Resolution i
withdrawn?

Sjt. Rohini Kiumar Chaudhuri: Not ret.

" Formerly, the pogition was that surcharged air mails only will be carried
by the night mail aul all others by surface mail: No rail could go from
difterent places by the mght air mail which linked only important cities and
could not be carried to ol places. Tt could be done only with the help of the
surface mail and only for that reason they had abandoned it. Only half of
the mail went by air mail and half by the other mail. Now. cven this subsidy
cannot be ohtained by the schedu’ed operators. I submit this is an .infant
industry. They have been carrying on somehow. If you now take away
hal# the mail, then their position is to that extent worsened. The other com-
pany which is ir a position (o run the service at Re. 128 in place of Rs. 203
cr Re. 190 from De'hi to Calcutta get the advantage of full load of both mails
and passengers. .I do r.ot understand why one particular company or two
particular companies should receive this special favour of the Govermment at
the cost of the other scheduled operators who have been carrying on business
to the satisfaction of the Government and not enlv carrving pubic passengers
but also mails in their neroplanes. It is these scheduled operaters who had,
at the end of 1947, n'aced their aeroplanes at the sarsice of the Government
in counection with the Jammu snd Kashmir operations.

Prof. ¥. @. Ranga (Madras: Geueral): . Were they not paid for it?

Sjt. Bohint Kumar Chandhuri: Of course. it was not free, but ther dd
lend their aeroplanes. What is {he meaning of killing these people? If wou
are prepared to run the whole aviation by the Covernment, that is to sayv, if
you wil' not require the service of anybodyv, then why not run the night mail
alto yourseif? ‘And then. don’t look out for anybedy in the time of
emerfency. during war. durmg famine or anv other similar. situstion. to pro.
vide aévoplanes. - In my opinion, it is abso’utely an irresponsible act to shape
the polity in such & way as to destroy the existing operators and to favour
two companies about whom there has .been so much said. The Indian ‘Over-
seas Service which had eome financial difficulty and which had to close ite
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business has now been allowed to operate between Bombay, Nagpur and other

p:aces, &lthough they had declared their ipability to ran the service. Why

should any special favour be shown to the Himalayan Aviation Company?

These are the two companies which have been in the public eye and I hope

?;e hon. Minister will be in a position to clear the allegations made about
em.

Mx. Speaker: Resolution moved:

*“This Assembly is of opinion that the system of carrying mails and passengers by air by
night dhoeld be ished forthwith*

There are many amendments to this Resolution. I would like to know
which of these are going to be mowed.

Shri H. V. Kamath (C.P. and Berar: General). I don’t propose to move
my amendment, but I would like to zpeak on the Resolution itself.

Mr, Spesker: That is a different matter, but I want to know at present
which of these amendments are going to be moved.

Prot. K. T. Bhah (Bibar: Generzl): Sir, I beg te move:

*That in the Resolution for the words ‘abolished forthwith', the 'following be
snbstituted :

‘suspended, pending investigation by a Cemmittee of independent eutside expeits,
fully acqusinted with the economics of Air Trabsport Industry in sl its
aspects, including the requirements of national security, and appoinied - by
Goveraent, with instructiona to consider the working of the Air Transport
i India and report within three mentls of tbe date of their appoint.
ment on all factors affecting the négregote cost of carriage by air of goods,

ers and maila, and advise Government upon the economic, esaitable
and cletl:t xx;mer ang cgnditiom on whioﬁ ﬂ;’e widest pmniblle)lense of] Trans
portation ¢ may be brougbt ebout, end tbe greatest posaible development
of Avistionybe acbie}\'red in India in the ahortest possible time, m;’;nhﬁe
distributing the available msil traffic pro rafla among the air transport services
existing on November 1, 1940, at rates fixed by Government uniform per unit
of weight and distance wo as to guard against any tendency 1o monopoly in bay
brsach of ait traffic.”

Mr. Bpesker: Amendment moved:

“Fhat in the Resolition for the words ‘abolished forthwith’, the fellowing be
sehetituted :

‘suspesdied), pending invesiigstion by a Comumittes of independent outeide experts,
faily acquainted with the econurvice of Air Transport Industry in all its
asipects, including the reguivemeals of national security, and apgointed by
Government, with instructions to consider the werking of the Air Transport
in India and report within three months of the date of tbeir appoint.
ment on all factors affecting the aggregate cost. of carriage by air of goods,

and mails. and advise Governraent upon the ecomomic, equitable
and efficient manner und conditions on which the widest poesible nae of Trans-
portation by Air may ke lrosght slwut, snd the greatest possible development
of Aviation be achieved in India in the shortest posaible time, meanwhile
distributing the available mail traffic pro rata among the aii transport services
existing on Novembher 1, 1948, at railes fixed by Government wniform per unit
of weight and distance so as to guard againat any tendency te monopoly in any
branch of air traffic.'

I understand some other members have also given other amendments ¢o-
day. I take it they are not going to be moved.

8Ari Algu R&i Shastsi (U.P.. General): 1 have given notice of an amend-
ment to the amendment of Shri Kamath, but in view of the fact that Prof.
Shah’e amendment contains the spirit of his as well as mine, I do not want to
move mine.
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Mr. Speaker: No exp'anation is necessary. I only wanted to know if he
wants to move his amendment. ”

Shri T. A. Ramslingam Ohettiar (Madras: General):: May I suggest that
since the facts are not known accurately, the hon. Minister may make a state-
menfy giving the facts and then the discussion may go on. I think that will
be more convenient.

My Spesker: I would personaily prefer the Minister to intervene now.
If he at all wants to intervene, it is better he intervenes at this stage

The Homourable Mr. Rafl Ahmad Kidwal: Sir, J am thankful to my friend
Mr. Robini Kumar Chaudhuri for giving me an opportunity to explain to this
Houss the various pointe that have been raised eince the introduction of the
night air service in February lagb. Mr. Chaudburi has himeelf mentioned
that perhape in a'lowing the Indian Overseas Service to operate the night ser-
vices, a favour was shown to that company. On the other hand all the sir
companies have been saying that the night air service cannot be run with
profit. They h:ive been declaring from the very beginning that any company
that undertakes it will suffer a heavy loss and the failure of the Overseas is
cited as a proof of what they have been saying.

For the last ten months a whispering campaign has been going on making
al] sorts of a'legations against the Ministzy of Communications and againet the
Civil Aviation Directorate. The Air India has issued a pamphlet in which all
those whisperings have been mentioned. I am thankful to the Air India for
it gives me an opportunity to meet the charges that have been levelled.

T'hose friends who have gone through that pamphlet must have noticed that
an insinuation has been made that while on the 18th of January Government
had invited some air companies to operate the night service between Bombay
and Delhbi, all of 8 sudden on the 15th of January or the 16th of January, the
Ministry decided to allow the Indian Overseas Services to operate the night
ervios between Calcuita and Bombay and Madras and Dehhi. This has been
shown as a sudden surprise. Now, f have got before me letters from all the
companies to the effect that they knew what our proposal was.

When this idea of starting the night services occurred to me, I was told
that there were only two companies that had spare aeropianes to undertake
this service. They were the Air Services of India and the Indian Overseas.
Of the two, the Air Services of India was better organised, financially more
sound, and was being nm economica'ly. Therefore, I sent for its represente-
tive sometime in July 1948 and discussed the proposal with him. The re-
presentative promised to discuss the matter at the Headquarters and send me
their proposals. The proposals came to me in the shape of a letter, dated the
5th August 1948, that is, six monthe at least before the lieence was given. In
this they accepted the proposal. Thev said that they were in a position to
undertake the service immediately. They said that six planes would be re-
qured. of which they had four and that they would get one in no time. But
they demanded a charter rate of Re. 5 per mile. It was not my intention
to spend even a single extra pie on this night service Therefore, after some
discussion the proposal was dropped.

Then the other firm. the Indian Oversess, were contacted. They demanded
Rs. 4 per mile. I said, “No. we will pay for the mail whatever we are
paying to the day services. But we will get You a licence for carrying pas-
sengers.”’ Now, I may tell the House that all these negotiations were not
being eaMried through the Director-General of Civil Awiation, but, through the
Director-General of Poats and Telegrephs, becsuse I had sugpested that onoe
the_ terms. of cerrying. mails were- gobtied: .with the Postal Department, the
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Director-General of Posts and Telegraphs would reeommend to the Air Trane-
port Lioenging Board to give the licence.

Ae I have said the Indian Overseas in their first letter demanded- Re. 4
per mi'e. I tod them that there would be no extra payment and tbat they
would have to carry the mail on the terms on which the day services were
carrying it. I further said I was offering this simply to expand the air services,
because no operator of the day service was prepared to add to their present
operations or to lower their fare and attract greater traffic. In the end, some-
time in November, the Indian Overseas agreed to this proposal and wrote to
the Director-General of Posts and Telegraphs that if they cou'd get a licence
for carrying passengers and mail they wou'd undertake this service, and as
they had spare Dakotss, they wou'd s#ert service without any loss of time.

Shri Mohan LAl Gautsm (U.P.: General): What is the date of that letter?

The Homourae Mr. Raf Abmad Kidwal: That was some time in Novem-
ber--on the 25th oi November to be exact.

Accordingly, the Director-General of Posts and Telegraphs recommended
the grant of a license. That recommendation was sent to the DirectorGene-
ral of Civil Aviutiou for report. The DirectorateGenera” of Civil Aviation
reported that although the aerodromes had got lighting arrangements, they
would not advise s licence being given for catrying passengers, because the
safety measures had yet to be completed. On that, when the Indian Over-
seas were informed that they would not he szllowed to carry passengers, and
that they would have to operat¢ on freight, they said they could not under-
take the service, because that would not bring them sufficient income.

When this happened all the air companies were cal'ed at a Conference.
The Deputy Minister met them. As an slternative it was suggested that the
Bombay-Delhi route could be equipped for carrying passengers and the two
compan‘es that were already operating this route were asked whether they
were prepared to undertake night service. Before we received a reply from
either of the two companies, the Indian @verseas reconsidered their original
devision and said that they would be able to develop freight trade and were
prepared, therefore, to operate the night mai: service without the right. of
carrying passengers, provided the D G.C.A. would be prepared to equip the
aeradrome, as soon as possible, to enable them to carry passengers later.
This reply was received some time in January. Then the two companies.
who were asked to let us know the terms for running the night service bet-
ween Dethi and Bombay, were informed that they need not bother; because
the original scheme wi'l be recommended to the Licensing Board.

The Licensing Board vonvened & meeting. They issued notices on 26th
January for the meeting to be held on the 29th, because the Postal Depart-
ment had arranged with the Indian Airways to start service from lst Februsry.
All the companies affected by this arrangement were present at the meeting.
Thex protested that the time was too short for them to decide whethes they
could undertake this or not. They asked for one month’s time and the Board
agreed to it. . The Board said: The question of the Scbeduled Air Services
need not be teken up. The Board sgrsed to give licence on'y for a month to
the Indian Overseas and had made it clear that if within one month's time
the affected Scheduled Services eame forward with a scheme, the Indian
T‘ﬁu would not have any clsim on the ground that they had beén given
one,month’s licencs. The operation of the Beheduled Air Serviees under the
#cheme should-not be deemed' to'sanfer upon the licénsebs any veatéd Tight
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for the extension of the service beyond the period of one month fixed in the
provifonal licence or in any manner entitle them to a remewal of the licence
for a further period. Therefore, this lcence was given omly for one month,
aimply because we wanted to allow other companies to consider if they were
prepared to run this service. They later on said that they were not interested
and were uot prepared to incwr any loss. This is all that happened. No other
company was prepared to undertake the service.

Then another thing hss been said or ,insinuated in the pamphlet. It is
al'eged that perhaps the Indian Overseas agreed to operate because they were
quietly told by the Government or by the Minister concarned that he has in
his mind an all-up air scheme due to come into force on first April. They
therefore readi'y agreed to suffer thé loss for two months to be recouped later
on. Now, that is also a lie. I am surprised that the Air-India who happened

" to know the developments from the very beginning should have brought out
this pamphlet.

Now here is the letter from Shri Gurunath Bewoor to the A.T.L.B. when
they were issuing a licence in which he wanted to be assured that the eon-
ferment of the ‘icence is ouly for the surcharged articles sent by air and that
the licence should not be considered to cover the scheme of the carriage of
“unsurcharged articles. These are the two charges that I have ventured to
explain to the House, because so much whispering has been going on against
me and against the D.G.C.A. making all sorts of « alhstions by people who
know that it was all wreng.

Now I may tell the House that the first persen with whom I had discussed
the “‘Ati-up-mail’”’ scheme was Mr. Desai of the Air Services of India soretime
iz Ju'y last. That was for exploring the scheme and to find out how it will
affect or help the Air Companies.

* The other charge thdt has been brought against me is that I have changed
the ru'es and changed the personne: of the A-T.L.B. to bring them under niy
control. I accept the charge. I ound that if I wanted to pursue auy parti-
cular policy, I shonld reconstitute the Board and frame new rules. Several
instances that came to my notice forced me to come to this conclusion.

During the time of Hyderabad troubles, our AgentGeneral several times
failed to get a seat for a passenger who had to come here with important
papers. It was not economic to start another service on that account But,
he thought, whatever be the expeuse, we must have a service. He met in
Bombay the Chairmaan of the Indian Overseas and reguested him to extend
the service that was running from Luckuew-Kanpur to Nagpur and to Hydera-
bad and beyond so that men could be sent out of Hyderabad by that service.
The Chairman agreed, but said that this would be a losing service and there
fore would expect the service later to be extended to Delhi. To this our Agent-
General, Mr. Munshi, agieed. The Indian Overseas made the application and
the Agent-General recommended it. This was recommended by the States
Ministry also, but the Board did not accept it because the rules laid. down
that if one servi.e was in .operation, another service will not be sllowed #s
operate as it would £ntail loss of traffic. I was not aware of this arrangement
of the Agent-General. But when he found that he could »ot get a licence. even
a previgioual licence fcr the Indian Overseas in respect oi their appication
which svas a month old, the matter was brought to my notice. But I found
that T could do nothing. T decided that i¢ the Board would not issue a licenoe
in that emergency, the Ministry should issue a licence. This decision forced
the Beard to issue a temporary licencie. B

~ I'may elso te!l the House that it was not'the only instance. -The Madras
Goverwent was vers antious that ab alternative bervice shouid be égtablished
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between Delhi and Madras—a service that will not touch Hyderabad: I in-
duced more than one company to make an application. An application duly
reached us, but there was one difficulty in granting it. There was the poss:-
bility of the traffic of Deccan Airways which was plying betwsen Madras and
Delhi being affected. It took months and months to come to a decision on
this question. By the time decision was taken, the Deccan Airways bad
ceased to operate and Jupiter Airways, which was given the licence, operated
that line. The original purpose was not served.

. Theseare not the only ressons. I wil. give another reason. The Bharat
Airways have got three Skymasters. They are in the couniry now for more than
a year. These planes are four-engined planes. They can carry passengers day
and night. They can be equipped for carrying 0 passengers and they can be
run economically st very cheap rates. They offered their planes for the night
service between Calcutta and Bombay for carrying mails and passengers at
cheaper rates than I had suggested. I was tempted to accept the offer. But
Mr. Tata came rushing to meet me in Calcutta where I had gone for two
days and said that if these fourengined planes were allowed to ply, Tatas
would have to close down the service. I accepted his objection. Now I ask
the House how any progress is possible if no new company is allowed to in-
troduce better planes and more comfortable planes and operate economically?:

Shri H. V. KEamath: More comfortab’e?

The Honourahle Mr. Raff AdmAd Kijdwaj: Yes. more safe to travel. But
that was the objection. Then I tried to allow them to operate between-
Calcutta and Karachi. We found from the returns that many paseengers from-
Calcutta to Karachi were travelling by International Phanes because they were:
four-engined p'anes. I asked the Bharat Airways to put in an ‘applieation:
for a licence between Calcutta and Karachi snd cater Sor the traffic that was.
going to fore’gn planes. ;

But they could not get that licence also, because Indian National Airways
wasg operating that route and they said that they would lose their traffic.
Now this is the position. [ am determined to pursue my policy and so long
as I am allowed to pursue that policy by this House, I would not allow any
thing to stand in my way. That is why the personnel was changed and the:
rules were changed.

Now, it is said that the day services are losing traffic because the nigh$
services are carrying paseengers cheap'y. I have returps before me of the:
traffic of all the affected services since the inauguration of the might services..
I have also got the returns for the last year to see if there had been any-
seasonal fluctuation and I find that excepting for the Deccan Airways, all the:
serv'ces are getting not only the passengers that they got last year but some-
times even more Now Tatas say that they have lost almost half of their
mail, but that they were bound to lose. When all-up air mail was introduced,
the night service was in operation and the night service was getting half of:
the mail. It was on the advice of Mr. Tata that I suspended 'the service,
announcing that the service would be resumed after the moneoon. I refuse
to believe that Mr. Tata had given me this advice simply to get the load that
the night service was carrying and then try to pursuade me not to resume the:
night service so that he may retain the load.

Much has been said about the concessions that were made to the air com-
panies in the current financial year. At the Budget time the Finance Minis-
ter annonnced the introduction of the all.up air mail and also the vebate in
petevl. 1e3, It is entirely wrong to. say tbak these .iwe conceasions. are- Dok
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bringing any benefit to the air operators. First they said that all-up wil} not
bring any extra money because the rates for carrying airmail had been consi-
derably reduced. Secondly, the benefit from the petrol rebate will not be ae
much as the Ministry claimed. I had said on one occasion that our estimate
was that the benefit from the rebate to the air companies would be Re. 40-
lakhe and the benefit to Air India alone would be more than ten lakhs. Mr.
Tata had again and again asserted that the benefit from petro! rebate would
not exceed Re. 20 lakhs and Mr. Bewoor told me more than once that the
benefit to Air India will not exceed Rs. five lakhs. Now, I find that for the
first six monthe Air India alocne has claimed a rebate of Re. 5.87,818.

Shri B. L. Sondhi (East Punjab: General): After devaluation?

The Honoursble Mr. Ba Ahmad Eidwai: Devaluation does not affect it
at all. And so they wilt get more than Rs. ten lakhs for the year. Consider
ing that their consumption of petrol has considerably increased during the last
two months, they will get more than Rupees twelve lakhs, and yet they have
been crring that this concession has not meant anything to them.

The third question that I want to teke up is the uneconomic operation of
the night airmail. T was reading

Sit. Rohini Kumar Ohaudhuri: This is something for Prof. Shah.

The Honourable Mz. RaS Ahmad Kidwai: I was reading an article this
morring by an American expert on Indian Aviation, and I found that while
giving a description of all the operating companies, special mention had been
made of two companies; one was Airways India and the other was Deccan
Airways for their efficency and economic operation. Now, going through
last year's balance sheets of these companies, I find that last year the income
per mile by Airways India was slightly over Rs, 8/8/-, and this income not
only met the operation costs but after setting sside something for deprecia-
tion charges, they saved for profit account Re. 38,87,000, say almost Rs. &
lekhs. The capital of the company is only Rs. 21 lakhs. The company
maintains only the planes that they require and they have done very well
The same is the case with Deccan Airways. Last year their income per mile
was also slightly over Rs. 3/8/-. They were allowed to operate only for eighs
months and ten days because their licence was suspended for three months
aud 20 days. But whatever they earned. earning Rs. 8/8/0 a mile for &
nsonths and 10 days proved sufficient to meet their operation and maintenance
costs for the whole year and also to leave a very small profit. Had they con-
tinued operation for the whole year, the result would have been perhaps a
liftle better than Airwavs India.

Now Mr. Tata suys and Air Ind'n say that their operation cost is Rs. 5/8/0
a wile (Shr Mahavir Tyagi: Because of hostesses). [t is difficult to accept
this figure because I know that whenever Government wanted to charter a
plene. they quoted Rs. 5 a mile but when private parties chartered a plane
from Air India. they charged only Rs. 3 or Re. 83/4/0 a mile. It is difficult
to lbelieve that businessmen like them would charter the plane at a loss. I

would like the members to go through their balance sheets to see how the
profits are made. .

[At this sisge Mr. Speaker vacated the Chair, which was thea occupied by
Mr. Deputy.peaker (Skii M. Ananthaaayanam Ayyandar).}

Sir, I tried to look into the history of this Air XLsne. I was told that the
company was started as a private concern of Tataa in 1982-38 and no accounts.
are avoi'able. but they had three planes at that time costing each Rs. 20,0600.
At the most they must have invested in she thres planes only Bi, G000
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"They may have set aside a lakh for running expenses and we may presume
‘that the capital they invested was Re. two lakhs. Though no aocounts are
available, we have got accounts of the huge amounts that were bemg paid
‘te them for postal mails. Thev were be'mg paid, I ihink, Re. five a 1b. for
. carrying mail from Karachi to Bombay or Madras. Later on in 1944, for the
first time, they submitted their accounts to D.G.C.A. because they intended
to convert it into a public limited company. At that time the capital was
shown to be a little over Rs. ten lakhs, Whatever may have been the invest-
ment in the beginning the accumulated amount at that time was. this amount.
For the two years of 1944 and 1945, they earned a profit of Re. twelve lakhs
-.on an investment of Re. ten Jakhs. Then in 1946 this company was converted
into Air India Limited. They charged Rs. 18 lakhs for the assets; they
~charged Rs. 20 lakhs for goodwill and all that is there. All this has been added
- a6 8 burden to the capita' of the Company besides Rs. twelve lakhs taken as
profit. Hon. Members will be astounded if they see their depreciation charges.
They have got 15 Dakotas; they have got 6 Vikings and the total cost would
not have been more than 66 lakhs. Today they have got, in three yesrs’ time
Rs. 60 khs as depreciation charges. They have got a novel method of cal-
culating depreciation charges.

Shri R. K. Sidhva: At what rate are they calculating?

The Honourable Mr. Rafi Ahmad Kldwai: Aeroplane they charge at 30 per
cent. and they cbarge for the next year on the whole amount and not on the
depreciated amount. 1 am to'd that incometax laws allow such depreciation
and today every Dakota that they.are using has paid its cost in depreciation
charges because they have set aside one third every year, calculating, thres
years as Dakota's life.

Shri Ajit Pragad Jain (U P.: General): According to you they are charging
33 per cent. as depreciation charges each year on tbe total value of the plane.
It uieans. that the whole price of the plane is paid over in three years. What
actual’y is the life of a Dakota?

The Honourabie Mr. Raf Ahmad Kidwai: I do not know but the Dakotas
_that were purcbased three or four years ago are still continuing.

‘Sbri R. K, Sidhva: What is their life?

The Honourable Mr. Rafi Ahmad Kidwai: I do not know. 1 was told that
“they wi'l be declared obsolete in 1951. 2l

Shri Mahavir Tyagi (U.P.: General): They cannot be obsoléte so long as
‘they are paying depreciation.

Shri Upendrsnath Barman (West Bengal: Genera’): Mr. Rohini Kumar
Chaudhuri referred to the appalling waste of petrol. Please say something
regarding that. )

The Honourable Mr. Raff Ahm2d Kidwai: I am coming to that. It has
-been said that a fsvour bud been shown te Himalayan Airways. I have al-
ready told the Eouse about favouritism shown to Indian Overseas. Now Mr.
RRohini Kumar Chaudhuri bas again asked me why this Himalayan Airways
has Leen favoured. Has'it been fuvoured? I have got the ‘etters from Shri
- Gurunath Bewoor, from Mr. Tata, from Air Service of Tndia, from I.N.A,,
from Deccau Airways and from other Airways in India. They say that the night
“flying will not pay. They complained that Governinent was not prepared t0
pay roore for tbe night services than they were paying to the day services.
.~ They said that the night cervices will not get a single paeeenger except in
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emergencies. Whsn we received this reply, when these companies refused.
to operate, either jointly or separately, T suggested to the D.G.C.A. to aego-
tinte with other companies.

I bad mede the offer of operating the night services, to Air India, I told
them, “*Your flying hours are at 39,000 and this will give you another 15,000;
you have engaged so much staff and you are over-staffed and then this addi.
tional service will perhaps make the operation economical.” Mr. Tata seemed
inc'ined to accept it. He wanted three months’ time. I told him that when
we were suspending it for the monsoon, that wou'd give him the necessary
time. But it seems Shri Gurunath Bewoor had committed himself to other
companies with whom he had formed a combine.

8it. Rohini Xumar Chaudhuri: Is it a fact that the hon. Minister agreed
to guarantee at the rate of Rs. three per mile and five of the six scheduled.
operators wanted to accept that condition but the hon. Minister withdrew that?

The Honourable Mr. Rafi Ahmad Kidwai: I am coming to ‘that.

Shri Moban La! Gautam: Is Shri Gurunath Bewoor connected with any of
the air lines?

The Honourable Mr. Rafl Ahmad Kidwal: Well, Sir, I was telling that firs$.
I oftered it to Air India. Then I offered it to I.N.A. and I offered it to other
companies also.

¥Fandit Ralkriedng Sharma (U.P.: General): Your fault seems to be that
vou did not accept their terms. Why did you not accept their terms to oblige.
them?

The Honourable ¥r. Rafi Ahmad Kidwai: Well then, there was the forma-
tion of that combine. I said, all right. The idea was that all the six com-
panies should combine to run these services, this night service and the day
service that Indian Oversess were operating. They agreed; they demanded-a
guarantee of an income of Rs. 3 per mile. It was on my suggestion but then..
the suggestion was subject to the acceptance of Government. In the mean-
time, two of my suggestions they turned down. I bad insisted that all the
six compan'es should combine to operate this service. But lLecause Bharat
bad offered to operate this service by Skymasters on our terms this wus not
acceptable to them. They said no, only five companies would, operate and
Bharat was not acceptable to them. I sent for Mr. Bewoor once again and
impressed on him the necessity of acoepting Bharat as one of their partners,
as otherwise it would be thought that because Bharat bad accepted Govern-
ment’s terms they were being victimised. He said that he would resonsider
but again wrote back to say that they cannot work with Bbarat. That was
the one condition that they did not accept.

Then there was my anxiety to introduce a service to try lower fares. These
companies were opposed to Jower fares. I had proposed a ten per cent. sur-
charge on the first class railway ticket. They first suggested 25 per cent.
and in the end they said they would agree to 12} per cent. But when Mr,
Bewoor went back to Bombay he wrott to me suggesting 25 per cent. @®nce
again I had a ta'lk with him and after he reached Bombay he wrote back the
same thing. Therefore I could not pursue this question of the guarantee.
Because, grstly, as everybody is aware, the financial position of the Govern-
ment was such that perhaps they would not be prepared to give this- guarantee-
although I was sure that there was no risk. Secondly, when these people
are so much determined not to reduce the rates, I thought perhaps they would
not be earnest in making it a success. Therefore the guarantee question was.
dropped.

Then there is the question about petral.
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Shri €. Sutramanlam (Madras: Genera); if Bharst bad agreed why not
give them the contract?

The Hopourable Mr. Rafi Ahmad Kidwai: I do copfess my weakness that
I did not want to injure Air India.

Mr. Rohini Kumwar Chaudburi said something abeut petrol consumpt.on.
Every service that operates consumes petrol and if peiwrol bas to bLe saved then
there are ways and ways of saving i1t. Why shoud 1 discontinue a service
that is saking 108 per cent. load, and is very popuiar? If I bad to discontinue
.8ny service then it would be the service that carries only 20 per ceunt.. 30 per
cent. or 48 per cent. load. Why should I discontinue & service that is carry-
ing 100 per cent. load and which is very popular and which is prepared to
exteud their service if we ask them to? Only yesterday their General Manager
-cwme to me and eaid that they bad only a provisiona! licence and therefore
they are not prepered to invest money. They eaid that if they were given a
termn license Iike other companies they wou'd arrange to import at least two
fourengined planes to operate on tho Calcutta-Bombay route, not only Sky-
masters but new French planes that will do the Calcutta-Bombay tzip in 3
hours and which will carry a larger number of passengers and & greater load
of mail. They will be more economical to operate than the present Bakotas.
Naturally they are not prepared to invest money so long as this controversy
is going on and they do not know whether they wil: get a term license or not.
. But I have asked them {fo put in their application now for a term

? license before the A.T.I.B. If they are satisfied with their working
‘why should they refuse them a term licence?I have covered the whole ground...
. Shri Madalr Tyagi: You have not told us the rate at which they are carry-
ing the iDails now.

The Honourable Mr. Raf Ahmad Kidwai: The saine rate that the A.T.L.B.
bae fixed for the day eervices. They are not paid anything extra. The rste
is freight rate plus 25 per cent. If mail is to be sent to Bombay it wou'd be
the freightage plus 25 per cent.

Shrj Mabavir Tyagl: At what rate are they carrving passengers?

The Honourable Mr, Ral Ahmad Kidwait At first class railway fare plus
123 per cent.

£jt. Rohirl Kumar Obaudburi: If the two-anpa postage is not sgreed to
<ither by this House or the Government in the next budget will the hon,
Minister be able te conthiue the night air mail service?

The Honourable Mr. Rafi Abmad Kidwai: I bave said again and again that
the ailup air mail has nothing to do with the increase in the postage. It s
a device to provide certain ‘oad to the air companies as a he'p to them and
thevefore it will not be affected by any change in the postage rate.

Shbri Ajit Prassd Jain: It was al'eged by Mr. Roh'ni Rumar Chaudhuri that
this Himalayan Air lines had misbebawed and its licence was suspended under
suspicious. circumstances. I would like the hon. Minister to enlighten the
House on that point as it will go a long way to show the stability and reliabi-
lity of the company.

The Honourable Mr. Bafl Ahmad Kidwai: It is true that we received cer-
tain allegations against two campanies and immediate’y we suspended the
services and referred the matter to the department concerned for further action.
They wrote bacls to sav that they had no proof and that all they had intended
was. to warn us %o watch their working and not for any action.

8hn R. X. 8idhva: What was the cause of suspicion?

The Honourable Mr. Rafi Ahmad Kidwai: I said that the department.sent
8 certain complamt and we suspended the services and referred the complaint

back to them. Then thev eaid that they had got no proof but only asked ¢o
watch thern
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‘Shii Ajlt Pragad Jain: We would like to know éhe nature of the comp’aint.

The Honowable Mr. Raf Ahmad Kidwal: The nature of the complaint in
~such ocases i¢ always smuggling.

8hri Arun Ohandra Guha (West Bengal: General). Has any other company
oftered to lower their rates for passenger service?

The Honourable Mr. R3fl Ahmad Kidwai: Exocept the Air India, other
companies after watching the working of the night air mail for one month are
introducing lower rates to attract passengers. The Deccan Airways have al-
reody offered to lower their rates. The I.N.A. is introducing the return ticket
system by which they will carrv passengers back on the payment of 40 per
cent. over the single fare. The Airways India has also infroduced "certain
family concessions and Bharat has applied to lower their charges on one of
their routes. They ore seeking the permission of the A.T.L.B. for reducing
‘their fares.

The Arsemibly then adjourned for Lunch till Thitry-five Minutes Past Two
-of the Clock.

The Assembly reassembled a.fter_I;qi;ac-h at Thivty-five Minutes past Two of

-ﬂ;;: Clock, Mr. Deputy-Bpeaker (Shri M. Ananthasayanam Ayyangar) in  the
‘Chair.

Prof. K. T. &hah: Sir. I have listened with the utmost attention to the
speeches delivered this morping both by the Mover of the resolution and by the
hon. Minister, giving certain very valuable information—facts and figures—
whicb I must admit have gone a great way in enlightening myseli and providing
infcrmation  which, T confess, is not easily accessible to the public. 1In the
light, howewver, of this explanation and information and notwithstanding the
fact that I do not make the slightest discount from the information supplied by
the hon. Mirister, I {eel it necessary to press the amendment that I have bad
the honour to move; and I will shortlly give you my reasons why I think it
necessiry that this entire matter needs to be investigated properly by ::n inde-
pendent Committee of Experts (An Honournble Member: Not a Commission?)
Commit‘ec or Commission does not = matter-—appointed by Government, and
Teportiag within a very short space of time so that all the aspects of this matter,
economic as well as other aspects, may be investigated and considered, costs
and returns examined and recommendaéions made socording to which the 108t
equitabls, the most efficient and the most economic arrangements can he made.

Taking that view, X think the first thing the House should recognize is this:
that Air Transport is a8 war baby. It was concoived during the first war, de.
livered scon after, and all through it growth, its adolescence dnd c<ven its
matvrity: today, it has not ceased to suffer from the pains of delivery which at.
tendad it during the war time, both thirtyfive years ago and ten years ago. As
it was a war child, it was certainly one in the bringing up of whom there was ro
regard 1-aid to what we call “‘economic considerations.’” Cost was no rorsider-
ation rt thal time when the very existence of the warring countries depended
upon the efficient and rapid growth of this new arm of warfare.

Though after the war the enterprise was continued and developed for civilan
urposcs in this country, that came somewhat later; and it came in a vers rap-
ﬂnz-rd and strgueline manner, without any proper ccerdination, without «ny.
proper examvination of the internal econnmics of that industry. Hence, if I may
ventur: to <8y so, it even now sufiers from many of the weaknesses that attend-
ed its birth and growth in the early yesrs.

The campaign of calumny to which the hon. Minister has referred in raply
g to the cherges that dre urged agaiost him -or his Ministry m this matter
particulariy has no place in the suggestion I am making for an all-over, all-
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rovnd investigation and consideration of this whole guestion, not merely from
the standpcint of the Night Air Mail Service but from the entire standpoint of
aviation in genevel. I oconsider the Government's difficulty lies ‘n the peculiar
origin and consequent characteristics of th's form of transport; and until we go
to the root of the matter, we shall not be able to provide mor: :han mere palli-
ative:,

Tiis ceuntry, like any other, which wants to exist as an independent
sovereign nation, now.a-days in the world =\s it is today, cannot afford to overlook
tl:e 10 escity of having an adequate Air Service within the counfry. if only for
considerations of national security and defence in times of emergency. Modern
transport agencies cannot be looked upon merely as commer:ial
transpcrts, It is for that reason that most countries which have deehyped
their air exterprice so far huve found it necessary to subsidise it in one way or
another, and conduct it with direct or indirect subsidies. At a pinch, therefore,
iz could be converted into a good auxiliary and even a direct method of carryving
cn w.rfare for ensuring the nation’s security.

Talizg that view, I think. that it would be the best course to adopt that this
should be exclusively, like the Navy or the Army, a government vonture
altogether. Tie nationalisation of air transportation, like that of railway trens-
portation, should, I for one hold, have been from the start a public znterprise,
owned, manned and controlled as a government enterprise. Then there
would have been no vested interests of private owners, no spectacle of cum-
panies fighting against themselves with cut-throaty competition. no necessity
for the campaign of calumny to which the hon. Minister has referred,
ns occasion for insinuations of the type that have heen made, there would have
beeu greater cleanliness in public life as well as efficiency in public enterprise.

Unfortunately, however, Government themselves decided., I think it was.
two vears ago or more, against nationalisation of air trapsportation. Hence. it
is that they are themselves facing the consequences of allowing fattened private
enterpris. t1 grow which, if it cannot get satisfactory terms for itself, will reces-
sarily prev upon the public, and, if not in direct ways in indirect ways. «f forc-
ing subsidies or concessions or direct gifts from Government from the public
purse. At bottom. ae far &s I can see, this is a quarrel between commer::ial
competitors, some of whom have sucoeeded in gaining concessions, some of
whom havis not succeeded. And those who have not succeeded are imposing
their h;art-bi:minga upon tbe mnocent heads of those in authority for one reason
or another .

I bold 2o brief, Sir, for either the compenies concerned, or even, may I say
it without any offence, for the Minister as I find he is a stalwart who can bear
his woes himself and answer them himself. But I am pained to say that so
far as the public interest as a whole is concerned, so far as the
pational gecurity is concernerl, so far as the utilisation of an efficient
air fervice existing in the country, for not only the civil needs of the country,
but also for defence, is concerned, here is a matter arrived at a stage at which
I think it very badly needs careful consideration and investigation in «ll its
aspec”s, tnd that too by independent experts, so that there should be no
occafion afterwards of mud-sling upon anybody, either upon the authority or
up>n those who are concerned otherwise.

As a rule I am not in favour of having outside experts to help us iu the task
of carrying our burdens. Here is a case, however. in wbioh I think the excep-
tion should prove the rule. For reasons I have jus{ hinted at, it would be best
to have inclgpendent outside experts, unconcerned with either the one compuny
or the other ®et of companies, or even with the Government, who cau, from
theit own rich experience of working such enterprise, give you objective reasons
for holding this view or that; and, taking a long-range view of the needs of the
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eountry, of the possibilities of this enterprise, of the coste involved, of tle
poteutialities for the growth of this enterpriss, of savings that can be made,
1o make concrete recommendations upon which we can base a much more eom-
prehensive and ensuring policy. !

This should not, I repeat, be ireated as just an ad hoc paasing
emergency, s mere Qquarrel between parties coneerned, a mere madtter
of the public campeigning sagainst particular individuals. Jt is 8
matter of vital importance to the country as a8 whole, not only in ordinary times
but in times of emergency, as we had a very good exsmple and experience some
two vears ago. With this experience before us, with this knowledge of the
possibilities ef utilising air ports, I think we must not overlook this opportuuity
fo secure the best possible expert advice at this stage, and base our policy
accordingly on developing en the seundest possible lines our air transportation,
which i« inevitable and indispensable fer both the econowic and the defence

pea¥s of vhe country. g

I know that there is a definite limit beyond which air service cannot expsaand
‘in erdinary times in a country like this, and camnof be popular in the maay senge
+of the term. It will remain, as far ahead as this generation can see, a Iuxury
service. Even if you have feres corresponding to the I class fare, that too, as
the Minister concerned with the Railways will tell you, as the Railway Adminis-
tration Reports tell you, will be hardly utilised by perhaps onefifth of the
population of this country, if even asmuch ss that. The maximum economy
that we are told is posesible teday is perhaps air fares 10 or 133 per cent. more
than the I class railway fare of today. Even that is higher than it used te be
‘Bome years age. 'Taking that as a likely possibility of the ultimnate develop-
ment and potential development of this enterprise, we must recognis¢ the
limitetions within which all economies that we can possibly effeet can be affect-
ed. After all, a very considerable portion of the capital coste involved in fro-
viding and working an air service is supplied free of cest by the State in ccns-
tructiag ity aerodremes, in providing certain equipment, in previding weather
stetions, radio stations, and so on. These involved a very considerable ocutiay
on the part of the State. True, the State makes charges for landing, for
‘housing etc. and these are quite considerable if you <¢ompare them, for
instance, to & ship berthing at a port er % the railway station.

Mr. Deputy-Speaker: The hon. Member has got two minutes more in which
1o conclude.

Prof. X. T. Shahk: I am very sorrv, Sir, if that is the time, I cannot finish
-all the points meant to deal with in tbis amendment. I have nothing more to
say but te repeat the necessity of having an over all examination of this indus-
try. I trusx that it would not be anybody’s intention so te handle this problem
as te wenken the existing companies, 50 to work thié concession of a mail service
as to impoverish existing enterprises and then buy them out as it were for the
‘State, because that would be not ethically just, economically sound, or politi
cally wise.

1 commend my motion to the House.

The Honoorable Shri Jawahazial Nehru (Prime Minister and Minister of
‘External Affairs): I have Just been listening to what my hon. colleague Prof.
Sheh has said. With a very great deal of the general propositions that oi: has
laid down I am in complete agreement. Indeed, I don't see how anyome in
this House can't agree with those general propositions that air services are
essential in & modern counfry, essential from botk the eivii and the military
peint of view, therefore air services sbould be based on a strong foundatian
theref-re every care should be taken that they grow up on this foundatiou and
‘therefore that the bést advice, independent advice, should be taken so that we
mayv not fall into error. )
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Now, all these are I take it admitted facts. Unfortunately, the 'way this
motion has been brought forward in this House and some of the argumeuvts
advance] have hardly been on that high level of principle but have referred to
3!l kKinds of controversies and insinuations and the rest with the result that con-
eideration of this vital principle has been shifted from that plane of principle to
detail; and not only detail, but to personal acousation which is unfoctunate
because that somehow hides the main facts. '

The motion itself, asking for the stoppage of the night airmail system, we
cannot sccept beoause we think the night airmail system is good for <lvious
reasons. But that does not mean that we are satisfied with everything in the
night airmail system or that we are not prepared to inquire into tbis or that or
to improve it or to tind out what are the errors. But to say that it should be
abolished forthwith seems to me to ignore all the 1ealities of the situation and-
to proceed perhaps on some particular aspect which cannot be isolated from the
others. 8o we cannot accept that motion. Nor c¢an we accept the amend-
ment that has been moved in this particular context and also because we thick

- that the particular type of enquiry that Prof. Shah has suggested would be a
long distancs thing, would be a big thing. It may be that some time later we
may have that enquiry but at the present moment and in the present c¢ontuxt
it would have an entirely different meaning even from what Prof. Shakh intends
to have. )

It is obvious that the development of civil air services, just like the develop-
ment of military air transport. is a highly technical and a highly difficult p heno-
menon. It is not, if I may say 6o, ac easy as setting up a factory for the pro
duotion of something. It requires a great deal of preparation, a great dea} ot
trainicg for the individual, both &s an individual pilot but even more so on the
organicstional side. It is easy enmough for any party to buy half a dozen air
craft—Dubotas er any others—and start an air service with them hiring pilots
and the rest. PBut that is not the way to lay the foundation of an air service.
It is possible that some money may be made for the time being because the
capital cost involved was little. If we have to build an air service, it has to be
on much surer and sounder foundations as indeed the air serwices of all the other
countriss have done. They have to have aircraft which does not last too long
as techanical changes take place quickly.  All kinds of safety precautions have
to be taken; we cannot take risks. Therefore, because of this element , of
dange- one has to spend much time on the training on the safety side than
normaily cue would in any other technical factory or elsewhere. One hss to
prepare for all kinds of contingencies, even the contingency of your .ircraft
‘becoming obsolets fair]i soon. And this can only be done by a Govermment o
any authority taking the best possible advice and the best possible independent
advice, I agree with Prof. Shah. It is not quite enough to have the advice of
those people who themselves operate because they have a certain set of views
on the subject, they go on repeating them. Therefore, they have to be checked
by other advice too. The unfortunate part in regard to this resolution is that I
felt as I was listening that it has almost appesred that there was a dispute and
tbe Government was a party to the dispute, or the Ministry of Communications
was a party to that dispute. I do repudiate that and I do want to remove any
such charge. The Government mav make a mistake, the Ministry of Commu-
nications may or may not, but it is our duty to be above these party wranglings

. and to take advice. our own technical advice. independent advice, and to decide
“impartislly, objectively, as to what is to be done from the point of view of -the
ajr services of the country. I would beg the House not to consider this us a
matter in which Government or the Communications Ministry is a party te &
dispute, but rather as a metter in which there are—Ict us put it at the highest—
dfferences of opmion. It 8 for Government to consider every single point,
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allegation or charge—whatever you call it—that has been made, and take iude-
pendent «dvice of its own people and others and then come to a decision. It
msy be that at a later stage some such course a8 the one suggested hy Prof.
Shah, not in regard .to present happemings but in regard to_the future develop-
meant of our air service, industry etc. might be considered by a committea or
commission which Government may appoint. At the present moment, if you
think in terms of a committee or commission, it simply mesns you are directing
. your attention to certain existing difficulties and throwing that larger - aspect
into the background.

Prof. Shah mentioned the desirability of nationalisation and State <onsrol of
the civil air services.  There is hardly a single member of the House who ia
opposed t> that idea, The point is one of practicability and feasibility. of
what we ¢an do and when we can do it. Prof. Shah was incorrect in'saying
That Government ‘‘decided” two or three years sgo that there should be no
nationalisation.  There is no ‘‘decision’ this way or that way. I believe a
Committee was appointed about three years ago—eome kind of an Enquiry
Committec—and it presented some kind of an interim report. The Govern-
ment did not come to any conclusion on that. But it is a fact that apart from
any formal conclusion by Government, they have considered this matter on
severul . occasions and felt that, on grounds of feasibility and practicability, it
was not desirable for any general scheme of nationalisation to be given aftect to.
It womd have been a very expensive thing for one thing. The mere cest side
was heavy. There were other considerations tco. ~From the point of view, of
personnel, training and the rest there were diffculties. It was then that we
desid:d in regard to this Air India International that it should be a mixed con-
cern with Government capital and capital of a private company and that the
running of it should be left to the company, to their expert personnel wheom
they have trained. Now, why did we do that? It was because really there
was no choice. We the Government ceuld not have done it, unless we sat
down for a number of years to train up and prepare people. A private company
may or may not have done it, I do not kmow. They might have done it by
themselves. :

The starting of an international air line was a big undertaking. It was an
infinitely bigger undertaking than the starting of an airline inside the <ountry.

ipu It is not only quantitatively bigger but it is qualitatively difterent.
** It competes with all kinds of international airlines. It jinvolves
far more serious risks and daugers. Therefore, it requires the highest type of
training, pilote and organisational skill. I may inform the House from such
knowledge as I have gathered in my verious Journeys abroad in the course of
the last year—and I have travelled about half a dozen times to Europe by Air
India International and I have met people who have travelled by other lines
too—first of all, I gathered there was a feeling of surprise among people balong-
ing to other International Air Companies, British, American etc. that an lindian
internationsl line had come in and succeeded. They had thought that it was a
highly technical, highly complicated and diffcult thing. They themselve: had
experience of it. So they expected that any Indian attempt would be a
failure. But when it came up and it succeeded, they were surprised, and some-
times perhaps a little disappointed.

The fact of the matter is I know nothing about the financial side, whether
the charges are too high or too low or the overheads are excessive. That I do
not know. It is a matter for enquiry. I am merely speaking from the pnint
of view of the service rendered. There is'no doubt that there is a general im-
pression, whether you go to England or America, among tbe air travelling
public that Air India Intercational is in the top rank of mterpational air
services. Whether it is from the point of view of comfort, from the point af
view of efficiency, of punctuality or of general conrtesy, it is top ranking, Now,
tlat cotld not come about without the most careful preparation and just e any
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kiud of operation, whether it is military or civil on a big scale, it
requires the greatest staf work behind it.. A littls over a year or

. & year and 8 quarter ago, the Hyderabad operation took place. 1t went
like clockwork and on the fourth day the whole thing was over. ~Well, there
was not very much fighting, but perhaips the House does not realise what
months of intensive prepsration were involved ir it. Hon. Members who
were sometimes a little impatient and asked ‘“Why is this not being done, why
is that not being done?'’ did not realise that all that time the most intensive
and careful preparation was going on. = If the House could see—I do not know
what it is technically called—the list of directions as they grew, it was about
that fact, all printed and confidential. Every little button was thought of
Every single step as % where somebody should arrive and somebody should
leave was planned. Thus, when the operations started, they went like olock
work.  Because it was so efficiently arranged, a large number of lives srcre
taved, damage to buildings averted. One does not know what the conse-
queuces would have been if there was delay in anything. So, sny
big  undertelking requires a great deal of etaff work and preparation;
otherwise, if some little thing goes wrong the consequences may
be serious. You may perhaps afford tn see something o wrong when
you are on Hard ground, but if something goes wrong when you are far
up in the air. it bas more serious consequences. So ope has to take even more
precautions about that. This first Indian interhatiopal air sarvice was statted
sfter years and yeers of preparation and calculation. I am not talking about
the financial aepect. It entailed many visite abroad, in America, in Englsnd,
to see how other services were built up. 8o it was 8 Buccese from the running
point of view. As to whether it is more expensive or not, I do not know. It
is for experts % consider and advise us. But this service is something of
which Indis can be legitimately proud, not only because it is 8 good service but
becsuse it has added to India’s credit very, greatly; it bas proved that we can
undertake big things and carry them on in spite of the greatest competition.

Az I said. I do not know exactly whether the overhead charges of ore con-
cern are more or less. But I must say that when I see this large sum vhat we
bave paid which has been incurred as lose, I am alarmed at it. It seems big,
and it should be enquired into why it is so big and if it can be reduced. All
that should be done by, our financial and other experts. Undoubtedly, it
shoald ba done. Nevertheless, the fact should be remembered that in the first
year or may be two years of the working of a big underssldng, all kinds of
expenses come in which .normally would not continue after a couple of 3ears:
Secondly also, in a matter of this kind almost every country, when it bas tried
to expand its air services, has had to subsidise them. It is not 8 new thing.
If we want to do it, undoubtedly we shall have to subsidise them to some
extent, obviously within the limits of capacity, but we have nevertheless to
subsidise them both from the point of view of civil aviation and also as a standby
in case of military or other special requirements. For my part, I would not at
all like the development of 8 monopoly in India, unless ultimately the 1wono-
poly may be the monopoly of the State, which is a different matter. But I
would not personally like any single company monopolising anything.  Of
course, we cannot rmpose efficiency on every company, as we cannot impose
anything else. But a Goveroment should fry to encourage as mary gaod
servicegs as possible. Good I said, because encouragimg of mazy services may
result in not only stendards coming down but aleo in too severe a eompetition
between them which may lead to their disruption and lack of ®ucessa.

Now, may 1, therefore, sum up and inform thé House that so far as Govern.
ment is coticerned, we do nod accept this resolution. Nor do we want to accept
the smendments. . But we propose fo P8y.the greatest attention to everything
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that hon. Members have said in this House and to look into this matier again
and again. :

In fact only yesterday—quite independently of this resolution, it - had
nothing to do with it—there was a meeting of the Sci¢ntific Coordination
Committee which coordinates all scientific aetivities of the various Ministries
and Departments of Government. Several Ministries, like Food, Health.
Agriculture and Defence, have got Scientific Advisory Committees. We found
that these Scientific Advisory Committees were functioning separately snd:
independently of each other, as indeed unfortunately many of our activities
are gtill carried on in various Ministries, sometimes one Ministry not knowing:
everything. that the other Ministry does. So also, our scientific activities were
not properly co-ordinated. Last year we forned a Scientific Co-ordination Com-
mittee t> bring the work of these various committees together. There was &
meeting yesterday—the usual monthly meeting—of the Scientific Co-ordination
Comniittee ard they considered the various scientific types of work that ure
being done and co-ordinated as far as possible. ~We were considering each
Ministry separately and we found that there was no independent advisory com-’
mittce for the Ministry of Communications, either in regard to posts and tele
graphs or in regard to communications. They are separate subjects, of course,
and you cannot have one commmttee for both. Similarly, there were no com.:
mittees in regard to one or two other Ministries as well. So, it was rscom-
mended to me as Prime Minister that there should be an advisory committee of
independent experts in regard to the air servioes for one, and in régardlo  cne:
or two other subjects separately. The Committee will naturally consist of
representatives, I imagine, of the Hindustan Aircraftss of the Aeronautical
Society, of the R.I.A.F.. of the Miniatry of Communications and may be ome
or twn others, who would also take advice from others, if necessary. That re-
commendation is before me and presumably it will be given effeot to {fairky
soon. But apart from that we are sufficiently alive to the fact that the air
services in India should be developed with the greatest possible, care, and 1
would say with independent advice, because it is too risky a matter not unly
financially, but also otherwise and we dare not go ahead without aa much = 8s-
surence and surety as possible about the future. Otherwise danger may con--
front us and the whole thing may crack. I may, however, assure the tHouse
that we do intend to take every possible step to foster the air services in India..

Shri M. R. Masani (Bombay: General): Sir, I am sure the House is grate--
ful to the Prime Minister for his very constructive approach to the subject arid.
if I may say so, for raising the level of the debate from the low level te which
it had sunk in thé course of this moming’s proceedings. I, Sir, shall cartaialy
respond to his excellent suggestion that we should discuss this ma#ter free of
personalities, insinuations and iuvective on any sids whatsoever.

A8 hoss. Members are aware, there has been  a controversy, not only a s+his-
pering campaign 8s the hon. Minister said. but a shouting, raging - and tearing
cumpaign,—a very unfortunate one I think—in the press in which both sides
have indulged and the hon. Minister repested his side of the case again this
morning. 1, Sir, have no desire to jeiu-m that controversy or to carry it any:
further, - I do not think it serves any purpose. = We here have to take a broad
nationnl view and to consider the implications of the night air mail services on
the development of this nascent industry which in a few years has made sueh;
wonderful progress and about which we can hold our beada high. Let 18 also.
not forget that when we discuss ‘the night flying or civil aviation in geueral,.
there i8 another aspect which is iraportant end that is the defence aspect which:
is apt to be overlooked. Civil aviation is in a way the second line of dofence
for the eir arm of this country and, therefoms, while I appreciate the.fact 4hat
my frierd Mr. Rohlni Ewmnar Chaudburi has serveda pablic’ purpose in raising g
discussfon on ‘this matter, I fof one would not find myself in agreement with
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bie proposition that night fying of maile and passengers should be sholished al-
together. I think night flying is a thing that tlhe oountry will have to go in for
in a proper way. To ebop night flying altogether because the present echeme
may have ite defecte would be like throwing the baby out with the bathwater.
We want to preserve the night flying of mails, passengere and freight, but we.
want to do it free from the dieadvantages and the handicaps which the present
scheme, the industry claims, imposes on it.

‘Cfhe Prime Minister, Sir, has made another contribution by showing us that
night flying ie not a thing that can be isolated, as he put it, from the broader
.problem of civil aviation and I think we cannot do better than consider the
general ‘pogition of the industry, againgt the backgroumd of which any scheme"
of night flying today or tomorrow has to be considered.

Now, what ie the general position of the Industry in India today? It is ou
record that within the last twelve monthe two companies have gone into liqui-
dation and one other suspended operation for a while. I am afraid the best
information seems to me that one or two other companies may eoon find tlem-
selves in a similar unfortunate position. Now there are eight compauies, as
far as I am aware, functioning in the field today and I would like to draw the
attention of the House to the state of these eight concerns which form this in-
dustry. The published figures in the latest annual reports of these concerns
show—1I shuil not give names, but shall just refer to the three or four leading
companies—that they are not in %00 happy a state.

The first company hase made an accumulated loss of Rs. 21§ lakhe, out of a
paid up capitai of lis. ®) lakhs. The second company bas made an accumu-
lated loss of Re. 194 lakhe out of a paid up capital of Re. 82 lakhe. A third
company, to which vhe hon. Minister referred this moming, shows at the end of
the calendar year 1948 a loss of Re. 4 lakhe out of a capital of Re. 50 lakhs, lut
its owa annual report states that during the year 1949 it expects to make 3 loss
of Re. 15 lakhs. a fact which the hon. Minister did not mention to complete the
picture.  The fourth eervice made a profit in 1948 of Re. 4 lakhe—that wwas
another company the hon. Mimister referred to—but I find from the Auditors’
report that adequate depreciation has not been allowed for, with the result that
even the tiny profit that it has ehown is an inflated one on account of inade-
quate provision for depreciation. The biggest air line of the land, which has
tﬁeen m:l;kliﬁg a prefit in the past years expects %o lose in thie current year over

s. 25 lskhs.

That is the grim picture of the industry as a whole and I do not think sny-
one of us, whatever view we may hold on the present night air mail 3cheme,
can view it with equanimity. I am sure the Government cannot do 8o aad does
not do 80  These figures indicate that there is great substance in the clsim
made by tbe industry that it ie operating under heavy losees and that it iz un-
able to provide adequate depreciation. Now, Bir, this morning some light-
hesrtad ellusione were made to the effect that depreciztion need not be provided
for at such & high percentage. I do not want to go into she technical aspecte
of the matter for which I am not more competent than any other member %ere,‘
but the fact remains that the aircraft industry, the aviation industry, ie an
industry where particularly rapid replacement of planes and parts . becomes
necéssary. One cannot disouse depreciation as one does it in the case of a
textile mill or a steel worke. Therefore we must be prepared for heavy depre-
dlation or replacement. Now, in their present plight, it would be futile to
expect the existing conceras to replace their planes, which are in danger of
being cut-dated with new planes. ~That ia why the position of the industry can
be considered as a serious, a very serious one. . . .

The res) issue that is before the House---although we are discussing a limited
eapect of it—is this: what is the economic rate at which air.transit in this
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country is possible? I raise that issue, that fundamental issue, on which
some kind of expert. impartial verdict is calied for. On this question, the
Government in the Ministry of Communications and the Industry held views
at variance.  The industry claims—rightly or wrongly—that there is a large
increase in the cost of operations, both in wages and desrness allowance and in.
the cost of maberiala such as spare parts, petrot and so on, prices of which have
gone up, and this is aggravated by the devaluation of the rupee. I am aware
that the hon. Minister very kindly tried to meet the difficulties of the industry
some monthr ago by giving a rebate of 9 annas on a gallon of petrol. But, un-
fortunately, Sir, the whole of that and a little more has been eaten up by the.
rise iu the price of petrol itgelf. First of all there is an initial rise of 8 annas
per gallon in the price of petrol and then there is the provincial sales tax of two
annas per gallon. Then on top of these, on let Novetmber, devaluation,
brought in a further rise of 5} annas per gallon a8 against the rebate or relief
which th: Government intended to give of nine annas:  Their intention has
been completely frustrated and more than frustrated by a ten and a quarter
annas increase which they are paying today per gallon of petrol

An Honourable Member: Is the provincial sales tax a new charge?

Shri K. R. Masani: Now, is the level of fares prevailing today bigh or low
when compared with the level in other parts of the world? I would give fhe
fares for U.S, and continental services and compare them with the fares here.:
You will see from this that the Indian industry is running at an operating cost
below those of highly deweloped and techmically advanced cowntries. like.
America—an achievement of which. we should be proud. The fares in Europe
are high. The schedule for fares in the United States corresponds to 6 cent per
mile—equal to 4} annas per mile against that recently fixed by the Licensing
Board for this country of a mazimum of four annas 8 mile and a mirimum of
three annas.

The Homourable Mr. Rafl Ahmad Kidwai: They can raise it higher or re-
duce it with the permissien af the Beard.

Shri M. R. Masani: But for the present. the prevailing rste is a minimum
of three annas and = maximum of four annas. Therefore, every Air Service in
India, not withstanding the handicaps as compared with their American
counterpart, must run ibs service at a cost lower than that charged by
the Air Services in America. For mail planes the same factor applies. Here
the rate per mile for passengers is 33 annas. That is only made possible
because of the practical monopoly for carrying mails given to this ope company.
You will find that in the United States the rate is higher. Sir,' may T with
your permission read an extract from the gwviation week of September
12. 1949, giving the state of affairs in regard to this matter in the United
States? This is what the above weekly says:

- “Liwmits within which tne certificd domestic air lioes raay offer air coach’ & second-class
rates @8 it were-—‘first-of-the.week fan.ily fares and other promotional traffis during the
coming yerr were outlined lest week'—that is the beginning of September—'by the Civil
Aecronantica Board’--an independent Board which fixes the rates in that country. Four-
cents-a-mile coach service conducted with 21 to 24 passenger DC-3s'—the Dakotas—*'probably
cannot be succeeafnl unlese it ehows a load factor in exeess of 85 per cent—s figure on-
likely to be attained over an extended P]griod. Aoccordingly the Boasd said it would not
grant approval beyond September 30 to TWAs' DC-3 raach service leiwaan Kanas ity
and T.os Angeles or Cuntinental Air Lines’ cutrate DC3 operation between Kaness City
end Den¢er.”

What is the meaning of this? It tneans that when certain air-lines wanted
te go in for a wage-cut or cut-throat competition, the Regional Board in the
United 8tates, only two months ago, prohibited them from doing so. We in
our country are running a 23 night eervice because there is the monopoly.

Bhri K. Hanumanthaiya (Mysore Stste): Would you kindly give us a com-
E)aratis-e statement of the wages of pilots, crew and staf of the air companies

India- end in the United Btases? :
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Shri M. R. Masami: If I were a Cabinet Minigter, I would have said: ‘L,
wouid like to have notice of the question.” But I camnot help saying that our
?ilots and technical personnel are more highly paid than any other branch of
gbour in this country. Therefore hon. Members may not be led away with
the impression that they are paid ordinary unskilled or skilled wages prevailing
in this country. I mentioned these facts to show that it cannot possibly be
alleged that the overhead charges here are very high or higher than that in
other countries. On the contrary, it would appear that there is a piima facie
case for the industry to make eut that they are being made to work at unecono-
mic rates. (Prof. N. G. Renga: Question) I am glad Prof. Ranga questions,
but who is to decide? I am glad the hon. the Prime Minister has considered
the scientifioc and expert side of the question with . some kind of scientific
spproach to this problem and is referring the matter to Bome expert ageucy to
see that whatever help is possible is given to this infant induatry. But normally
what happens is that when an industry in this country feels that owing to
competition it cannot sell at the prevsiling rates or pricea, the question is in-
variably referred by Government-—this has been the practice for 25 yeare—to
the Tariff Board and not to a Branch of ite Ministry. The Tariff Board then
goes into the affails of the industry, whether it ie textile, sugar, paper, steel,
chemicals or what not. Only a few months ago the c8ses of seda ash and
caustic soda production were referred to the Tariff Board. Similarly the case
of this industry should be referred o a specially appointed Board. There is no
reason why a manufacturing industry should have the right 1o have its affairs
investigated by an independent tribunal and not a public utility branch. I
fail to see any distinction so far as the merits of the two cases are concernsd.
Just os 2 manufacturing industry offers to place its affairs for scrutiny by those
outside ite ranks, there is no reason why a similar independent body should not
look into the affaire of a public utility service. They should be looked into by
those who ore competent and acientifically equipped to judge the affairs of the
industry. Therefore, although I do not support the amendment of Professor
Shah, I feel that we should ask Goverument to coneider this constructive
suggestion for an investigation into the affairs of the industry.

Shr] Mohan Lal Gautam: Sir, I have heard both sides of the case, both on
behalf of the industry. and the Government” I, as one who is connected with
neither, and who belongs to that class which is required to pay millions and
millions of rupees to this industry, have come to the conclusion that there is
something wrong somewhere. My simple question is, is this Government
which is giving forty to fifty lakhs of rupees as petrol-tax refund to this indus-
try and something by way of charges for carrying mails, making the best usé
of this money? If this industry is not utilising the money that is being paid
to it properly, then what is the position? Why is the taxpayer taxed and
this money wasted? If you say that these subsidies are meant to develop
this industry, then I fail to understand why it has not developed. I have rot
sucoeeded in understanding it in spite of the attention that I paid to the speech
of the honourable Minister. He has not proved the case that under his super-
vision with the subsidy that this industry has been paid by the taxpayer, the
industry has developed. 'The figures that my fiiend. Shri Masani, has given
prove that the industry is not in a good condition. :

At Honoursble Member: Therefore you kick it.

8hri Moharn Y:a] @antam: You may kick it or finish i6, but you have no
business and this Government has no business to psy forbty or fifty lakhs of
rupees to an industry which is wasting. That is my conclusion. You allow
this industry to be run abeolutely privstely and leave them alone, do not pay
a single pie, and let them kill each other by cut.throst-competition. I do not
mind it. My grievance is that this Government is eharging the taxpayer
fifty or sixty lakbe of rupees and paying it to this losing industry. That ig
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what I want the Government % appreciate. Sir, I want his industry to be
protected.
Shrima% Renuka Ray (West Bengal: General): It should be nationalised.

Sbiris Moban Tl Gauvtam: I want this industry to be proteoted but it does
not necessarily mean that it should be in private hands. It does not mniean
that. I was one of those who supported and would still support the hon.
Minister when he said that this industry must be nationalised. I do not know
what has happened to his declaration . . . .

The Homowrable Mr. Raf Ahmad EKidwai: W!bon was thait declazation
made? A

Sbri Mohan Lal G&utam: I had a tatk with the hon. Miniater himsolf and
he told me himself that he wants to nationalise it.

The Homonrable Mr. Raft Ahmagd Kidwal: That was not a declaration.
8hri Moban Lal Gautam: That I do not know. i

Mr. Deputy-Speaker: Probably the Member was canvassing public opinion
regarding that.

Shri Mohan Lal Gautam: It' wss nearly two yeazs ago. My friends want
the industry to thrivé, but there ought to be a way out of it. I have found
from the statement of the hon. Minister and from the speeches that have been
made by some of my hon. friends that the whole thing is not pulling on well.
The Minister finds it difficult to control the industry, to run the industry in
his own way. So he has changed the Board from an sutonomous Board into
an official Board. I do not know what this independent autonomous body is.
When T look at it, I find it difficult to see that this is an automemous Board.
It is presided over by a man who is connected thh the industry again. It is
presided over by Mr. Bewoor.

The Honourable Mr. Raft Ahmad Kidwai: Who told you?

Sbri Khurshed Lal (Deputy Minister of Communications): He is not a
Member of any Board so far as I know.

Shri Mohan Lal Gaitsm: He calls himself an Adviser of Tataa.

Shri Khurshed Lal: Tatas are not an official Board.

Shri R. K. 8idhva: He is mixing up his ex-D.G.’s pasition.

Mr. Deputy-Speaker: The hon. Member may be allowed to continue with-
out interruption.

Shri Mohan 1s! Gautam: I do not know how this Board was functioning.
It is relevant to ask that, if the Ministry wanted to change the chgracter of
the Board, it should have come straight to us and should not have proceeded
with it in an indirect way.

The Eonourable Ms. Rafl Ahmad Kidwai: It has come strerght to you.

Shri Ehurshed Lal: The Boird was constituted under the Indian Aircraft
Rules &nd those rules were duly changed in the manner provided in the Act.
There is no question of hanky-panky about it.

Mr. Depuiy-Speaker: The hon. Member is evidently under the impression
that some pereon who is employed by Tatas is on this Board.

Shri Mohan Lal ‘Gautam: I am not under any misapprebension about it,
because I know that or this Board, as it ia at present constituted, there are
oely three Government officials on it and ot repregentative of Tatas or Birlas.
That is quite clear to pre. But my difficulby is that the vay in” whish thmm
are being done does not help the industry w develop. - -
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Shx Ramnath Goenka (Madras: General): What is your concrete suggestion?

8bri Mohan Lal @Gantam: My concrete suggestion is very simple. The
Government bas failed in its duty to nationalise this industry. It should have
been nationalised. It should not have been allowed to be in the hands of
private enterprise. My suggestion is that the whole thing must be con-
solidated as one.unit and the Government must have full control over it. If
you are not prepared to do it. vou are playing with the money that is being
paid to you by the taxpayer. This is not only an industry like tbe other indus-
tries. It is a very vital industry.

Mr. Deputy-Speaker: May I remind the hon. Member that we are on the
much narrower issue whether the night air mail service should be withdrawn
or not.

Dr. P. 8. Desbmukh: It was the Prime Minister who widened the scope of
the discussion.

Mr. Deputy-Spsaker: To some extent every hon. Member is widen.ing it.
Shyi B. L, Sondhi: Having allowed it once, you csnnot stop it now.

8hri Mohan Lal Gautam: I think it is very difficult for me to reparate
night-flying and civil aviation as a whole, and if it is asked of me to limit the
scope, then T will not be able to follow the instructions of the Prime Minister.
I will have. to go into details which may not be pslatable to so many of us.
Therefore I am trying to raise the level.

Dr. P. S. Deshmukh: Quite right, raise it sky high.

Shri Mokan Lal Gautam: I do not want to .attack one side or the cther
and espetially when people are not in a position to defend themselves.

Dr. P. 8. Desbmukh: The Minister is the only person hére. So you must
attack him.

Shri Mohan Lal Gautam: Sir, I think it is my duty to attack the Govern-
ment primarily because they are responsible to us and they have to control
the whole thing; we have given the reins in their bands of the entire country
and if the country goes wrong and if the industry goes wrong, they have to
control them and if they are not able to control them, we have a right to attack
them and it is through 1them that I .can attack the industry and everybody
else. Therefore, I would request the hon. Minister to ponder over this whole
thing, to think of the whole thing as such. This industry as I say is_a vital
one. It is the second line of defence and unless we develop it. we cannot count
ourselves amongst the strong nations which claim te be strong enough to
defend themselves. We are not yet out of the woods; we may have to fight
our battles any moment, we do not know when and where. Therefors, Sir,
at this stage not to pay attention and not to make this industry strong would
be playing with the fate of the country and therefore, I say, Sir, that we have
to look into the matter from this point of view whether every penny that we
are epending on it, whether every penny that this country; is spending on huy-
ing planes, on buying the spare parts, on buying petrol. is not wasted and
whether we are making the best use of every rupee and every anna and every
pie. I submit, Sir. after bearing the speecbes. I have come to the conclusion
that we are not. I would be glad if I prove to be wromg. I bave definitely
come to the conglusion that the monev of the country is being wasted in huy-
<ing planes. in unnecessary ¢ompetitioR, in unnecessary wasting of metrol and
“:pll that. I want a way out of it and the Ministry hae to find a way out of it.
We cennot afford ‘o buy ‘petrol snd spend it uselesslv, We cannot afford to
do it. My hon. friend, the Finance Misister, who is always trying to find
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:some money to be saved, if he finds that this money is "unneoessarily going out
-of this country, it is his duty slso to see that the money is not wasted lke this.
"Therefors, my submission is that the whole thing, ss I understand, is going
wrong. T'here is something wrong somewhere. I am not here to apportion
blame, but I think 8 way must be found and every effort must be made to
make the best use of the money that we are spending to make civil aviation
strong and not to sllow these companies to fight amongst themselves and
'weaken the country which may prove to be detrimental to the best intereste of
all of us.

Shri B. K, Sidhva: Sir, as you rightly stated, this motion relates to the
-air night service only and I shall confine my remarks to night air mail service.
As T ssid I shall confine myself to that in 8 restricted form only. My hon.
friend, Shri Rohini Kumar Chaudhburi, in the moming while representing the
case of the industry, I am sure after hearing the hon. Minister’s speech, would
have been surely convinced that the arguments that he advanced were not
.correct. The night air servics, Sir, let me tell you, bas become populsr.

8{t. Rohini Kumar Chandhuri: Question.

Shrimati Rebuka Ray: Why? :

Shri B. K. 8ldhva: I am corning to tbe ‘Why. The hon. Minister has
given figures and facts but from the people’s point of view I am going to tell
you, .Sir, that it wsas never expected that the service from the passengers’
point of view will be popular. leave aside the mails and it has hecome more
popular from the passengers’ point of view than the sir mail. Sir, whenever
I travelled from Bombay and Delhi. I used to trazel by Air India. I thought
that. I must travel by nizht service also because without travelling I could not
‘get firsthand information and experience. and I did travel Bir, after the intro-
duction of this night service at the end of October and although when I
travelled from Delhi to Nagpur the sircraft had no chairs but henches. I was
first of sll nonplussed when 1 did not find the usual chairs there and I took s
blanket and made myself comfortable on the benches and let me tell you that
I had two hours sound sleep. I find that the passengers desire that the chairs
should be installed instead of the benches and § am told, Sir. that is being
renovated in our Hindustsn Air Craft because 1 wrote to the Honourable
Minister my experience of this service immediately after the journey.

As regards the sir-mail. the Honoumbhle Minister at the last Badget Session
is committed to this House by increasing the postal fares from 6 pies to 9 pies
‘a post-card and from one and a half annas to two on covers and you know
very wel!, Sir. how the House wag opposed to it but still we agreed to it because
‘be definitely stated that all mails wherever serodromes exist, will be carried by
this nicht sirmail service and the fact remains that we are paying—I do rok
know what the total amount of that revenue will be—and it will be a very
geod sum, which the Government will he recovering from this additiopal postal
Tevenue and T do not desire, therefors, that there should be any breach of
promise on the part of the Government to stop this service. If they at all
contemplate doing it at anv stage. Either tbev have to come back to the
-orizinal Postal stamps. six pies and one and 2 half annas. if thev want %o close
down this or they shall bave fo retain and improve the service if there is anv
defect in it. (She B. L. Sondhim Thé Honourahle Minister stated in the wuorn-
ing there was no question between six nies and 2 annas.) T am referring to his
budeet speech. .and if he goes back. we shall take .him to ¢ask. The fact re-
mains that that was the undertaking glven to this House.

“As T stated. Sif. in my opinion this night mail service a8 far as postal
eervice in concetped haw come to stay. After resding thia controversy while
I wae in Bombay and Drelhi. T hive cotne to the conclusion that there is nothing
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in it except the business rivalry. From the pamphlet that was placed in my
bands four days ago by Air India Limited and many other pamphlets, I have
seen that it 15 due to certain competition. I welcome always competition.
In the campetition a third man is benefited and it is the passengers who are
benefited by the competition of these companies; at the same time, I do
want to eay, Sir, that the effoiency should be maintained. As I stated in
my amendment which I have not moved, while this service should be con-
tinued from the passengers’ point of view, there should be strict vigilance over
the security rules and all other rules and regulatione whioh are &pplicable to
the scheduled services and I am sure our Ministry must be quite alert about
it. I do not dispute that because it will be a great risk to take, i they

deviate from any of the rules that apply to the scheduled services and not to
the night air mail service.

The Honourstde Mr. Rsf Ahmad Kidwai: That is algo a scheduled service.

Shri R. K. Sidhva: Well, I am very glad. Thase rules are applicuble to
them but I feel that the people in the night air service are not following
strictly the rules imposed on the other scheduled services which operate during
the day. I would like the Ministsr to take note of it and see that the night
air mail service becomes popular and that it is made absolutely safe. I am
told thst the night service is safer than the day service. Experts have told

me that. From that point of view I hope it will be seen that this night service
is made more and more popular.

My friend Mr. Masani said that nobody is opposed to night service. 1 am
very glad of that. He must in fact be knowing better than me that between
London and New York there are 12 planes during the nights only. The night
gervice is mot only cheaper but it is also beneficial from the time point of view.
Businessmen and public men who have to travel can leave at 11 in the night
and arrive by 7 o’clock the following morning. My friend Mr. Rohini Kumar
Chaudhuri talked of 11 hours: from 11 to 6-30 does not make eleven hours.
At the same time there is a halt of 1% hours at Nagpur for transhipment of

mails. With all this inconvenience the passengers have preferred this service
to the ordinary scheduled services.

‘Sbrl E. V. Eamath: Not always.

Shri R. X. Sidiva: Ws tell the Railway Minister thet passenger fares should
be reduced and today when the Government themselves find a way to reduce
the air fares “we blame the Goverament. I d0net want the industey to suffer
but I must tell my friend Mr. Masani that they must reduce their overhead
charges. Unless they do that even the Rs. 175 from Delhi to Bombay wiil
not suffice. He hse compared the fares between New York and London.
Mr. Hsnumanthaiva esked abotit the waged paid to his labourets but he evaded
the issue. You cannot compure our service which is in infancy and our
expenses with those of sueh advanced countries. Every worker in the Ford

factory has a motor car for himeelf.” What has my friend Mr. Masaxti to s&y
to that.

-Stwi Mahan Lal Gantam: Why a subsidy then? -

Shri R. X, 8idhva: My friend Mr. Gautam raises a.different issue altogether.
By all means have a nationalised service. I have no quarrel. As far as my
anemory goes back the Communications Department decided for nationslisa-
tibn of the air service. ‘But there may have been pome diBoulties in the way.
That ia a- different mattee but that ie not the mkue at the presemt woment. -
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I bave tried to understand how the Governthessh ate ‘imwived:in this
matter. The Government has done something right in relation to the public.
They had given 40 lakhs concession on petrol. Mr. Masani pointed out that
o2 the other band oy scoeund of this the cost of petrol has gone up. It hes
gone up now. The fact remains when this issue was not there they were
given Rs. 40 lakhs cancession. Despite that they raised the fares from Rs. 150
to Rs. 175 and if there ie e competition they will surely raise it to Res. 200.

The Minister spoke about the depreciation cherges. I interrupted him to
clear the position. Air India have set aside 83 per cent. for depreciation. Sir,
the hon, Member in reply to my question in this House bad stated that the
life of a new Dakota is eight years. I do not know whether any air line have
got secondhand aircraft or new omes. The literature on the subjest says that
the life of a new aircraft is eight years and if that is go why depreciation for
three years. If you carry a sinking fund, a reserve fund and a depreciation
fund and at the same time want money from the Govermment at the coat of
the poor taxpayer, I am certainly oppoged to it. We do not want to pay the
industry at the cost of the taxpayer. [They must reduce their overhead charges.
I have very great respect for Mr. Tata. I k»ow him personslly. Hie patriotism
towards industry cannot be questioned; there can be no twWo opinions 8bout it.
But in this matter he has lost the balance of his mind. He bas entered into
a competition with a rival and I am very sorry about it. Some insinuations
have been made against the Ministry. I have beem bearing for six months
that the Ministry was somewhat concerned in this and there was some
favouritism invoived. From the reply of the Honourable Minister let me tell
you I have found: o dmsis for these insinuations. It reminded me of another’
instance. There is some sort of rivalry in Sambbar L.ake where our salt factory
is and in the trading of bags there has been so much competition that they
have involved the officers of the department. The Honourable Minister for
Industry and Supply has been receiving letters for 2 number of months. He
appointed some officers to enquire and asked me also as Chairman of the
Advisory Committee to find out. From my enquiries I was convinced that
although there were some defects the competition smong the big merchants
involved our officers into charges of corruption. My point is that in this busi-
ness of rivalry if there was anything that the Ministry had done I would be
the last person to support the Honourable Minister.

There is only one point on which I wanted to be clear. 'The Honourable
Minister said in reply to Mr. Rohini Kumar Chaudhuri that this particular
company's licence was suspended, because they wers charged with smuggling
and that they were carrying articles to Palistsn . . .

 ¥he Honowrahle Mr. Raf Ahmad Kidwai: T did not say that.

8hri R. K, Sidhva: He said smuggling which is a very serious offence. I
do not know how far he bas enquired into it. I hope the company to whom
the contract has been given would not plav a similar game with us. That is
the only thing I want to be sure of. @therwise the deal is straight and I
strongly support that this service, both from the mail and passenger point of
view should be continued.

Shri M. Tiramsla Bao (Madras: Geueral): Sir., the Government department
has shown greater enthusiasm than discretion in bringing about this night air
mail service at such great hurry. They had apvointed for themeselves a target
date and before that date they had made wp their mind that this service should
be brought into operation. . Otherwise I do not see any-valid resson why they
should have sterted it early thia year and suspended it during the monsoon
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months. Is.it going to be suspended for four mounthe during the monsoon.
every year or has it occurred only this year? They have been carried away
by their enthusiasm before ascertaining all the facts and €igures and aiso the:
handicaps of a night air mail service. They have taken a final decision in the
matter without having a proper egency to carry on their plans. They have
rushed into this business thus estranging estublished air services in the country.

Whatever may be said, the commercial air lines sre the second line of our
national defence.. We must be thankful to those people who have put in their
capital into this industry and risked large sume of money and thus buils up a
large number of trained personnel without government aid or assistance . . ..

Prof. N. G. Ranga: How can you eay that?
Shri M. Tirumala Bao: Government subsidised not from the beginning but
only at a later stage . . .

Prof. N. G. Ranga: Yes, from the very beginnirg.

Shri M. Tirumala B30: This is a matter which T do not know and I will
stand corrected if the honourable Minister will correct me. But I would have
been pleased if my hon. friend had given all the names of the companies.
Mr. Maeani gave us to understand to which company he was referring but did
not mention the other companies. He could have taken the House into con-
fidence. Here there are the Tatas. Birlas, Dalmias and I think the Scindias
also. These are the four big companies thst have started this air service and
have given a sort of air service to this country. There is no use blaming them.
Nor is it any use for any Government, however sirong, to  esirange these
people and people in the line. There is a lot of literature publish.d in the
papers to which the Ministry or the Minister could bave given reply publicly,
contradicting them. As my honourable friend was saying there was mud-
slinging, and when two commercial psople quarrel they throw the whole hlame
on the Government. I would like to ask bow far Government have taken
sufficient care to see that these services are manned by efficient people. The
one that was running it four months ago has goné out of existence—I think it
has gone into liquidation. (An Homourable Member: No) That is what 1
saw in the newspapers and newsprnpers are my only source of information.
With regard to this Himalayan Company there seems to be something shady
about it. It was under suspension for four months. (Interruption). If I
understood the Minister this morning I think it was said they were guilty of
some smuggling. All people are guilty of smuggling and blackmarketing for
that matter. (An Hongurable Member. They have not been caught). There-
fore how can we say on the fleor of this House that they are guilty of smuggling.

The Honourable Mr. Raf Ahmad Kidwai: That is what Mr. Sidhva eaid.
Shri R. K. Sidhva: You said ‘smuggling’ in answer to a question.
The Honourable Mr. Rsfl Ahmad Kidwai: I referred to the allegation.

Shri M. Tirumala Rac: Therefore I do not know the previous experience of
this Company. It might have come in handy to the Minister vwho is a deter-
mined man with firm ideas and comvictions that he would not be fettered by
the threats of people in prosecuting his plans. But I would like to know
whether he has taken the proper instrument for carrying out his plans, whether
the Himalayan Company will stand the test of time and -efficiency in oarrying
out your plans.

_ With regard to night air service I am not an enthusiast like my friend
Mr. Sidhva who wants travel by night at a cheaper rate. After all your. life
is more valuable than a difference of about Rs. 80 in the fare. Has your night
aviation service developed to the extent which it has done in other counteies?
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The Hanourable Mr. Rafi Ahmad Kidwai: Yes.

Shri M. Tirumala Rao: I do not know. ¥rom the papers I see that you
are equipping certsin a«yodromes where all these air mails are cleared for these
' eight sexvices. But suppose there is a shortage of petrol or there is

¢t paa engine trouble or something happens between here and Nagpur, is

there a possibility of these-planes having a safe belly-landing during
night?

Sbri Khurzshed Lal: I may inform my friend that in addition to the port at
Nagpur there are intermediate porte fitted with all facilities for forced landings.

Shri H. V. Kamath: Between Calcutta and Nagpur there is only ‘one aero-
drome properly illuminated at night and there are few radio stations.

8hri B. K. Sidhva: But that is sufficient from his point of view.

8hri Khurthed Lal: Not from my point of view. It is a8 question of things
being sufficient from the point of view of technical people who knmow thé job.

8hri H. V. Kamath: 1'he others know better than the Honourable Minister!

Shri Mohan Lal Gautam: If the Ministry or the Minister were to make

further investigation in this matt.er then the Minister ought 'to revise his
opinion.

8hr: Khurshed Lal: May I inform my honourable friends that between
Calcutta and Nagpur there are three intermediate posts for emergency.

An Honourable Member: Even three are not enough.

Shri M. Tirumala Ra0: I do not want that my speech should be tsken
advantage of by people who have confirmed notions about it. I am trying to
elicit information and to know the facts of the case, and I am sure the Minister
in charge and the Government of India are sufficiently aware of their responsi-

bilities to take sall the necessary precautions as advised by their experts in the
matter.

With regard to Air India International let me say this. My friend
Mr. Mohan Lal Gautam has just returned after the InterParliamentary Con-
ference. Surely he did not travel by train or bullock cart—I think he travelled
by air. Whatever the business side of it may be it is one of the services which
has planted India on the international aviation map. Now, millious of rupees
are spent in sending people abroad. You cannot help sending your delegations
to sll the foreign countries for one purpose or the other. And we sre sending
every year seme hundreds of passengers on which Government spends millions
of rupees. In the absence of an Indian company the money goes to the T.W. A,
the Pan-American Airways or the B.0.A.C. They receive support from their
respective Governments in some way or snother. When Tatas have placed
a service on the international plane, which is second to none and which is
more convenient and more useful in several respects than others—the Govern-
ment should encourage it.

Shrimatl Renuka Ray: But this is irrelevant to this parficular issue which
i8 about the intemnal air services.

Shri M. Tirumala Rao; I am trying to be as relevant as the other speeches
of all my colleagues, and I think you will follow me. You don’t practise any
ropewalking, I suppose. What I say is by all means, as my friend suggestad,
let there he an independent authority or agency—amn impartial agency—whish
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will be able to go into the merite and demerits and the claims of all these com-
panies that have been opersting and let us see that thie night air mail serviee
js put on a sound basis.

8hn R. K. S#dhva: The firet preference was given to them, but they were
not prepared to come in. :

An. Honourable Member: Give them a second chance.

Suri X, TUumala Rao: But there is no point in my friend Shri Rohini
Eumar Chaudhury asking for the abolition of this service. He has, however,
created a good opportunity for raising a good debate and for the House to hear
the experience of friends like Mr. Sidhva. I therefore wish that you would
take all these points into consideration and pay greater attention to the points
raised in this debate.

Sit. Xuladhar OhaYtha (Assam: General): I had thought all this time, and
think, there would be only two classes of people in this country, the indus-
trialistsa on the one band and the government on the other. There is, how-
ever, I find, a third class of people, namely the ppor who want to travel in a
better way by the night air mail. This aspect is not considered by many
people. 1 bave been hearing the speeches of Honourable Members, and with
a certain amount of gusto, and I find they have presented the case of either the
one line or the other and the poor man who wan#s fo travel better is deprived
of the night air service because they want to have it abolished. On the 18th
of November I traveiled by the night air service and I found it very convenient.
I am telling my own experience. I had a Polish Pilot who gawe me all the good
time and I went on very safely to Calcutta. I could do my work there. I
performed my work on the 19tb and went to Orissa on the same day. It saved
me a lot of time. I therefore think that for the poor pecple it is one of the
best services that one can conceive of. There is & class of people whe cannot
pay high fares. and there is a difference of Rs. 78 for me which incidentally
saves me of three days hotel expenditure also. Why should I not utilise it?
1 think the Government here should see wbat convenience it can give to the
poor people. Even if the service incurs a loss 4nd it is necesesary that Govern-
ment should subsidise them I think they ought to do it. We have heard a lot
of things about U.8.A. But their air rate is as much as the bus fare. There-
fore we should go to that extent, and if it is possible we should encourage such
companies 8o that these fares will come to the level of third class fares on the
railways. We should aim at it. Actually. with betder arrangements and with
better safety devices I thirk we should be able #e level the rates further down
so that even the poorest man in the country can avail of the service. Ezcept:
ing for Mr. Sidhva, nobody else thought of the poor people. As he said, the Ford
Companyv labouters had motor care; wby should we not try to give our poor
people this comfort at’leaet once in their lives? It is enough_if you give them
the chance once i their time. (Interruption).

Sir, I congratulate Mr. Kidwai for having the boldness to start on this
scheme. I trust he will be able to continue it even in the monsoon. Of course
during the monsoon there are some difficulties in Provinces like Assam where
there is rain in. abundance; yet I think there is no harm if he tries to keep it
up. I think the pockets can be located by carefu! survev and by the owninion
of exparte. If it is continued in the months of monscon in Assam and other
Provinces, I think he would have done a great achievement; we take our hats
off to Mr. Kidwai. It would be a feather in his cap.

Sbrl Afit Praead Jatm: Mr. Deputy-Speaker. Sir, it is an irony that this
resolution ghould have found its author in a person who wae once a great
enthusiast of the night air mail
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8ft. Rohini Kumar Chavdhurl: Not night air mail but air mail.

8bri Ajit Prasad Jain: I would read from one of bis speeches made on the
19th March, 1849, when this question was ander discussion. Referring to
whgt the Honourable Mr. Kidwai had proposed, Sjt Rohini Kumar Chaudhuri
sard:

“For my part I not only congratalate him bot I also envy him. This aew
of couVernce of sll meils by air will not ouly gladden the hearts of my friends hkA
Mr. Kamath and Mr. Sondbi who bave yet to set 8 futare home but of many married people
:gso who even nnder the shadow of the Hindu Code have not already decided to caocel
elr Marriagas.”

8{t. Rohini Kumar Ohaudhwuri: Sir, on a point of order. I bhave béen mis-
quoted Lecause I never mentioned anything about the night air mail in that
speech.

8bri Ajit Prasad Jain: Nonetheless, t. House and n.:ny of us are thankful
to S;t. Rohini Kumar Chaudhuri for rais.y this questiorr which has given us
an opportunity to clarify many things whic Ly, bsve been hiiberto in comparative
darkness.

The resolution as it stands is a very sirnple onme. It et ve that khe system
of carrying mails and passengers by sir by night should be ibolisbed forthwith.
‘Fhe word used there is ‘‘forthwith'’, but when my friend Sjt Rohini Kumar
Chsiudhuri was speaking he gave a peculiar interpretation {: the word ‘‘forth.
with””. He suid that iy that word he meant that this eystem should be
abolished with effect from the 15th January when the Hima'ayan Airlines’
licence expires. Later he went on to say that he would be satisfied if all the
pointe which be had made out are taken into account in deciding whether the
provisional licence of the Himalayan Airlines should or should not be extended.
What 1 could gather from his speech was that he wae not so keen about aboli.
tion of night flying as be wanted to place certain facts before this House and
the hon. Minister for careful consideration. I think that wss a very proper
thing.

Now, this question has been given too wide a scope. Originally it was con-
fined only to the carrying of mail and passengers by night. and that to my
mind raises only three essential questions. Oue is the questinn of safety pre-
cautions, the second is the question of economic waste and the third is the
question of competition which the night air service creates as againat the cther
air services. These alone are the relevant points.

So far as the safety precsutions ave concerned, I must say that I am no
judge of them. I tried to ascertain from the Deparément concertied today
whether there are sufficient sofety precautione and they told me there were.
If any precautions are wanting, I must eay that the service should not be run
at all either by the Himalayan Airlines or by the Indian Airways or by any
other compuny. Flying whether by night or day is not free from danger, and
more so at night and unless there is full eafety margin, no flying should be
allowed. That is an abeclute question. If there are not safety precautions,
if our acrodromes are not sufficiently equipped for night landing or if there sre
no equipments in the planes such as beacons, direction-finding waves, wire-
less services and radio telephones then in no event should there be any nighs-
flving.

As for the question of economic waste, I think tbe hon. Minigter bas said
the last word. If the question of saving aviation petiol 'arises, then the ser-
vice which is most uneconomic. which i rendering the least benefit. should be
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curtailed and not the one which is ¢arrying the maxizrum amount of passenger:s
and the msaximum amount of load.

Coming to the last of these questions, I must submit it is a very import.ant
one: how our civil aviation is going to be affected by this night air mail service.
My honourable friend Shri Masani has placed the case of the companivs with
sobriety and moderation. I agree that civii aviation has a great importance for
the nation. It is the second line of defence. It quickens the means of trans-
portation and any scheme which adversely affects the civil aviation n.ust be
carefully looked into. But the whole question is: does .this night air maib
service affect the civil aviation companies adversely? That raises a big issue.
We have got a number of companies which even as a layman, I can say are
not operating economically; they are run extravagantly. I am told that for
one single plane service, one of our aviation companies in India is paying
Rs: 4.000 a month as officerent in the Grand Hotel Building at Calcutta.
Surely one single seroplane service cannot bear such heavy expense. Again
everyone of these air companies maintain their separate buses, they have their
separate booking staff, their separate establishment and reserve planes. If
all the flying done by the companies is pooled together it will give us a big
saving and reduce the sir rates. What we need is rationalisation and 1 think
that is an aspect to which the hon. Minister give attention. I think there is
a case for a full and complete enquiry not only into the question of carrying
passengers and mail by night but into the whole question of civil aviation—
whether our companies are operating economically, whether they are or are
not wasting money. The Government have given help to companies at the
expense of the tax payer and no money of the tax payer should be sp2nt on sny
concern which is not working efficiently and economically.

| At this stage. Mr. DeputySpealer vacated the Chair which was then occu-
pied by Shyi 8. V. Kvishnamoorthy Rao (one ef the Panel of Chairmen})

Sir, I admit that there is a case for giving subsidy or support to the aviation
companies. They degerve it, because in no other country has it been found possi-
ble for civil aviation to grow without the assistance of the Government. T think
the Government will be well-justified in giving adequate support to these
companies, but such support should be given under certain conditions: that the
companies coordinate and rationalise their working; they render adequate
service; they work in an efficient and economical manner. Our companies, I
am afraid, are not doing that.

So far as the limited question of carrying mail and passengers by night is
concerned, I think it has been conceded by practically everybody including my
friend Mr. Chaudhuri that there is no absolute case for the abolition of night-
mail system. In fact. it has providled a cheaper service, as my friend
Mr. Sidhva and the honourable Member who just preceded me have pointed
out. If we find that there is something wrong with the Himalayan Ccmpany.
which we do not know, as we are not in possession of full facts—the contract
may be given to another company. That is a differsnt question. In fact, I
am unhappy that this matter, which is of great public interest. should have
taken an unfortunate turn. For some time past. a sort of imhealthy contro-
versy has been going on in the Press, and what is worse, a whispering campaign.
I will not go into its details. Many of us are not at all concerned with what
the two companies are doing. Nonetheless. I was soarry to sez that this House
should have: been converted into -something of cosk-fight pit between the up-
holders of the two rival conoerns. I want everybody dissoc'ates himse'f com-
p'etely from any of those concerns and looks at the question purely from the
public point of view. I have no manner of doubt that this system of carrying
mails and passengers at night is beneficial %o the country. Tt has salready
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belped to reduce the passenger rates on some routes and I am sure that by
providing cheaper service it will further help to reduce rates. I hope that the
force of competition will compel the other companies to rationalise their methods
of working and effect economies by giving up extravagant ways. It iy in that
hope that I suggest to my honourabie friend Sjt. Chaudburi that his resolution
bas served its purpose, namely, that it has brought out the salient featu:es of
this problem publicly and I am sure the Ministry will take due care to rationalise
the whole system of civil aviation. I hope that Sjt. Chaudhuri will see his
way not to press his resolution.

Sardar Bhopinder 8ingh Man (East Punjab: Sikh): Sir. I move that the
¢(uestion be new put. i

Mr. Ghairman: There are still a large number of spzakers.

Shrimatl Renuls RBayy: Mr. Chairman, I rise to oppose this reso'ution. I
should like to congratulate the Minister in charge of the Departmeat concerned
for the frank manner in which he has taken the House into confidence on this
sublect. I do feel that the matters that he bas brought out considerably
strengthen the argument that civil aviation should be nationalised. It is one
of the most vital communications and a new venture and if Sjt. Rohini Kumar
Chaudhuri’s resolution was that it should be nationalised, I would have cer-
tainly supported him.

Now, Sir, about two years ago, the Government published their economic
policy in which certain chosen sectors, in which were included communica-
tions and transport, were reserved for State enterprise and othars were left for
private enterprise. I cannot underst:and why the Government have not yet
implemented this policy, and particularly so. in the case of suc: a vital means
of communication as civil aviation, which is vital for the defence of the country
also. I am not one of those optimists who fiel that if civil aviat'on is taken
over by the Government, it will necessarily be better administered, but I do
feel that it is the duty of the State and of the Government to imyprove the
administrative machinery and not to own defeat and say that they are rot
able to do it and therefore, they make it over to private enterprise. That I
think bas a great deal of bearing on this subject.. The point that was raised
by my hon. friend Shri Moban Lal Gautam and later by my hon. friend Shri
Ajit Prasad Jain regarding subsidies to private enterprise which do not bring a
commensurate return and leads to waste of money is & very important one.

The next point that has been raised by Sjt. Rohini Kumar .Chaudhuri about
these night-flying facilities is that the nigbt air mail service is destroying the
existing companies. I think this is a very exaggerated statement indeed. His
words were ‘‘destroying existing companies.”” 1 suppose he means that there
will be undercutting and therefore it is an uneconomical proposition. But
since civil aviation has been given over to private enterprise, sh.ould we allow
also monopolistic ventures to come in, so that it shall be run in such a way
that it will be all the more difficult to nationalise at a later stage.

1 should like to remind the House that when the railway rates were enhanced
tome time back. the day-fiying companies, which are operating now, also
raised their rates, but later on when the railways rednced their rates, there
was no such reduction on the part of these companies. When the argument is
put forward that the lower rates of the night-flying company are going to affect
them adversely. I should like to point out that they have got o certan margn
in anv case. This margin is there. Apart fron this, as the hon. Minister baz
already pointed out. the clientele for the night-flyihg company . . . .
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8jt. Rohini Kumar OChandburi: May I correct the hon. Liady Member? 1
em not eaying that the lower rates of the night air mail will ruin the other
companies. I am eaying that the absorption of th: entire mo.aey which is
coming from the Government in carrying mails by these night air mail com-
panies would ruin the other companiea.

Shrimati Benuka Ray: As soon ag I have finished the preseat point, I wil)
come on to thet. As I was saying, the night service caters for a different
clientele of passengers. You may eay there is rivalry from the night air service
amongst those who go by first-clase Railway service but there is no rivalry with
the day air mail service. 'That is one point. The other pont is, that th~ cost
of operation is based on the utiligation of the aircraft. Although I am uot an
expert on this subject, I have been able to ascertain certain facts. I um told
that if there are 240 flying hours per month, the cost per mile is Rs. 2-6-0. If
there are only 60 fiving hours, the cost per mile is Re. 4-40. The uctual night-
flying involved will be much more than 240 hours.

Therefore, the plea that the rates are uncconomica) is not true. Rupzes
three per mile is not at all an uneconomic rate. There is no questml of under-
cutting at all in that respect.

Now I come to the question of the all-up air mail system. 1t is quite true
that because there is a night service, a large amount of the mail goes by the
night gervice. Bot the duy services are actually, the ho:i. Minister will co.rect
me if I em wrong, getting more mail then they were getting before the intro-
duction of the night service. I do not think the dey services were getiing 8s
much mail before as they are receiving today. So they have 1o reason for
any grouse on that account either.

Now, 8ir, the hon. Minister has expl«ined to us that he had negot:ations
with 8 number of companies. These companies wantad guarantees from the
Government which the Government and the Finance Mixistry very rightly
refused to give. Because some company has agreed to work the scheme on
this basis, are we going to be deterred by, what I call, these hlackmail tactics-
I do not think, Sir, that it is the duty of us here as legislators to make it quite
clear to all types of private enterprise that if the Government's actioas are to
be called into question in regard $o their own vested interestis that can only
e done by the representatives of the peop'e who are here ir this Legis'ature.
It may be for the Standing Committve of the Iegiclature to coasider this
point. But I do not think it is befitting that we, either as legslators or as
the Government, should agree to such astounding propositions that have been
maede outgide this House and have algo been insinusted here to some extent.
I eay. Sir, that it would be better for this Legiclature and the Goveroment,
that derives its power from it, to abdicate and tell the coun'ry that demoeratic
Governmeot in this country is not possible as private interests are too powerful
than to submit to such setounding propositions as have been made.

I do congratulate the Ministry for the stand that it has taken and I think
the House will support them.

My, Naxiroddin Ahmad (West Bengsl: Muglim): Mr. Cheirman, Sir, tbis
debate has evoked a considerable .amount of public interest cutside. At lunch-
time a visitor asked me: '“What about the night mere mail?’* I think it js
night air mail. ‘

Sir. the supporters of this resolution must have to face three very iinportant
concrete facts. The first ik that the night air mail service has proved to
cheap. It has afforded cheap air travel. It hes also afforded cheap carriage
of mails. The other factor ig that it eaver a oonsiderable amount of time,
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effective time, for businessmen. It is always convenient to trawdl by night,
for the travellers do not lose working houis of the day.

This being in favour of the present policy, the oniy qu:stion for us to con-
sider would be the capacity of the industry itself, that is, the operation should
be such as not % be uneconomical. There must be a thorough and expert
investigation as to the actual rates at every renewal of thz coatrici. It is
very necessary that this industry, which is a key industry and is I'kzly to play
au important role in our history, should be saved.

The other question that naturally arisas is whether we should at all encourage*
any monopolistic tendencies and at the same time in choosing one company
against the other there should be any discriminstion. I do not xuggest that
this case have proceeded on the ground of economy and effioiev. The Govera-
any discrimination has been made. On the other hand, the Government in
ment should also see that there is no cut-throat competition, If this happens
the industry will die.

From these points of view, [ welcome the attitude of the Govertunent who
say that they will thoroughly investigate into the matter with a view to finding
out the best means of perpetuating the interests.of the industry.

In the cowse of the debate some very interesting side iszuss have been
raised. One i3 the netionalisation of the industry. I fail to see what the
night air mail service and its stoppage has anything to do with nationalisation.
The hon. Lady Member, Shrimati Renuka Ray, has gone a st-p further and
said that she could not irnderstand how private enterprise could exist in a
democrucy. I fail to understand why democracy should be inconsistent with
to private enterprise. The great difficulty iu regard to nationalisation is want
of money. The Government have no money; -the public have no money ani
we have to borrow money from outside. Nationalisation therefore iy a very
distant cry. Natioralisation implies that the Government wi'l manage business:
more efficiently tbau a businessman. If a business concern fails, it will fail
for reasons ~onnected with it:s management and if the concern fails, that means
bad luck and it can thank itseif for it. But if the Government undertake
naiionalisation of big industries and if they fail, it 'would mean that so much
of tax-payer's money is lost. For these ressons, I submit that the les: we
talk of nationalisation of big industries, the better it is for us. It creites soma
amount of unsettlement in business and it is not a good thing to talk about.
(Interreption) We are not thinking of what will happen after ten years. It
may be that the Government may become efficient after ten years of which there
is hardly any tendency or sign at present. I thiuk the Government is sufficient-
Iv entangled wilb their departmental matters. Let them ‘expertise’ in their own
departments.

1 welcome the attitude of the Governunent and I also welcome their assur
ance that a thorough investigation would be made with a view to preveating
monopolistic tendencies and also to prevent cut-throat competition. But I
suggest that the right of carrving air mai! should be distributed among all the
eight companies. If that is done, then there is nothing further to s1y. There
has been some sugeestion that there was some kind af discrimin«tion between
the companies which run their mails at night and tliose who fiy their rails
during day. If there is no 'such discrimination then there is nothing further
to say. I submit, Sir, that the purpose of the hon. the Mover of this resolu-
tion has been served by public attention being drawn to it., and T helieve that
by the time the next renewal of the contract comes up for sonsidration, t:is
remarks. his apprebhensions will he given fnll cousideralinn
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Shri H. V. Xamath: The question be now put.

Shri Khwrshed Lal: Sir, in accordance with the salutary direction given by
the Deputy-Speaker, I propose to confine myself exclusively to the question of
the night mail service to which the resolution relates.

Now, so far as this question is concermed, whether by the introduction of
night mail service the Government have been able to expedite the carriage of
mails, I do not think there is much room for any argument. The whole position
is 50 apparent that I reslly do not think that snybody can be serious in sug-
gesting that the night mmil service does not confer an advantage in the exp2di-
tious carriage of mails.

Shri Mahavir Tyagi: 1 am here.

Shri Khurshed Lal: My hon. friend. of course, is there. I know the mina
of my hon. friend. He would have all air mail services abo'ished.

Shri Mabavir Tyagi: All civil aviation may be sbolished.

8hri Khurshed Lal: All civil aviationl So far a8 my friend is concerned,
he cannot raise that question now. The question wa sre considering just now
relates only to night air mails and day air mails. We are not considering the
advantages of air mail transport over other forms of mail transport. The only
point worth considering in this connection iz speed. On that point of speed,
I submit that the night air mail, so far as mails and passengers ure concerned,
confers considerable advantage over the day mail.

Then we have to consider whether thz night air mail service iy 1neconomie.
When we are on this question we have got to remember that the well-established
air-lines. sbout whom we heard so much today, were prapared to run this very
service for a guarantee of Rs. 3 per mile. The proposal was that the Govern-
ment should guarantee a revenue from mail and passengers of Rs. 3. per mile
and, anything between Rz. 3 and Rs. 3.8-0 will be theirs and angthing above
that witl he shared by them with the Government. I submit that if the pre-
sent Air Company which i8 running tbe night service is making a revenue of
Rs. 3-8.0 8 mile, there cannot be any question of this service being uneconomic.
It is all very well to say that Dakota service should fetch Rs. 4 per mile and
quote 8l) sorts of figures. 1 submit that the wel-established air-line operators
know their job well and would not have agreed to share any excess over
Re. 38-0 per mile if they found this rate uneconomic. The pressnt company
is earning n rate of Rs.' 3-8-0 per mile on passengers and mails. Therefore
there cannot be any question of the service being uneconomic. Then, Sir,
why is it that the other concerns are so anxious about this service being an
uneconomic service? On the one hand the Government are accused of doing
s favour to this company by giving it a contisct. and on the other hand there
is the statement that the favour dome to this company is such that it will
sooner or later be driven to the ingsolvency court. I cannot make sanything
out of these arguments. Sir. the truth of the matter is that the older sir-line
companies made a miscnlculation. They insisted on a guarantee of Re. 8 a
mile. They were repeatedly told that the question of a8 joint guarantze did
not arise. Today. when they find that this company is actus'ly earning s
revenue of Rs. 8.8-0 per mile, they raise a hue and cry about loss. You can
understend what this cry is for.

Then, the other aspect of the auestion is that this service is Roing t¢ ruin
all the dav services. Whe* are the factz? From the figures that we have
with us of the treffic of peesengers in the daw services—laat vear in ths corres-
ponding period no night 1pail service was there—-we find that there has not
been any diminution of their. traffic. Actually. tha night mail service is
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attracting a class of traffic which was not travelling by air iu the past. Most
of these are people who could not afford that. Now they are taking advantage

of the night mail service. Therefore, so far as =

¢ X 5 5 passengers are concerned, a
review of the positiou of all day companies except one sh thi

not been affected by the int g i T My o s

) _alfec roduction of the night air mail. My hon. friend
Shri Robini Kumar Chauvdhurj repeatedly said that the loss to {he day com-

panies is due to the loss m evenue they were getting f, i
friend bad cared to see the fi Tould have fomd that ths toy 1 bon.

ures he would h f i i
fact Whes o] to.ege 4 t-beg ave found that this too is not a

) : le revenue earned by the day services we have to
@vake into account their earnings !ast year when the suroharge mail system was
m force. I find that last year the average month!

« i y income of the day com-
Ptzme; f:(}m sx;reharge.d mail was about a lakh a month. Now, even af{er the
xgl.rge :1(; ;gz of the night mail system, their income is above ‘this by at least

8jt. Rohini Kumar Chaudhugi: What was their fncome in the month of
SBeptember last?

Shri Khurehed Lal: The day companies cannot now take advantage of the
position. They refused to run the night service and then they said that they
should have all the advantages created by the introduction of the “all-up mail
scheme and that the mails should continue te be carried during day. The day
services could have a grouse if they could prove that they bave st in com-
parison with what they were earning before the intreduction of the all-up
scheme. The camparison can be only with the income they bad last year from
mails and this year after the introduction of the night mail gystem. Ag 1 was
submitting, even on the figures of September last year, their income now is
about 5@ to 6@ per cent. more. So the day services have lost neither in passen-
gers nor in mails. The cry they are now raising is a wrong cry. This Fosition
arese only because they did nnt take courage in their hands and join the night
service system offered to them. If they bad accepted the night service, I
submit the cost would bave been less than what it is now, because they bad
their aircrafts and staff and could bave utilised them also for the night service.
Had they done this, the cost to them would have been less than what it now
is to the company operating only the night service. But the trouble here is
that the air companies thought that the Government were commited to start
these operations on the 15th October. They thought that they had combined
into a Transport Association and so they could dictate any terms to the Govern-
ment. It is time, Sir, that the industry realised that. while the Government
is prepared to listen to all the advice giveu by the industry, while Governm:nt
is prepared to give all help to the industry. the ultimate decision .in these
matters must be of the Government and the Government aloze. (Hear, Jcar).

Sir, another point which was sought to be made was whether the nicht air
mail operation was safe or not. I am not an expert on these matters, and the
Govarnment have % rely on the advice given to them by their experts and from
their advice, T can assure the House that we did not allow passengers to be
flown in these planes until and unless we had been assured by our Technical
Officers that these operations during the night were as safe as operations
during the day and that everything possible had been done to ensure safety.

8hrf Ramnath Goenks: Even without safety beits.
Sbri Kburshed Lal: My hon. friend, Shri H. V. Kamath, suggested that
between Calcutta and Nagpur. there are no intermediate arrangements. I will

just give the names of intermediate stations between Delhi and Madras and
between Bombay and Calcutta:
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Delki-Madra's.—Delbi, Agra, Gwalior, Bhopal, Nagpur, Hyderabad,
Bezwada and Madras.

Bowmbay-Calcutta.-—Bombay, Poona, Aurangahad, Akola, Nagpur, Raipur,
Jharsuguda and Calcutta.

¢Shri H. V, Eamath: Are there facilities for ligbting and radio contact iu sali
of tbem‘?

8hri Khurehed Lal: In all of them.

Sha H. V. Eamath: My information is that only Jbarsuguda bas got it,
and not the others.

8hri Xhurehed Lal: I wruld not like to contradict my hon. friend, but thess
facts have been given to rne by the Civil Aviation Dircotorate. Surely they
:should know better than my friend, Shri Kamath. As far as human safety is
concerned, I can ouly say that all that is humanly possible to ensure safety
on these operations has been done, and services are running under safe condi-
tions I would like to remind Shri Kamath that these serviccs are being run
by piluts who have got experience of three or four thousand hours flying. Most
of them had also been in Bomber Coirmand during tbe war and bad to fly
during the night. These pilots know their job and they also value their lives
.and they are not going to risk them for the sake of the Gover:iment or anything.

Shri H V. Eamath: I was not taiking of the pilots. I was only asking
whether all safety arrangements had been made. Let me make it clear. I am
not agoinst nightflying as such, but it should not be at the cost of safety and
«<omfort.

Shri Khurshed Lail: I was only trying to point out that these pilots who are
0 experienced in the matter of mr{t fiying will not unnecsssarily risk their
lives uuless and until proper safety measyres hed been pl'ovldod They also
value their lives as much as anyone else does.

8hri H. V. Eamath: Not very convincing.

8hri Xhurshed Lal: That is my misfortune. The point has also been made
that this company should not have been given this licence as they were sus-
pected of smuggling. In the first instance, I would submit that so far as this
hon. House is concermed, the question to be faced is not of this company or
that. But so far as the facts of the matter are concerned. I had to go into
-some detail and I would place all the facts before the House. As soon as the
Ministry received an information from the Intelligence Bureau thst there was
a suspicion that this company was engaged in smuggling, immediately on receipt
of that information. I ordered that all non-scheduled flights of this company
should be slopped. Later on. detailed enquiries were made from the authori-
ties concerned and they said that they bad no evidence in support of the suspi-
<ion. There may be suspicions. There are suspicicns 8bout so many of us
in this country, but you do not hang a man on mere suspicion. Under these
circumstances 1 ordered that the nonscheduled flights of ‘this company' might
te resumed, as there was no case against them.

ghri H. V. Pataadar (Bnmbay: General): What were they suspested of—
-smuggling?

Shri Khurched Lal: I dn not know that.

Sjt. Bofnt Kumar Ohaudhwri: You do not know that!

Shri Ebarshed Lal: We do not know that they smuggled at all So, Sir,

1 would submit that if you will look at all the facts, you will come to the com-
<lusion that the introduction of the night air mail service was not only a geod
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thing but that it was also very necessary. After all, we have heard so much
throughout the day of civil aviation being very important as being a second
line of defence.

Shri Mahavir Tyagi: It is not.

Shri Khurahed I.al: How can civil aviation Le 8 second line of defence if
you are only haviug day services and our pilots have absolutely no experience
of night-flying? I submit that in the interests of defence it was necessary that
we should have night flying services ancl that our pilots should have experience
of night flying. Not only that. I wou'd say that every pilot in whitaver ¢ m-
pany he is employed, in rotation, should be employed on night fly'ng and should
get experience of uight flying.

8hn H. V. Kamath: Does the time-limit app’y neither to the Minister Nor
to the Deputy Minister?

Mr. Chajrman: He is replying to the various poinis xwised iy Memberg.

Dr. Mono Mohon Das (West Bengal: General): Msy 1 know from the hon.
the Deputy Minister whether it is not a. fact that all the pilots employved by
tbis company are non-Indians?

8hri Khurshed Lal: [t is true that in the beginning all their piots were
non-Indians. During the last one month they have taken three Indien piluts
and we will see te it that they take more Indian pilots.

8hri R. K. 8idhva: Qur Indian pilots have no lizencs to fly during the
night?

Shri Ehwshed Lal: We have not enough pilots who have got cxperence of
night flying. How are we going to have pilots with night flying expericnce if
al! the time we are flying only during day time?

Now, Sir, what is the altemative to this night service which has been suggest-
ed by the industry? The only alternative which we have reccived from Mr. Tata
again of Air India is to stop this night service and instead thereof convert the
Delhi-Bombay halting servies, the Delhi-Calcutta halting service, Bombay-
Madras halting service and Bombay-Calcutta day service into night =ervices.
That is th2 alternative which came to us from Mr. Tata. Fact is that except
Bombay-:'cntta route, there are no facilities for night flying on these rowfes.
If will take about a year to equip them, costing about 5 lakhs in capital. Rs. 6
'akhs annuallv. and Martras would vemain wnconnected from (aleatta, and
instead of the Hhmalayan Aviation getting this service, the Taia tine wou'd
have got the monopoly fo- of the routes sucgested by Mr. Tata only reute which
belongs to another company is Delbi-Calecutta and that was the sort of con-
version which Mr. Tata suggested. I am sure the House is not interested
whether the Tatas or some other cempany comes in}

My hon. friend Mr. Masani depicted before us a very gloomy picture «t
the Civil Aviation industry in this country. Government can help ¢'v'l aviation
in various wavs and a$ was shown to the House this morning bv the %hon.
Vlinister they have been trving to help as much as possib'e and rot oily we
havc given them rebate of petrol duty we have also inoreased the nverall weicht
which the Dakota can carrv. allowing them to carry 25 rer cent. move weight
without incerasing in anv wav the landing charges which ther have to pay.
We have also extended the period during which thev have to obtan thc corti-
ficate of air-worth'ness and the Hindustan Aircraft have alo r>duced ‘h-ir
chargzea. These are some nof the swave in which Government heve taied to helm
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companivs but I suggest that the industry too has got a certasin amount cf res-
ponsibility to put its house in order. We have heard Sir, a lot foday about
well-established companies. What is the history of Civil Aviation m this
country? Up to the end of the War, there were only two companies operating
jo this country, the Tatus and the Indian National Airways. So far ss the
Indiar National Airways are concerned. the Govan Brothers cashed all the
profits and went away so that all the advantage gained during th2 war was gone.
Sc. far as the Tatas arc concerned, as was shown this morning, they too cashed
all the war profits and formed a new company which had to pay Rs. 20 lakhs
@8 good-will alone. All other companies which have come into the field have
come after 194445, The trouble with civil aviation in this country is that
it is mostly being run by people who have no experience of civil aviation. It
is one thing, Sir, that you may have made money in jute, you may have made
money in cement or you may have made money in se¢ many war contra~ts. So
actually to talk of well-established air industry in this country, I submit is
wrong. All the air lines in the country are new. That have not got the experi-
ence. There are over-heads and the airlines have not done everything pcssible
4o control their expenses imd I submit civil aviatiou in this country will not.
be put to order only by the unilateral action of the Government; it will nct be
put to order, if J may use an Americanism, by mol'ycoddling these comypanies;
these companies have got to 2¢#nd on their own lega and put their hcuses in
order and in that effect, I can aseure the industry, the Government is grepared
always to give them all possible help.

Mr. Obalrman: Is the hon. Member withdrawing his resolution?

Sjt. Rohin’ Kumar Ohaudhuri: Who says that I am withdrawing it «t this
gtage?

Mr. Chairman: And then my hon. friend will want the right of reply.

Shri H. V. Kamath: Does my resolution on ‘prayer’ lapse?

v

‘Mr, Chairman: It does lapse.

‘Shri H. V. Eamath: It is most unfortunate, but God’s will be done.

‘Mr. Chairman: Shri Chaudhuri, are you withdrawing your resolutiou?

Sbri Rohini Kumar Chsudhuri: I am not withdrawing my motion. but I
shall, after hearing the hon. Minister decide what to do, but in the meantime

8 lot of things bave been said and I am still smarting under what was said by
‘Shrimati Renuka Ray. 1 must give some reply to her.

% r. Chairman: Yours is the last thing.
An Honourable Member: Have it in the lobby.

‘Mr. Chairman: Tn any case it cannot go to the next session. Fither we
thave to take the vote or you withdraw your resolution. If you are rot with-
ftrawing it veu may just speak for a minute or two.

Pandit Hirday Nath Kunsru (U.P.: General): May I ask under what rules
<f the Assembly is ths hon. Member being asked to restrict his remurks witbin
-8 minute or two?

(ﬂﬁ M, Tiram3la Rao: Should he claim this vight before tbe Government
Sfember replics?

8hri @. V. Kamath: Of course he has the final right of reply.
1. Ghairman: He has got every right to reply if he wants to.
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Shri Jaspatl Roy Kapoor (U.P.. General): I would like to have o ruling on

this point whether this right to have a reply is pot cope'stent with the right to
withdraw.

Mr. Obhairman: If the Honourable Member withdrawe the resolution, then
Do epeech is necesssry, but if he presses hie resolution, then he has got the
right of reply.

An Honouradle Member: Let us adjours.

Mr. Chairman: He cannot make a speech and then withdraw.

An Honourable Member: Let the House be adjourned.

Mr, Chairman: Since it ie already five o’clock, does he want a long time.

Sjt. Rohiri Kumar Chaudhuri: Yes, Sir.

Mr. Chairman: The House stands adjourned till a Quarter to Eleven
tomorrow.

The Assembly them adjourmed till a Quarter to Fleven of the Clock on
Thursday, the 13t December, 1949.
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